1685 Oral Answers

RAJYA SABHA
Wednesday, Tth May, 1958

The House met at eleven of the
clock, Mr. CHAIRMAN in the Chair.

ORAL ANSWERS TO QUESTIONS

RECRUITMENT OF TECHNICAL PERSONNEL
FROM INDUSTRIES IN THE PRIVATE SEC-
TOR FOR STATE UNDERTAKINGS

*990 [ Surt BHUPESH GUPTA:
|, SHRI N. C. SEKHAR:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have any
scheme under which it is proposed to
recruit technical personnel from
industries in the private sector for
State undertakings;

(b) if the answer to part (a) above
be in the affirmative, whether Gov-
ernment have come to any agreement
with private employers regarding
such recruitment; and

(¢) if so, what are the details of
the agreement?

Tre MINISTER or STATE 1N THE
MINISTRY or HOME AFFAIRS (SHRI
B. N. Darar): (a) There is no scheme
for the recruitment of technical per-
sonnel solely from the private indus-
tries. The Industrial Management
Pool Scheme, which was published
in the Gazette of India, dated 23rd,
November 1957, provides for the
recruitment of suitable candidates
from the open market, including those
from the private sector whom the
employers concerned are willing to
release.

(b) There is no such agreement.
(¢) Does not arise.

Surr BHUPESH GUPTA: May 1
know, Sir, if it is a fact that the Gov-
ernment, under some agreement or
some understanding, recruits techni-
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| cal personnel from the private sector

only when the private sector recom-
mends such technical personnel?

Surr B. N. DATAR:
such agreement.

There is neo

Surt BHUPESH GUPTA: May I
know, Sir, whether it is a fact that the
U.P.S.C. does not entertain any appli-
cation from the technical personnel
in the private sector unless such
application is forwarded by the
private undertakings concerned in
which the applicants are supposed to
be working?

Surr B. N. DATAR: Sir, the U.P.S.C.
have received as many as 18,959
applications. They are from various
sources. I am not in a position to
say how many are from private sec-
tor and how many from others.

Surr BHUPESH GUPTA: May I
know, Sir, whether the Government
has cared to find out that the applica-
tions coming from those employed in
the private sector have been forward-
ed in many cases by the concerns in
which they have been working?

SHrr B. N. DATAR: It has been left
to the management either to forward
the application or not to forward the
application.

SHrr V. C. KESAVA RAO: May I
know, Sir, whether any list of techni-
cal personnel is maintained by the
private sector or Government?

SHrr B. N. DATAR: There is
another question about this.

Surt T. S. AVINASHILINGAM
CHETTIAR: The point is: There
are . . .

Mgr. CHAIRMAN: Please put a
question; no point

Surt T. S. AVINASHILINGAM

CHETTIAR: In view of the fact that
a large number of technical person-
nel have to be recruited in Govern-
ment institutions and in view of the
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fact that higher emoluments are offer-
ed by them, applications, especially
from private educational institutions,

are being sent without being sent
through the proper channel. Will
Government issue strict instructions

that such applications should not be
received and appointments should not
be given until properly relieved?

SHrr B. N. DATAR: That is what
has been made clear. In case any
candidate is serving under any private
management, then he is to forward his
application only through the head of
that management.

Serr T. S. AVINASHILINGAM
CHETTIAR: Will they give publicity
to it because especially now there is
such a lot of applications sent?

Surr B. N. DATAR: It has already
been published.

Mr. CHAIRMAN: And you have
now published it here in the Parlia-
ment.

*221. [The questioner (Shri Perath
Narayanan Nair) was absent. For ans-
wer, vide cols. 1732-1733 infra.]

*222. [This question which related
to firing by an armyman at Raichur
Station was first postponed and later
disallowed in view of the answering
of Short Notice Question No. 3 on the
same subject by the Defence Minister
on May 9, 1958.]

Mr. CHAIRMAN: I will take up
Question N@..223 a little later because
the Defence Minister has sent word
that he would be coming here soon.
After he comes I will take it up.

*223. [For answer, vide cols, 1620-
1692 infra.]

CREDIT FACILITY FROM JAPAN FOR THE
DEVELOPMENT OF IRON ORE DEPOSITS IN
THE ROURKELA AREA

*224, Sart MAHESWAR NAIK:
Will the Minister of FINANCE Dbe
pleased to state:

(a) whether the Government of
Japan are extending any Yen credit
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facilities to the Government of India
as a part of the recent agreement
entered into between the two Govern-
ments for the development of iron ore
deposits in the Rourkela area;

to Questions

(b) if so, what is the total amount
of this credit facility; and

(¢) what are the terms and condi-
tions of this credit?

THE DEPUTY MINISTER oF
ECONOMIC AFFAIRS (SHRIMATI
TARKESHWARI SINHA): (a) to (e¢). The
Japanese Government have agreed in
principle to a loan of $ 8 million in
Yen for purchase of machinery, equip-
ment and other necessary material
from Japan for this project. The
actual terms and conditions of the
loan are to be negotiated further.

SHrr MAHESWAR NAIK: May I
know, Sir, what relation has this
particular credit got with the pro-
posed loan which is to be secured from
the U.S.A. by India and Japan in con-
junction?

SHRIMATI TARKESHWARI SINHA:
Which proposal? The Japanese loan
or the U.S.A. loan?

SHRr MAHESWAR NAIK: It was
stated in the House that loans were
being negotiated for with the U.S.A.
by Japan and India in conjunction.
I want to know whether that has got
any relation to the credit that is being
made available by Japan.

SurimaTt TARKESHWARI SINHA:'
Part of the estimated expenditure on
this project will come from the U.S.
President’s Development Loan Fund,
and ag the hon., Member might
remember, a hundred million dollars
were voted by the U.S. Congress in
1855 for financial assistance to pro-
jects of regional importance on which
any two countries of the region
agreed, On the basis of such agrea--
ment nearly 25 per cent. of the cost
can be got from the Fund. To such
a basis Japan and India have con-
sented and ther have agreed to take
this loan from tiie U.S.A. and the U.S.
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Government have agreed in principle
to give that loan.

Surt MAHESWAR NAIK: May I
know, Sir, whether this credit
embraces also the transport develop-
ment proposals between Rourkela and
some Indian ports on the eastern
coast?

SuriMATI TARKESHWARI SINHA:
Yes, Sir, this project will include
development of railway lines, deve-
lopment of rolling stock as well as
transport facilities at the ports.

Surr V. PRASAD RAO: May 1
know, Sir, if this loan is intended only
for the development of mines near-
about Rourkela or those located at
other places also?

SHriMATI TARKESHWARI SINHA:
Nearabout Rourkela, and the co-
operation of Bihar and Orissa Gov-
ernments has been invited to this.

Surr V, PRASAD RAO: I could

not follow.

Mr. CHAIRMAN: Rourkela and its
neighbourhood. That is what she
said.

Ssrr V. PRASAD RAQ: Some time
back we were told that this loan will
be utilised also for the development
of the iron ore mines in Bailadila
area in the Baster district of Madhya
Pradesh.

SariMaTI TARKESHWARI SINHA:
As 1 said, this loan is specifically for
the project that is going to be execu-
ted for development near about
Rourkela and this loan wilil be utilised
for that development.

SARDAR SWARAN SINGH: I may
add, Sir, -that so far as Bailadila area
is concerned, exploralory work is
inte o be taken up there also, and
a survey with a view to putting a
railway line will also be included. It
may be that a part of this loan or
some additional credit may be utilised
for development of that area also.

[ 7 MAY 1958 }

1660

SR JASWANT SINGH: Is it true
that this loan will also be used in
developing the Visakhapatnam port?

to Questions

SHrRIMATI TARKESHWARI SINHA:
As 1 said, this loan will also be utilis-
ed for the development of the port
of Visakhapatnam,

VIEWS EXPRESSED BY THE MINISTER OF
DEFENCE AT A MEETING OF THE LASKI
INSTITUTE OF POLITICAL SCIENCE

*223. Surr V. K. DHAGE: Will the
Minister of DEFeENcCE be pleased to
state:

(a) whether he attended a meeting
in Ahmedabad held under the auspices
of the Laski Institute of Political
Science on or about the 29th March,
1958; and

(b) if so, what views  were
expressed by him regarding the Kash-
mir issue and the defence of the coun-
try?

THE MINISTER or DEFENCE (SsrRI
V. K. KriseiNa MEeNoN): (a) and (b).
Yes, Sir. I did attend a meeting of
the Institute and answered questions
but did not make a speech. Asked
on Kashmir, I repeated what has
been said repeatedly in the Security
Council and elsewhere about vacating
aggression. I also said we did not
receive any military aid or give any.

Surr V. K. DHAGE: May I know,
Sir, whether he expressed the view
that India was willing to forego com-
pensation for the ravages wrought in
part of the Indian territory under
Pakistani occupation provided “ffpt
aggression was removed?

SHrr V. K. KRISHNA MENON: Not
that I am aware of.

SHRI V. K. DHAGE: Did he express
any view with regard to the with-
drawal of the Kashmir question from
the Security Council?

Sur1 V. K. KRISHNA MENON: Yes,
I was asked whether it was not in
the interests of India to withdraw the
i question from the Security Council,
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and I said that it was not India’s
question any longer. The Security
Council was seized of it. Under the

constitution and the rules unseizing of

the matter is for the Security Coun-
cil.

Oral Answers

Surr V. K. DHAGE: Did he express
any view with regard to the conse-
dquences if the Security Council un-
seized this question?

Surt V. K. KRISHNA MENON: I
was asked what would be the posi-
tion if it is wunseized. Then I said
the United Nations would have to

consider its own position vis-a-vis
the position of the parties.
Surr JASWANT SINGH: May I

know, Sir, whether it is true that the
hon. Minister has not been able to
convince the Security Council that
Pakistan has committed aggression in
India?

Mgr. CHAIRMAN: That does not
arise from this question. It is a gene-
ral question, Mr. Jaswant Singh.

Surt BHUPESH GUPTA: The hon.
Minister has said that he had told
that audience that this question could
not be withdrawn from the Security
Council by India. May I know, Sir,
is that all that is needed to be said
in this connection in replying to the
question?

Mgr. CHAIRMAN: We don’t say
more than what is absolutely neces-
sary.

Surr V. K. KRISHNA MENON: Sir,
I am the Minister of Defence. In this
House I have to answer questions
about my speech, and I have said
what I have said. Further discussion
in this matter, it would not be proper
for me to enter into.

Sart BHUPESH GUPTA: May I
know, Sir, the reason as to why in
answering this question the hon.
Minister did not say what seems to
be obvious to me, namely, that India
would not participate in the discus-
siong over the Kashmir question in the
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Security Council until and unless the

question of vacation of aggression
had been taken up and decided?

Surt V. K. KRISHNA MENON: Sir,
all I would like to say is, I am satis-
fied that whatever answers I gave
were in conformity with the policy
of Government and would be support-
ed by Government.

Surr V. K. DHAGE: Did he make
the statement at that Institute in
Ahmedabad city as a Minister or did
he make it in his personal capacity?

Sur1 V. K. KRISHNA MENON: I
know of no split personality.

Mr. CHAIRMAN: He was not

suffering from any split personality,
he says.

Surt V. K. DHAGE: Then, this
House is entitled to know what he
said as Defence Minister?

Mr. CHAIRMAN: He has said what
he has said.

SHr1 V. K. DHAGE: No, Sir. He
does not reply. He said that he
would not like to amswer this ques-
tion. That is what he said.

Sur1 BHUPESH GUPTA: We are
living in the days of split personality.
May I ask one question . . .

Mr. CHAIRMAN:
next question.

Order, order,

GRANTS-IN-AID FOR RESEARCH IN ASTRO-
NOMY AND ASTROLOGY

*225. SHRT M. P. BHARGAVA: Will
the Minister of ScieNTIFIC RESEARCH
AND CULTURAL AFFAIRS be pleased to
state:

(a) whether Government are giving
any' grants-in-aid  for research 1n
astronomy and astrology; and

(b) whether the  Astronomical
Society of India, Lucknow has been
recognised by Government and if so,
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whether any Government aid is being
given to it?

Tae MINISTER or SCIENTIFIC
RESEARCH AND CULTURAL
AFFAIRS (Serr HumavyuN KAaBIR):
(a) No grants are being given for
research in Astrology. The Univer-
sity Grants Commission is giving
grants to the Osmania University for
the establishment of a Department of
Astronomy and the development of
the Nizamiah Observatory. Delhi
University has been selected for the
establishment of a Department of
Astronomy and Astro-physics.

(b) Government have no knowledge
about the Astronomical Society of
India, Lucknow.

Suri M. P. BHARGAVA: May I
know, Sir, if any grants have been
given for opening libraries for
astronomical and astrological studics?

Mr. CHAIRMAN: He has been try-
ing to keep clear of astrology. You
are mixing up the two.

Surr HUMAYUN KABIR: No
grants have been given, as I said. The
Ministry as such do not give any
grants, but the Council of Scientific
and Industrial Research gave some
money to the Calendar Reform Com-
mittee. That perhaps led to the col-
lection of some bhooks. I do not know
if it is regarded as a library. The
University Grants Commission has
decided to develop the department of
astro-physics and astronomy in the
University of Delhi. Again, libraries
will be built. I do not know what
more the hon. Member has in mind.

Surr V. PRASAD RAO: The ques-
tion is whether ihe Government has
given any grant for the development
of astrology as such?

Mr, CHAIRMAN: What they 12
interested in is this: You are giving
to astro-physics, that is intelligible;
you are giving to astronomy, that is
equally intelligible, But have you
given any grant for astro~
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| logical investigations? That is what
( they want to know.

Suri HUMAYUN KABIR: The very
first sentence of my reply was: ‘No

grants are being given for research
in astrology.’

Sert AMOLAKH CHAND: May I
know, Sir, whether the Sanskrit Uni-
versities which are carrying on the
study of astrology are receiving any
grants from the Government of India?

Surr HUMAYUN KABIR: I have no
information about any Sanskrit Uni-
versity, This gquestion shoulq be

addressed to the Ministry of Educa-
tion.

Surr V. PRASAD RAO: Is it a fact
that some astrologers are consulted

prior to the opening of some of the
projects?

(No. reply)

RE-ORGANISATION OF
COURSES

COMMERCE

*226. SHrr M. P. BHARGAVA: Will
the Minister of ScrENTIFIC RESEARCH
aND CULTURAL AFFAIRS be pleased to
state:

(a) whether a joint committee of
the Inter-University Board, the All-
India Council for Technical Education
and the University Grants Commis-
sion has been constituted to examine
the question of re-organisation and
development of University and non-
University Commerce courses; and

(b) if so, when it is likely to sub-
mit its report?

TaE MINISTER or SCIENTIFIC RE-
SEARCH anp CULTURAL AFFAIRS
(SHrRI HumavuN KARIR): (a) and (b).
A High-Powered Committee, includ-
ing representatives of the Inter-Uni-
versity Board and the University
Grants Commission is being consti-
tuted to survey the whole field of
Commercial Education, and to suggest
an integrated pattern of Education in
this field at all levels. It is not possi-

ble at this stage to indicate the time
when the report may be expected.
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Surr M. P. BHARGAVA: May I
know, Sir, the personnel of the Com-
mittee?

Sgrt HUMAYUN KABIR: It is be-
ing constituted and, therefore, even
though invitations have been issued
we cannot give the names of the per-
sons at this stage.

NON-REPRESENTATION OF THE SCHEDUL-
ED CASTES OF JAMMU AND KASHMIR
IN THE LOK SABHA

Will
be

*997. Surr P. N. RAJABHOJ:
the Minister of HOME AFFAIRS
pleased to state:

(a) Whether it is a fact that seats
have not been reserved in the Lok
Sabha for the Scheduled Castes of the
State of Jammu and Kashmir in
accordance with the provisions of the
Constitution; if so,

(b) what are the reasons thereforf;
and

(c) what action Government are
taking for giving such representation?

Tug MINISTER or STATE IN THE
MINISTRY orF HOME AFFAIRS
(Ser1 3. N, Datar): (a) If is correct
that no seats have been reserved in
the Lok Sabha for Scheduled Castes
from Jammu and Kashmir;

(b) On population basis the quota
for Scheduled Castes people is a
small fraction of one;

(c) Does not arise.

Wi Qo ATo AW : FAT HAY
TEEY T w4 § [ e 7 fregws
FTET JUN T d&ar fFa § A ST
fra iz s F AR A a5d § 7

Surt B, N, DATAR: There has
been no regular census since 1941 in
Jammu and Kashmir. But roughly
the Commissioner for Scheduled
Castes and Scheduled Tribes has esti-
mated the Scheduled Caste popula-
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tion at 1,56,000, as against the total
population of 44 lakhs.

to Questions

ot qlo Ao THAA : FAT F 77
o wFar g fF SaE e ¥ feaA
Heg foa ava § ?

Sur1 B. N. DATAR: On this
they would get about one half.

basis

DISTRIBUTION OF POWER AND WATER
FROM Rinanp Dam

*228. Surr V., PRASAD RAO: Will

the Minister of HOME AFFAIRS be
pleased to state:

(a) whether any agreement has
been reached by the representatives

of the Governments of Uttar Pradesh
and Madhya Pradesh regarding the
distribution of power and water from
the Rihand Dam, and

(b) if so, what are the details of
the agreement?

STATE 1IN THE
AFFAIRS

Tue MINISTER or

MINISTRY or HOME
(SHrt B. N. Datar): (a) and (b),
The matter was considered at the
second meeting of the Central Zonal
Council and a Committee has been
appointed by the Council to examine
it.

SHr1 V. PRASAD RAO: May 1
know, Sir, whether it is a fact that
the promise made by the U. P. Gov-
ernment for the supply of 10,000
kilowatt power to the erstwhile Gov-
ernment of Vindhya Pradesh is not
being agreed upon now?

Sur1 B. N, DATAR: 1 should net
be asked general questions about
this Rihand irrigation and electricity
scheme. This question is concerned
only with what has taken place im
the Zonal Council and I have stated
that they have appointed a Com-
mittee,

SHr1 AMOLAKH CHAND: May
I know, Sir, the personnel of the
Committee. . . .

\
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Surr B. N, DATAR: It consists of
the Secretaries of the Irrigation and
Power Departments of both the
States; Chief Engineers of Irrigation
and Power of both the Statcs;
representatives of the Finance
Departments of both the States; and
the Joint Secretary of the Central
Zona} Council.

SHrr V. PRASAD RAO: May I
know, Sir, whether the Home Minis-
try is aware that recently this issue
has been discussed in the Madhya
Pradesh Assembly and almost from
every quarter of the House it had
been agreed that this thing should be
represented and they are being blud-
geoned by the Government of U. P.?

SHRI B. N, DATAR: All these ques-
tions will be considered by this Com-
mittee.

SHrt AMOLAKH CHAND: May
I know, Sir, if any power is generated
at the Rihand dam?

SHRI B. N, DATAR: I have =aid
that I have no information about
this, except to the extent that a Com-
mittee has been appointed.

Surr V. PRASAD RAO: May I
know, Sir, wheiher the previous com-
mitments by the Government of U. P,
or Madhya Pradesh will be taken into
consideration by this Committee?

Swrt B. N. DATAR: They would

be considered by the Zonal Council
when the report of this Committee
comes before them.

FINANCIAL ASSISTANCE TO EMINENT
‘WRITERS ETC.

*229, Surr V. PRASAD RAO: Wiil
the Minister of ScCIENTIFIC RESEARCH
AND CULTURAL AFFAIRS be pleased to
state:

(a) the total number of eminent
writers, scholars and artists in each
State who were given financiial assist-
ance during the years 1955-56 to
1957-58; and
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(b) what were the guiding prin- -
ciples in giving the financial assistance
to them?

to Questions

Tue MINISTER or SCIENTIFIC
RESEARCH AND CULTURAL
AFPFAIRS (Surt HumavunN KABIR):

(a) A statement is laid on the Table

of the House, [See Appendix xxi,
Annexure No. 26 ]
(b) The guiding principles for the

grant of assistance are the literary/
artistic standing and the financial
position of the reeipients.

Surr V. PRASAD RAO: May I
know, Sir, how when a person is
given this financial assistance, he is
not given in the next year, how the
same financial assistance is not conti-
nued in the next year in spite of the
fact that his financial situation has
remainéd the same?

Surt HUMAYUN KABIR: Normal-
ly these literary pensions are continu-
ed, unless there is an improvement in
the financial position of the recipient.

Surr V. PRASAD RAO: May I~
know, Sir, whether the recommenda-~
tions of the State Governments are
taken into consideration before these
grants are given?

Surr HUMAYUN KABIR: Invari-
ably so.

Surrt V. PRASAD RAO: Is it a
fact that in spite of the recommen-
dation of the Andhra Pradesh Gov-
ernment, some of the artists are not
given grants—some of the grants to
the artists were not continued in the

next year?

Suri HUMAYUN KABIR: If any
case is brought to my notice where the
financial condition of the artist has
continued to be in an adverse state
and the grant has not been renewed,
I shall certainly lock into it.
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Surr V. PRASAD RAO: How is it | granted to some officials and Minis-

that the largest number of grants are |

given to people from U.P.?

Mr. CHAIRMAN: That is an acci-
dent.

Surt HUMAYUN KABIR: There are
obvious reasons. I wish to place
before the House the reasons. One is
that the population is the largest
there. The second reason is that there
are a number of Urdu writers in

support from any other State Govern-
ment, And therefore the Central Gav-
ernment does pay’ some special
attention to the Urdu writers and
Sindhi writers.

Sarr V. PRASAD RAO: I want to
know how many Urdu writers receive
special grants in U.P.

"Sert HUMAYUN KABIR: A sepa-
rate question may be put.

Surt H. N. KUNZRU: Is it not a
fact that the best writers in Urdu
usually come from the UP.?

Mr. CHAIRMAN: That is what he
said.

Sert HUMAYUN KABIR: The
hon. Member is better informed than
I am.

Surt BHUPESH GUPTA: May I
know, Sir, the total amount of finan-
cial assistance given in each of these
three years stated in the statement.

Suri HUMAYUN KABIR: Yes, I
can certainly give that figure. The
total assistance given in 1955-56 was
Rs. 1,10,265; in 1956-57, Rs. 1,10,545;
and in 1957-58, Rs. 1,20,258,

Surr BHUPESH GUPTA: On an
average it works out to Rs, 1,000 per
head. May I know how such assis-
tance given to such eminent literary
men and artists compares with the
sumptuary and other allowances

ers?

Mgr. CHAIRMAN: Order, order,

AWARD OF PRIZES TO JAPANESE STU-
DENTS

*230. Sur1 V. K. DHAGE: Will the
Minister of SCIENTIFIC RESEARCH AND
CuLTURAL AFFAIRS be pleased to state:

(a) whether it is a fact that Gov-

i ernment have decided to award prizes
Uttar Pradesh who do not receive any |

to Japanese students with a view to
promoting cultural  relations and
understanding  between India and
Japan; and

(b) if so, what is the number and
the amount of those prizes?

Tue MINISTER of SCIENTIFIC
RESEARCH AND CULTURAL
AFFAIRS (SHrr HumMaYUN KABIR):
(a) and (b). Two prizes which are
in the form of a round trip to India
for one month have already been
awarded, one each to the best student
of Hindi and of Sanskrit in_ the
Japanese Universities,

Surt V., K, DHAGE: May I know
what is the period for which they
will go round in India?

Suri HUMAYUN KABIR: Roughly
about a month.

Surr V. K. DHAGE: May I know
what are the places they will visit?

Surt HUMAYUN KABIR: They
will go round India.

Surr V. K. DHAGE: I do not know
how they are going to travel. Even
if it is assumed that they will travel
by air, I would like to know the
places they have chosen for their
visit. It is a cultural visit. Will
they go to the city of Bombay?

Surt HUMAYUN KABIR: Thev
will also go to the city of Bombay.
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Surr JASWANT SINGH: May 1
know whether this scholarship which
is being given is on a reciprocal
basis, whether Japan has also given
such scholarships to Indian students,
or we are doing it on our own?

Surt HUMAYUN KABIR:
gave us scholarships some time
and we are now returning
compliment.

Japan
4go,
the

Dr. P. C. MITRA: May I know
what is the institution in which they
will be trained?

Mr. CHAIRMAN:
see the whole of India.
reside in any institution.

They have to
They cannot

Sgrr HUMAYUN KABIR: They
would not be trained here at all
They would be trained in Japan.

Panpitr S. S. N. TANKHA: Are
these scholarships given every year?

Surt HUMAYUN KABIR: 1 hope
there will be more scholarships in
the future.

Surr V. K. DHAGE: May I know
what is the amount sanctioned for this
trip?

Surr1 HUMAYUN KABIR: The
amount we have sanctioned, as far as
I remember, is a little over Rs. 8 000.
But it will depend upon the actual
expenses.

Dr. RAGHUBIR SINH: May I
know who planned this tour?

Surt HUMAYUN KABIR: I am
sure that the hon. Member did not
expect to be consulted in planning
this tour.

Dr, RAGHUBIR SINGH: I was
just wondering whether it was a tour
like the Americans do. They go and
see a place and run away,

(No reply.)
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Surt V. K. DHAGE: May I know

how have these people been
selected?

Surr HUMAYUN KABIR: I have

already said in my answer that two
best students of Hindi and Sanskrit

in the Japanese Universities
selected.

were

Sirr JASWANT  SINGH: The
amount which hag been sanctioned to
these students, would it roughly meet
1]l their expenditure while they are
in India, or it is a part of the assis-
tance and partly they have to spend
from their own pocket?

3uri HUMAYUN KABIR: We do,
not expect that they will have to pay
anything from their own pocket.

Panprr S, S. N. TANKHA: May
I know whether these students have
been selected by the Japanese Uni-

versities or by the Indian Govern-
ment?

Surt  HUMAYUN KABIR: They
were selected by our Ambassador at

Japan after consulting the Japanese
Universities.

APPEAL TO INDIAN SCIENTISTS

AND

TECHNICIANS IN FOREIGN COUNTRIES

FOR THEIR PARTICULARS FOR MAIN

TENANCE OF A NATIONAL  REGISTER
Unit

*231. Surr V. K. DHAGE: Will the
Minister of HomE AFraIrs be pleased
to state:

(a) whether Government have
issued an appeal to Indian scientists
and technicians in foreign countries
requesting them to give their parti-
culars for a National Register Unit
to be maintained by Government; and

(b) if so, what is the purpose of
maintaining such Register?

Tue MINISTER oF STATE 1N THE
MINISTRY or HOME AFFAIRS
(Surr B, N, Datar): (a) Yes.
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(b) To facilitate utilization of thc
services of Indian ‘scientists and
technologists abroad.

Surr1 V. K. DHAGE: May 1 know
how many people have so far given
their names?

Surr B. N. DATAR: About 1,000.

Sarr V. K. DHAGE: May I know
what are the various subjects in
which these names have been given?

Surr B. N. DATAR: 1T have not got
the details but they relate to scienti-
fic and technical personnel,

Surr V. K. DHAGE: May 1 know
y Whether any one of these people has
been employed so far?

Surr B. N. DATAR: They will be
considered whenever appointments
have to be made by the Union Public
Service Commission or by the Gov-
ernment.

Surt BHUPESH GUPTA: May 1
know if the Government is aware of
the total number of such technical
personnel employed abroad?

SHrr B. N. DATAR: I have not

any information here.

Sart V. K. DHAGE: Is it a fact
that some of these scholars who went
there for technical education did not
find any employment here after
returning back to India?

Sarr B. N. DATAR: I cannot ans-
wer that question off hand.

Suri BHUPESH GUPTA: May I
know if the Government is aware
that there is some reluctance on the
part of the Indian students in the
United Kingdom to come to this
country after qualifying themselves
because they fear that there would
be unemployment?

Surr B. N. DATAR: I am not
aware of any such reluctance at all.
In fact this Register will be helpful
to us and to them alse.

[ RAJYA SABHA }
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SHrr H. N. KUNZRU: Can the hon,
¢ Minister find out the number of
people who are technically trained
but who are without employment?

Surr B. N. DATAR: Sir, in the
first place this Register should be
completed. Then, if it is found
necessary, Government will make an

enquiry into that question.

Surr H. N. KUNZRU: Already
there are a certain nuamber of men
who have given technological train-
ing. Why should it not be possible
for Government to find out how
many of these men are still unem-
ployed in the country?

Surt B, N. DATAR: ‘How wmany
of them can be employed’, that is a
question which the Government will
consider first.

SHrr H. N. KUNZRU: 1 shall be
obliged if you will add this infor-
mation to your reply.

SHrr B. N. DATAR: All right, Sir.

Surr V. K. DHAGE: Is the hon.
Minister aware that there are cases
where such technical personnel
trained abroad and employed in India
went back after employment because
sufficient encouragement was not
forthcoming from the Government of
India?

Sarr B. N. DATAR: The question
relates only to the preparation of a
Register. The Register is under pre-
paration. I am not in a position to
give details of those candidates
except to the extent that they are
mentioned in the list.

Surt BHUPESH GUPTA: He has
developed a fascination for the Regis-
ter. All that we want to know is
whether the hon. Minister is aware
that there are technical personnel and
scientists abroad who want to come
back to Indiaandtake up jobs but
who do not get proper inducement
| and encouragement in this respect.
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Swrr B. N. DATAR: Government
did receive information that there
were such persons who would be
available for service in India, and in
order to have a complete list this
Register has been undertaken.

Surr V., K, DHAGE: Isita {act
that many of these students who went
for technical education, having come
back, did not find employment and,
therefore, they went to the neigh-
bouring countries for employment?

Surr B. N. DATAR: I have already
said that I cannot answer this gques-
tion off hand.

GRADE
Orte

MANUFACTURE OF STANDARD
FERRO-MANGNESE FroMF%RADE

*232. SHrr V. C. KESAVA RAO:
Will the Minister of STeeL, MINES
aND FUEL be pleased to state:

(a) whether there are any factories
in India which manufacture standard
grade ferro-manganese from low
grade ore;

(b) if so, what is the quantity of
ferro-manganese manufactured per
year by these factories;

(c) whether Government are giving
any financial or other assistance to
any of these factories; and

(d) whether all the ferro~manga-
nese produced in India is exported?

Tae MINISTER or STEEL, MINES
AND FUEL (SARDAR SWARAN SINGH):
(a) None at present; all the factories
are initially using only high grade
ore, Later on, some of them may use
low grade ore directly or after
beneficiation.

(b) Does not arise.

(¢) No direct Government assis-
tance is being given. The factories
are all in the Private Sector.

(d) No; so far Government have
permitted export of 8,000 tons.

[ 7 MAY 1958 ]
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Surr V. C. KESAVA RAO: May 1
! know what is the quantity of ferro-
manganese internally consumed by
the industries?

SarpAR SWARAN SINGH: In the
Second Plan period the target has
been fixed at 160,000 tons. Out of this
100,000 tons is meant for export and
60,000 tons for indigenous require-
ments. That is the estimate.

Surr V. C. KESAVA RAO: May 1
know whether the quantity of ferro-
manganese produced by the factories
will be sufficient for the country when
our new plants come into existence?

SArRDAR SWARAN SINGH: A total
capacity to the extent of 1,77,300 tons
has been sanctioned. Out of the sanc-
tioned capacity four units have
already gone into production, They
are: The Mysore Iron and Steel
Works, Bhadravati, for 1,800 tons. The
Electro-Metallurgical Private Limited,
Bombay, for 12,000 tons. The Zoda
ferro-Allays, Bombay, for 30,000 fons.
The ferro-Alloys Corporation, Tumsa,
for 30,000 tons.

Surr BHUPESH GUPTA: May I
know who are the chief exporters of
ferro-manganese and whether they

enjoy certain special advantages in
the matter of exports?

Sarpar SWARAN SINGH: Export
of ferro-manganese was allowed in

two consignments of 3,000 tons and
5,000 tons during July 1957 and
January 1958 In view of our produc-
tion not having crossed the indigenous
requirements, these are the quanti-
ties that could be exported.

Surr V. PRASAD RAO: May 1

) know what direct or indirect help has

been given to Tatas to start a ferro-
manganese plant?

Sarpar SWARAN SINGH: No direct
help in the form of financial assistance
has been given to Tatas.

Surr V. PRASAD RAO: If it s
indirect help, in which form?
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SarpAR SWARAN SINGH: No Sarpar SWARAN SINGH: 1 do not
indirect help to my knowledge, unless ; follow the question.
by argument he wants to say that this
amounts to indirect help for whiecn . Mr. CHAIRMAN: “Whether in this
I would require a specific query. transaction any foreign interests are

involved and whether any of the earn-
Sarr MAHESWAR NAIK: May I ings go to them?” That is what he

know whether it is a fact that greater } asks.
encouragement is being given to tne
export of high grade manganese ore Sarpar SWARAN SINGH: Sir, when
and, if so, whether that policy is not | ,pothing js exported, some foreign
going to affect the interests of our | jjyerest will be there because it has
ferro-manganese factories in the to be exported to somebody abroad.
tuture? As to which transaction and which
foreign interest . . .

Sarpar SWARAN SINGH: No, Sir.
That has already been taken into | wp CHAIRMAN: Mr. Kesava Rao.
consideration. The export market 1s

for a particular grade of manganese
. . -InpiA ORGANISATIONS
ore and we are anxious to earn foreign | GFANTS T0  ALL-INDI R

exchange. Therefore, promotion of FOR REMOVAL OF UNTOUCHABILITY
export is in the interests of the coun-
try, and we will safeguard the interest *+933 Surr V. C. KESAVA RAO:
or the indigenous manufacturers also. | Will the Minister of HoME AFFAIRS
be pleased to state the amount of
grant given by Government to each
of the all-India organisations engaged
encouragement of export is not gomng | iy making propaganda for the remo-

to affect the interests of our future | ya] of untouchability in the country
factories which are going to be started | quring the year 1957-58?

here in India.

Surt MAHESWAR NAIK: What 1
wanted to know is whether greater

Tue DEPUTY MINISTER or HOME

Sarpar SWARAN SINGH: The hope | AFFAIRS (SHRIMATI VIOLET ALVA):
is that it will not. A statement is laid on the Table of
the House.

Surt BHUPESH GUPTA: May 1
know the fotal amount of foreign
exchange earned by the export of fero- STATEMENT
manganese and what part of that , ’
foreign exchange is available to the

. : . Name of the Amount
Indian nationals or to India? organisation of

Central

SarbaAr SWARAN SINGH: So far grsa;lt
as the first part is concerned, I would ’

. . India Harijan Sevak
require notice because I do not know 1. All India aryan . .

) . Sangh 3,24,600
what was the actual selling price ot 2. Bhartiya DepressedClasses
the ferro-manganese that was actually League . 2,25,000
exported. 1 did not catch the import | , The Servants of Indian
of the secorid part, but whatever Depressed Classes
foreign exchange is earned, that is Society (Bharat Dalit
available for the Reserve Bank. Sevak Sangh) . . 47,700
4. Ishwar  Saran Ashram
Prayag . 64,000

Surt BHUPESH GUPTA: May I
know, Sir, whether in this matter Surr V. C. KESAVA RAO: May I
certain foreign interests are involved | know whether all these organizations
and part of the earnings go to the | which receive grants from the Cen-
foreign concerns? tral Government have sent up any

’
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schemes before or
grants?

SuriMATI VIOLET ALVA: They
place their schemes before getting
the grants and they fulfil the schemes
as the grants are given.

Surr V. C. KESAVA RAO: May I
know whether the Central Govern-
ment has gone through all these
reports and seen what they are doing
with this money and how the money
has been spent during these last two
years?

SuriMATI VIOLET ALVA: That is
the business of the Government to go
through all the reports as we are
giving grants for the schemes that they
put forward.

Surt V. C. KESAVA RAO: May I
know which of these All-India organi-
zations are having branches?

SuriMaTI VIOLET ALVA: That is
a larger question. If the hon. Mem-
ber wants details, I will give him the
branches and where they are situated.

o, fimy ™ gie feg W@

g‘ N T ﬁ: % A -ﬁ;- NS .q q.v:

F9q 99 @ E !

WM qmAT Hqeqr . A A 94T
TEE

Surt T. BODRA: May I know if the
accounts of the non-official organiza-
tions are audited just like any other
Government expenditure?

Mr. CHAIRMAN: “Are the accounts
of all these organizations
That is what he asks.

SurimaTt VIOLET ALVA: Yes Sir.
There is a provision for test check by
the Comptroller and Auditor-General
of India at his discretion whenever he
wants to check up the accounts.

¥ < LS &S dfiﬁflx;_ &2 yRde
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SHRT V. PRASAD RAO: May I know,
Sir, whether any of these amounts
are utilised for the payment of full-
time workers for the All India Harijan
Sevak  Sangh or the Bhartiya
Depressed Classes League?

SurimaTt VIOLET ALVA: I have-
not got that break-up with me now.

Surr V. C. KESAVA RAO: May I
know what is the actual work carried
on by these organizatiofls?

SurimaT VIOLET ALVA: They
carry on the work of running hospi-
tals, propaganda and programmes com-~
prising employment, exhibition of
films, holding conferences and meet-
ings and so on; magic lantern slides
and all these.

1

{1 Hindi translation.
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Mr. CHAIRMAN:
means.

Surr V. PRASAD RAO: What about
the Ishwar Saran Ashram, Prayag? Is
it an all-India organization?

SuramaTi VIOLET ALVA: That is
what is said in the statement which
is laid on the Table of the House.

Surr JASWANT SINGH: May I
know whether these grants which
are given to the different organiza-
tions are on a uniform scale or
different organizations receive
different grants? If so, what is the
largest grant given to any one
organization?

Servatr VIOLET ALVA: It is
already there in the statement laid. The
All India Harijan Sevak Sangh gets
Rs. 3,24,600. The Bhartiya Depressed
Classes League gets . . .

Mr. CHAIRMAN: Yes, that is all in
the statement enclosed.

SurimaTI VIOLET ALVA: ...
- 2,25,000 and so on.

Rs.

Surt N, M. LINGAM: May I know
if there is any independent agency to
evaluate the work of these organiza-
tions; if not, do the Government
propose to set up one?

SarimaTr VIOLET ALVA: I said
the other day in the debate that there
is an agency which will evaluate the
work of these organizations.

SHrr V. C. KESAVA RAO: May 1
know, Sir, whether the Minister has
got any such information that a few
individuals are getting money from

[ RAJYA SABHA ]

usual |

|
|
|

these organizations and that they are |,

not doing any work?

SHrRIMATI VIOLET ALVA: No, Sir.
We very carefully go through this.

*234. [This question has been trans-
ferred to the list of questions for
written answers for the 6th May 1958,
where it appears as Unstarred Ques-
sion No. 21-A.] ‘
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BoARD OF ENQUIRY TOQ INITIATE PROCEED-

ING AGAINST OFFICERS RESPONSIBLE FORK

LirE INSURANCE CORPORATION INVEST=~
MENT IN THE MUNDHRA CONCERNS

*235. SHrt AMOLAKH CHAND:
Will the Minister of Finance be pleased
to refer to the reply given to
Starred Question No. 395 in the Rajya
Sabha on the 13th March 1958 and
state: -

(a) whether the Board of Enquiry
has since been set up;

(b) if so, the progress so far made
by the Board; and

(¢) the time by which the enquiry
is likely to be completed?

THE DEPUTY MINISTER QOF
FINANCE (SuErI B. R. BHacaTt):
(a) to (c¢). A Board of Inquiry con-
sisting of Shri Justice Vivian Bose as
Chairman and Shri Sukumar Seh and
Shri W. R. S. Satthianadhan I.C.S,
as members has been set up on the
5th May 1958 to inquire into the
charges against the officers concerned.
No time limit has been fixed for sub-
mission of the report of the Board.
It is however understood that the
report will be submitted as early as
possible.

Surr AMOLAKH CHAND: May I
know whether this inquiry which is

being conducted is to be held in
camera and whether it is a depart-
mental inguiry or an inquiry for

committing acts which may amount to
an offence under the existing criminal
law?

Surt B. R. BHAGAT: This inquiry -
is being held under the All India Ser-
vices (Discipline and Appeal) Ruies
1955 and it is customary for such
inquiry to be held in camera.

Suri AMOLAKH CHAND: May I
know  whether the charge-sheets
against the various officers have been
framed by the Board of Inquiry or
by the Finance Ministry and whether
it would be possible for the Finance
Minister to acquaint the House with
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the contents of the charge-sheets Surt B. R. BHAGAT: If they

which have been framed? ; consider it necessary. It is a legal

matter, but if they consider it neces-

Sert B. R. BHAGAT: Sir, the | sary, certainly they can examine
witnesses.

charge-sheets have been framed by
the Government, that is, the Finance
Ministry and the officers concerned
were given those charge-sheets. Their
replies have come in and all these
have been given to the Beard which
has now been constituted and they
will look into them.

Surt AMOLAKH CHAND: Who has
" supplied the material for the enquiry,
whether it is the Finance Ministry
or the Company Law Administration
or the Home Ministry who conducted
the investigation by special police
officers?

Surr B. R. BHAGAT: Sir, the Gov-
ernment will assist the Board. If the
Board thinks that any material is
required, all the Departments, which
are in a position to supply that, will
assist them.

SHrr AMOLAKH CHAND: Is the
hon. Minister aware of what material
has been supplied to the Board of
Inquiry angd may I know whether
lawyers would be permitted to appear
before the Board or not?

Surt B. R. BHAGAT: All the
materials that were available have been
given to the Board. So far as the
counsel is concerned, the officers
concerned will have theright to have
their own counsel and I think they
are engaging their counsels.

Suri AHMED SAID KHAN: May
I know, Sir, whether the report of
the Board of Inquiry will be placed
before the House?

Suri 6. R. BHAGAT: Yes, Sir.
When the report is received, we will
place it before the House.

Surt AKBAR ALI KHAN: May I
know whether the Board of Inquiry
will have the right to examine
witnesses? :

Surt AKBAR ALI KHAN: Is it a
fact that the ex-Finance Minister has
been summoned?

Surt B. R. BHAGAT:
knowledge, Sir.

Surt AMOLAKH CHAND: May I
know, Sir, what procedure will be
followed by this Board of Inquiry,
whether it will be a prescribed proce-
dure or a procedure which will be
adopted by the Board itself or it will
be in accordance with the Criminal
Procedure Code or the Civil Proce-
dure Code?

I have no

Surt B. R. BHAGAT: It is for the
Board of Inquiry to determine its
procedure and certainly they will go
into the question of the customary
procedure and the nature of such an

inquiry. They will go into all these
things.
Surr V. K. DHAGE: What are the

rules under which the is

being held?

Surr B. R. BHAGAT: It leaves the
option to the Board itself.

inquiry

Sur1 V. PRASAD RAO: May I
know whether this will be held in
public or in camera?

Mr. CHAIRMAN: In camera, it has

been said.

Surr BHUPESH GUPTA:
Finance Minister is coming.

The

May I know, Sir, whether it is a
fact that in view of the fact that cer-
tain other names of big presonalities
have been mentioned in connection
with this probe, the Government is
reconsidering the scope of this Board
of Inquiry and that this has caused
some delay in the progress of the
work of the inquiry?

Surr B. R. BHAGAT: 1 think that
is an obsession of the hon. Member.
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All those persons whe are concerned
have been brought in.

ESTABLISHMENT OF A CURRENCY PAPER
MiLn 1N INDIA

*236. Surt AMODLAKH CHAND:

Will the Minister of FINANCE Dbe
pleased to state:
(a) whether Government have

secured machinery and other equip-
ment on deferred payment for estab-
lishing a currency paper mill at
Hoshangabad; and

{b) if so, what is the approximate
cost thereof and when the mill is likely
to be established?

Tee DEPUTY MINISTER oF
ECONOMIC AFFAIRS (SHRIMATI
TARKESHWARI SINHA): (a) and (b).

Government have decided in principle
to establish a Security Paper Mill in
the country for the manufacture of
currency, bank note and other
security paper. Implementation of the
decision has not been practicable so
far owing to the difficult foreign
exchange position of the country.

SHrt AMOLAKH CHAND: May I
know whether the Government have
approved this scheme or have post-
poned it and what is the total esti-
mated cost of this Government factory,

SHRIMATI TARKESHWARI SINHA:
The answer to one of the questions put
by the hon. Member is already implied
in the original answer I have given
that in principle they have agreed.
There is no question of postponement.
As to the second part of the question.
I think the total estimate that was
submitted by one of the firms was Rs.
4 crores, but it is not a final decision.
Government has not taken a final
decision on it.

SHr1 AMOLAKH CHAND: May 1
know whether the Government will
run this factory in collaboration with
some firm or it will be a Government
ot India concern?

[ RAJYA SABHA ]

|
|

l

,are under

to Questions 171¢

SHrimATI TARKESHWARI SINHA:
It will be wholly a Government of
India concern. But, of course, some
collaboration might come from foreign
concerns. As I said, all these things
negotiations and it is not
r me to give the names and details

Surt AMOLAKH CHAND: May 1
know, Sir, if any foreign experts would
also be requisitioned for running this
factory, and if so, whether any. nego-
tiations are going on to engage them?

SuriMAaTI TARKESHWARI SINHA:
That is the main purpose of our nego-
tiations with the foreign firms.

Surr V. PRASAD RAO: Is it not a
fact, Sir, that because of cheaper and
easier currency paper, the Govern-
ment will be induced to produce more
currency?

(No reply.)
Mr. CHAIRMAN: Next question.

AMENITIES PROVIDED FOR PRISONERS
THE NEW JAIL BUILT IN DELHI

IN

*237. Surt  AMOLAKH CHANDxy
Will the Minister of Home AFrairs be
pleased to state the nature of ameni-
ties provided for the prisoners in the
new jail built in Delhi?

Tee MINISTER or STATE IN THE
MINISTRY or HOME AFFAIRS (SHRI
B. N, Datar): A statement is laid on
the Table of the House.

STATEMENT

There are arrangements for the
classification and corrective treatment
of prisoners. There is a Reception and
Orientation Ward for interviews and
classification, separate blocks for diffe-
rent types of prisoners, and work-
shops for various trades. There is
a separate school building for children,
and the women’s ward has a separate
section for vocational training; sepa-
rate reading rooms for adult and
juvenile offenders and also a small
library.
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Sanitation and ventilation have
received special attention; latrines are
provided with flush system in all bar-
racks and cells.

The kitchens have been designed for
preparation of food and washing and
disinfection of utensils under hygienic
conditions.

Ample space has been provided for
sports, games, recreation and cultural
activities.

Surt AMOLAKH CHAND: May I
know, Sir, what is the amount that has
been spent on this new jail? Is it to
_the tune of Rs. 82 lakhs?

Sur B. N. DATAR: VYes, Sir. It is
Rs. 82 lakhs.

Sart AMOLAKH CHAND: May I
know, Sir, what is the area of the com-
pound of this new jail?

Surr B. N. DATAR: I haven’t got
the area with me, but it would accom-
modate 1,500 prisoners of all classes.

Surt AMOLAKH CHAND: May I
know, Sir, how many prisoners are

being accommodated in the present
jail, which has also got 1,500 pri-
soners?

Surr B. N. DATAR: There are two
jails. One is the principal jail and
the other is the camp jail, and the
population is roughly about 1,000.

3

Surt AMOLAKH CHAND; May 1
know, Sir, if this jail provides a farm
of about 60 acres, and is there any
arrangement for the prisoners to work
on it for producing vegetables and
other things for their own consump-
tion? And can they also be earning
seme wage?

Surt B. N. DATAR: Yes, Sir. That is
the plan.

Surr AMOLAKH CHAND: May 1
know, Sir, if there is any arrange-
ment in this jail for the persons who
would be released from jail to stay on

21 RSD—2.
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in the City of Delhi to contact
employers and get employment?

Surt B. N. DATAR: Sir, the jail
administration is not concerned with
that.

PanpiT S. S. N. TANKHA: May I
know, Sir, whether one of the ameni-~
ties which will be provided to these
prisoners will be to allow them to
go home on leave annually, as is
being experumented upon in the U.P,
jails?

Surr B. N. DATAR: I am not sure
about that at present, Sir.

SHr AMOLAKH CHAND: May I
know, Sir, if this is the ideal jail put
up by the Government of India, and if
so, whether it would also accommo-
date some prisoners from the neigh-
bouring States?

Sur1 B. N. DATAR: Sir, so far as
this jail is concerned, all the modern
ideas and plans have been taken into
account, and I believe, Sir, that it is
one of the good jails in India.

PLACING OF STONES BY A Sanp CoN-
TRACTOR IN THE RIVER JAMUNA FOR
MAKING KUTCHA BRIDGE TO PASS
TRUCKS
L]

*238. Surr M. P. BHARGAVA: Will
the Minister of HoMEe AFFAIRS be
pleased to state:

(a) whether it is a fact that a sand
contractor in Delhi has put stones in
the river Jamuna near Sanyas Ash-
ram and has thereby made a temporary
kutcha bridge for passing trucks to
collect sand from the middle of the
river-bed;

(b) whether it is open to anybody
to put stones in the river and obstruct
the free flow of the water; and

(e¢) whether the Delhi Authorities
have asked the contractor to dismantle
the bridge?

Tae MINISTER or STATE 1N THE
MINISTRY or HOME AFFAIRS (SHrr
B. N DaTtar): (a) Yes.
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(b) Vnether obstruction of this |
kind is illegal or olherwise would

depend on the circumstances of cach
case.

(c) No.

Suri M. P. BHARGAVA: May 1
Mnow, Sir, whether it is a fact tha:
tnis bridge prevents water from flow-
ing to the ghats, and especially to the
cremation ghat?

Sur1 B. N. DATAR: Sir, that was
the complaint, and therefore steps are
being taken by negotiation to put an
end to the contract.

Surt M. P. BHARGAVA: May 1
know, Sir, whether it is a fact that the
Delhi public is put to a lot of incon-
venience in giving a customary bath
to the dead bodies, because there is
no water in the cremation ghat?

Surt B. N. DATAR: Sir, it is true
that Government have received com-
plaints, and therefore Government are
taking steps, as I have pointed out, to
get the contract cancelled with the
consent of the contractor as early as
possible.

Surt M. P. BHARGAVA: May I
know, Sir, whether it is a fact that
the Delhi public, desirous of having
a river bath, have to walk in the sand
for a considerable distance to reach
the stream for want of water at the
ghats?

Surr B. N. DATAR: I cannot answer
this particular detail.

Surr V. C. KESAVA RAO: May I
know, Sir, how many days the Gov-
erniment wil] take to remove this
obstruction?

Surr B. N. DATAR: It will be done
as early as possible. The attempt is to
have it cancelled by the end of May.

Surt AMOLAKH CHAND: May I )

know, Sir, whether this bridge . . .

[ RAJY. SABHA ]
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Mgr. CHAIRMAN: Why this morbid
interest in these jails, cremations and
things like that?

Surt AMOLAKH CHAND: May I
know, Sir, from the hon. Minister
whether this kutcha bridge was put
up with the sanction of the adminis-
tration, or it was an  encrcachment
on the river?

Surtr B. N. DATAR: Sir, a contract
was entered into by the contractor for
the purpose . . .

Mr. CHAIRMAN: Next question.

RESEARCH ON INNAHAR SEEDS

*239. SHRIMATI PUSHPALATA
DAS: Will the Minister of SCIENTIFIC
ResearcH AND CUBTURAL AFFAIRS be
pleased to state:

(a) whether Government have con-
ducted any research on the utilisa-
tion of Nahar (Nageswar) seeds; and

(b) if so, what is the quality of
Nahar seeds available in the forests

of Assam?

Tiag MINISTER or SCIENTIFIC
RESEARCH AND CULTURAL
AFFAIRS (Surt HumMmAYUN KABIR):
(a) Yes Sir,

(b) The quality of Nahar seeds
available in the forests of Assam is
comparable with that of Nahar seeds
found elsewhere in the country.

SuriMATI PUSHPALATA DAS: May
I know, Sir, whether there is any plant

for the extraction of oil from the
Nzhar seed in India?

Surt HUMAYUN KABIR: Sir, this
Nahar seed is grown extensively in
different parts of the country, and
atteinpts are beirg made to have

better utilisation of the oil.

SHrRIMATI PUSHPALATA DAS: Is it
a fact that this Nahar seed is contain-
| ing a high percentage of oil?
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Surr HUMAYUN KABIR: There is
a high percentage of oil, but I am
told that it is reddish brown, viscous
and rather bitter.

Sur1 V. PRASAD RAO: What for is
this oil used, Sir?

Surr  HUMAYUN KABIR: After
purification, this oil can be used for
soap-making.

ANDHFEA PRADESH PROPOSAL FOR ESTAB-
LISHMENT OF LOW TEMPERATURE CAR-
BONIZATION PLANT

*240. Surt V. PRASAD RAO: Will
the Minister of STrrL, MmnES AND F'UEL
be pleased to state:

(a) whether Government have re-
ceived any proposal from the Govern-
ment of Andhra Pradesh for the
. establishment of a low temperature
carbonization plant or briquetting
plant at Singareni Collieries, Kotta-
gudium for the production of low
grade coal; and

(b) if so, what are the details of
the scheme and what action has been
taken by Government thereon?

Tur MINISTER or STEEL, MINES
AND FUEL (SARDAR SWARAN SINGH):
(a; and (b). Yes. The Government
of Andhra Pradesh have recommend-
ed the establishment of a low tempera-
ture carbonisation plant at Kotta-
gudium, with a production capacity of
1,600 tons per day, as propored by the
Experts Committee on Synthetic Oil
under the chairmanship of Dr. J. C.
Ghosh. They also suggested an alter-
native plant with a reduced capacity
of 800 tons per day. But no plans for
briguetting of Singareni low grade coal
have been received.

The scheme for the low temperature
carbonisation js feasible, but difficul-
ties of foreign exchange and internal
resources come in the way.

Surt V. PRASAD RAO: May 1
know, Sir, whether the second variant
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f
|

" sible,

to Questions 1722
of establishing that 800 ton plant is
feasible, if the first variant is not pos-
in the present Five Year Plan?

SAarpAR SWARAN SINGH: Sir, the
House is no doubt aware of the difficul-
ties of foreign exchange and internal
resources even to carry out the Plan
as it has been formulated. So it is
very difficult for me to say that any
new project can really find a place in
the Second Five Year Plan,

Sun1 V. PRASAD RAO: May I know,
Sir, the amount of foreign exchange
involved in both the variants?

Sarpar SWARAN SINGH: Sir, a
preliminary estimate has been made,
and according to that estimate, so far
as the 1,600 tons per day scheme is
concerned, the cost is estimated to be
about Rs. 8} crores. I could not give
Sir, the foreign exchange component,
but it is estimated that it will’be of
the order of about Rs. 4 crores.

Surr V. PRASAD RAO: Is it not a
fact, Sir, that the Andhra Pradesh
Government has also brought to the
notice of the Government of India that
in view of the lack of industries in
Andhra Pradesh, the people of that
State are interested in this scheme, and
somchow or other, this scheme should
be included in the Second Five Year
Plan? ,

SArRDAR SWARAN SINGH: I won'’t be
surprised, if they have taken up that
pocition, but the availability of
resources determines the fote of even
those things which we want to do. Of
course, we may be wanting to do so
many things, but if the resources are
not there, it may not be possible for
us to do all those things.

Suri V. PRASAD RAO: May I know,
Sir, whether the Andhra Pradesh Gov-
ernment is allowed to raise some loan
on its own to fulfil this plant?

Sarpar SWARAN SINGH: I do not
know, Sir, whether that Government
would be in a position to have foreign
exchange resources, even if it can



1723 Oral Answers

raise some loans from its
resources.

internal

*241. [Transferred to the 6th May,
1958.]

PrioriTY TO CO-UPERATIVE SOCIETIES IN
GETTING LOANS FROM THE INDUSTRIAL
FiNnancE CORPORATION OF INDIA

*242, Surt BABUBHAI M. CHINAL
Will the Minister of FINANCE be pleas-
ed to state:

(a) whether co-operative societies
are given any priority in the matter
of sanctioning of loans by the Indus-
trial Finance Corporation of India;
and

(b) if so, the reasons therefor?

OF

(a)

Tae DEPUTY  MINISTER
FINANCE (SHRI B. R. BHAGAT):
Yes, Sir.

(b) It is the declared policy of Gov-
ernment to encourage development of
private sector on Co-operative lines
wherever possible,

May
loans
1956-57

Suri BABUBHAI M. CHINAI:
I know the total amount of
sanctioned during 1955-56,
and 1957-58 for Co-operatives?

Surr B. R. BHAGAT: Rs. 12:98
crores as on the 30th April, 1958.

Surt BABUBHAI M. CHINAIL: May
I know the total number of rejections
of ‘requests of loans by Co-operatives
and other institutions in the years
1955-56, 1956-57 and 1957-587

Surr B. R. BHAGAT: I don’t have

the figures as to how many were
rejected but broadly speaking tne
loans for Co-operative Societies are

given top most priority and till now,
26 such loans have been given and
only when the scheme is not a feasible
one or when there is difficulty about
management and when il is consider-
ed that the loan will not be safe, only
then such applications are rejected.
Such rejections would be very few
and would be based on very good
grounds but I am not in a position to
state the number,
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Surt BHUPESH GUPTA: The hon.
Minister hag said that only 26 loans
have been given to Co-operative
Societies. May I know  the total
number of loans given to others
which are not co-operative societies
but are in the private sector?

SHrr B. R. BHAGAT: I want speci-
fic notice for that question.

Sgrr N. M. LINGAM: May I know
the main industries in which these
co-operatives were engaged?

SurI B. R. BHAGAT: Sugar Indus-
{ry.

Suri BHUPESH GUPTA: May I

know whether it is a fact that some
of the co-operatives are under the
control of big financiers of the
country?

SHrt B. R. BHAGAT: That js the
very antithesis of co-operatives, A

co-operative society is formed when a
large number of people make sub-
scriptions and it is supervised by the
Co-operative Department of the State
and also the Food and Agriculture
Ministry and the Department of Co-
operatives. They look into the
matter. Whether it is a fact that
some of the members are more active
and may manoeuvre it is a different
thing but in the very nature of the
scheme, the big financial interests
cannot have a hold on them.

Surr BHUPESH GUPTA: There is
the synthesis.

Mr. CHAIRMAN: He always
pects manoeuvres.

sus-

Suri BHUPESH GUPTA: I am quite
‘aware of the co-operative laws in the
country. What T wanted to get from

the Minister is whether it is a fact
that some of the big financiers,
having regard to the fact that it is

easier for them to get loans in this
manner, manipulate and take control
o® some of the co-operatives indirect-
ly and util%e the loans for their own
ends? §
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Sugr B. R. BHAGAT: Unless the
hon. Member substantiates this charge
by a specific instance, 1 am not going
to accept it.

1s the
single

Surr V. K. DHAGE: What
largest amount given 1o a

society? !

Sgrr B. R. BHAGAT: I want notice
for that question.

Mr. CHAIRMAN: The Finance
Minister is preparing to say some-
“thing.

Surr B. R. BHAGAT: I can give
some of the amounts. The amount
generally sanctioned is Rs, 40 lakhs,

Rs. 52 lakhs, Rs. 55 lakhs and Rs. 60
lakhs

Mgr, CHAIRMAN: That will do.

REVENUE FROM THE CAPITAL GAINS Tax

*243. Surr BABUBHAI M. CHINATI:
Will the Minister of FINANCE De
pleased to state:

(a) the amount of revenue derived
from the Capital Gains Tax during
the year 1957-58; and

(b) the estimated revenue
this Tax for the year 1958-59?

from

Tee DEPUTY  MINISTER
ECONOMIC AFFAIRS
TARKESHWARI SINHA): (a) The in-
formation is being collected and a
statement will be laid on the Table
of the House as early as possible,

OF
(SHRTMATI

(b) Revenue from the Capital Gains
Tax during the year 1958-59 has been
estimated at Rs. 5 crores.

PROPOSAL TO GUARANTEE RISKS DUE TO
FLUCTUATIONS IN EXCHANGE RATES

*244. Surt BABUBHAI M. CHINAI:
Will the Minister of FINANCE be
pleased to state:

(a) whether any proposal to guar-
antee risks arising out of frequent
fluctuations in the exchange rates

17 MAY 1958 ]
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. at present under Government’s eon-
sideration; and

(b) if so, what are the details
thereof?

Tee DEPUTY MINISTER oF
ECONOMIC AFFAIRS  (SHrMATI
TARKESHWARI SINHA): (a) No, Sir.

{(b) Does not arise,

FACILITIES TO TRADE UNIONS IN THE

E
|
t
{

is

ORDNANCE DEPOTS TO HOLD MEETINGS
ETC., IN THE DEPOT PREMISES

*945. MouLaNA M. FARUQI: Will
the Minister of DErFENCE be pleased to
state:

(a) whether facilities are given by
the authorities of the  Ordnance
Depots to recognized trade unions to
enable them to hold meetings within
the premises of the Depots during
lunch hours; and

(b) whether such organizations are
alco allowed to open their offices
inside the Depots and keep liaison
with the workers during the duty
hours?

Tae DEPUTY MINISTER or DE-
FENCE (Surt K. RAGHURAMAIAH):
(a) and (b). Such facilities are not
available, nor are they practicable.
Trade Unions’ meetings, however, are
often held at gates of installations or
on the workers’ estates after obtain-
ing permission of the Head of the
installation. This permission is grant-
ed subject to prescribed conditions
which have been notified and are
known to the workers and their
organisations,

Sl s e
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Sur1 K. RAGHURAMAIAH: It is
not the policy to give those facilities,
because of security reasons.

é U‘_/\g,f ,bL’ . k—"’"u - r.-!’ U”,n

Splikakyy 29 S 2 Lipal o ndyd

a .
e Loy

TlAtaET gwe  wEE AR AT

F @ st e §, = Twr foan-

arese gfaas & ¥%0 faw @ay §
g ¥ 7]

Surr K. RAGHURAMAIAH: Out-

side the gate permission is given sub-

ject to certain prescribed conditions

which I have already said are well
known and are notified.

onbigd &8 & slke] S ulyS Rede
W oS ek S Sl gaine 933

R LG LG (-G G 0 L N
graEe fafeex &1 gar sfgar &
fa fedw feqi afem, sgEwR &
AR At e fae & Ay Tt aran 7]

Surt K. RAGHURAMAIAH: If he
is referring to any particular instance
or Union, I would like to have speci-
fic notice,

Surr V. PRASAD RAO: How could
security come here when all the
workers are working in that parti-
cular Depot and are meeting at that
particular Depot

(Interruption.)

Sarr K. RAGHURAMAIAH: The
question relates to permission grant-
ed during lunch hour. The lunch
hour is very short—for half an hour—
and apart from security grounds, it is
not considered feasible at all to allow

{ RAJYA SABHA ]
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them to have meetings during the

itnch hour.

Simr V. PRASAD RAO:
cannot come up there.

Security

K g pels 3 2l & & o e
Me oS sy S guine Ler Oley 2
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Sarr K. RAGHURAMAIAH: The
specific question that is put here
relates to lunch hour but in any ecase
I have already submitted that for
security reasons, even outside lunch
hour, it is not the normal practice to
permit these meetings within the
security area,

Surt BHUPESH GUPTA: In many
places it is found that in the Estates
under the Defence Department in
similar situations, the Union Officers
are allowed to have their offices. May
I know whether in this particular
case the Labour Union is allowed to
have its office within the Estate pre-
mises although the Union is a recog-
nized one there?

Sar1 K. RAGHURAMAIAH: No
Union is allowed to have its offices
within the Defence installation pre-
mises.

Surr V. PRASAD RAO: Isit because
the time is very short and it happens
to be lunch hour that they are not
allowed to meet or ig it because it
happens to be a Trade Union meeting?
The Deputy Minister does not . . .

t[ ] Hindi transliteration.
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Surr K. RAGHURAMAIAH: I have

already explained that because the
guestion related to lunch hour, I said

for that reason, for the reason that
the time is very short, we do not
allow any meeting but apart from

that, I have also said that for security

reasons ih any case, even outside
lunch hour, they are not normally
permiited to hold meetings, within

the security zcne.

Suri BHUPESh GUPTA: May I
know whether it is a fact that this
particular union is not allowed even
to hang its sign-board in that area?

Mgr. CHAIRMAN: He asks whether

they are not allowed to have
their sign-board within the area.

even

Surr K. RAGHURAMAIAH: I have
already said that no Union is allowed
to have its office.

Sar1 BHUPESH GUPTA: Then how
can a recognised union function? It
is a mockery.

AccipENTS IN THE CENTRAL ORDNANCE
Depor, CHHEOKI

*246. Mourana M. FARUQI: Will
the Minister of DEFENCE be pleased
to state:

(a) the number of accidents which
occurred in the Central Ordnance
Depot, Chheoki during the years 1956,
1957 and 1958 and the amount of com-
pensation actually paid to the work-
men injured in those accidents;

(b) the amount of grants given
from the Welfare Fund of the Depot
to the injured workers to meet medi-
cinal expenses during the period of
their treatment; and

(c) the amount of contribution paid
to the Welfare Fund by the workers
during the years 1956 and 19572

Tre DEPUTY MINISTER oF
DEFENCE (Sert K. RAGHURAMAIAH):
(a) A statement containing the
required information is laid on tne
Table of the Rajya Sabha, [See
Appendix XXI, Annexure No. 27.]
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(b) Nil

{c) N.lin 1856 and Rs. 1,014 in 1857,
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Surt K. RAGHURAMAIAH: Would

you please repeat? I did not quite
follow.

Mr, CHAIRMAN:
interpreter.

He wants an

e ssda e Ogpdse e e
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Surr K. RAGHURAMAIAH: The
scheme is that workers contribute at
their choice in the first and second
year. The workers’ contribution is
absolutely at their choice. Therefore

ﬁ ] Hindi transliteration.
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we have no control over the amounts
they contribute.

Sgrr BHUPESH GUPTA: May 1
know whether it is a fact that Col.
Sujan Singh, the Commanding Officer
of the Depot, was operating the funds
instcad of the Works Committee and
if so, whether it was a regular busi-
ness on his part?

Surt K. RAGHURAMAIAH: The
funds are, generally speaking, operat-
ed by the Head of the Establishment
or any officer authorised by him on
the recommendation of the Works
Welfare Committee, That is the
general position about the adminis-
tration of funds.

Surt BHUPESH GUPTA: May I
know whether the hon. Minister is
aware that in this particular case the
Works Committee members had cer-
tain very strong grievances against
the manner in which the particular
Officer Commanding functioned and
that as a result of it, the officer had
to be transferred from that place?

Sarr K. RAGHURAMAIAH: I have
no specific information at the moment
on that.

Surr BHUPESH GUPTA: May I
know the number of major accidents
and minor accidents and-whether it is
a fact that the injury pay given in the
case of accidents is ultimately deduct-

ed from the pay of the Defence per-
sonnel?

Surt K. RAGHURAMAIAH: In the
three years referred to in the question

the following was the number of
minor accidents:

1956 205
1957 219

1958 Of course

the years is

not yet

complete.

Mr. CHAIRMAN: Question hour is
over.

| HAdYsSs SAHA ]
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PURCHASE OF SHARES OF THE Howrad
MiLLs LiMITED BY THE LIFE INSURANCE
CORPORATION OF INDIA

#221. Sarr PERATH NARAYANAN
NAIR: Will the Minister of FINANCE
be pleased to state:

(a) whether the Life Insurance
' Corporation of India has purchased
" any shares of the Howrah  Mills

Limited, if so;
(b) the number of shares purchased
and the price paid per share; and

(c) what is the present price of

these shares in the market?

Tee DEPUTY MINISTER or FIN-

- ANCE (Surr B. R. Buacar): (a) Yes,
Sir.
(b) and (c). A statement Iig laid

l
]
|
|
l
1

on the Table of the House.

STATEMENT

(b) The details of the shares pur-
chased by the Life Insurance Cor-
poration in the Howrah Mills Co., Ltd.,
are as under:—

No. of Purchase
Type of Shar:s

Shares price !
per
share
7 per cent (T, F.) Rs.
cum Pref. Shares
of Rs. 100 each 25 9475
25 9300
TotaL 50
7 per cent (T. F)
cum.. A’ Pref.
Sharesof Rs. 100 each 83 102.00
50 99. 00
225 94.00
200 93.00
ToTAL 558

St et e e



DI1SCHARGE OF WORKERS IN THE DEFENCE
DEPARTMENT FOR TRADE UNION
ACTIVITIES

*247. MourLana M. FARUQI: Will
the Minister of DEFENCE be pleased to
state:

(a) the number of workers dis-
charged or dismissed from service in
the Defence Department for trade
union activities and on disciplinary

grounds during the years 1955, 1956,
1957 and so far in 1958; and
(b) the number of workers

reinstated as a result of their appeal
to Government against the discharge
or dismissal orders of the local
military authorities?

Tue DEPUTY MINISTER orF
DEFENCE (Surt K. RAGHURAMAIAH):
(a) and (b). The requisite informa-

tion is not available. It is being col-
lected and will be laid on the Table l
of the Rajya Sabha. Presumably, !
no worker could have been discharged |
or dismissed for legitimate trade
union activities,
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Type of Shares No. of Purchase ADULTERATION ¢F FOOD-STUFFS IN
shares price DELET
per
spare
Oruinary Shares of Rs. *248 SHriMATI SAVITRY DEVI
Rs. 10 cach . ésgoo 17°31 | NIGAM: Will the Minister of HoME
’ 950 17°25 ) ;
’300 1720 AFraIRs be pleased to state:
500 1687
2,000 1669 l (a) the number of cases of adul-
2,000 1650 teration of food-stuffs detected during
1,609 1625 the last six months in Delhi; and
Torar . __15’350 (b) the number of persons con-
victed in those cases?
(c) Quotations as per Official Re- |
port and Quotations of the Calcutta Tur MINISTER or HOME AFFAIRS
Stock Exchange Association Ltd,, (SHR GOVIND BALLABH PanT): (a)
dated the 15th April, 1958, are as | Of 2,608 samples taken, during the six
under:— { months from Ist October 1957 to 31st
R l March 1958, 667 samples of food-
S. N
7 per cent (T.E)  cum Pref. stuffs were found adulterated.
hares of Rs. 100 each 000
share s e 9 (b) 286,
7 per cent (T.F.). cum. ‘A’ Pref.
shares of Rs. 100 each . 86 -00 EvicrioNn oFr TENANTS IN DELHI
Ordinary Shares of Rs. 10 each . 1387

¥249. SHRIMATI SAVITRY DEVI1
NIGAM: Will the Minister of HOME
AFrrFAIRs be pleased to state the num-
ber of tenants evicted in Delhi in the
last two months by the orders of the
Courts?

Tuee MINISTER or STATE IN THE
MINISTRY or HOME AFFAIRS (SHRI
B. N. Darar): Information is being
collected and will be laid on the Table
of the House.

¢ REPRESENTATION FROM THE DELHI STATE

ScHooL Crass IV EmprovEEs UNION

*250. Surr PERATH NARAYANAN
NAIR: Will the Minister of EpucATION
be pleased to state:

(a) whether Government have:
recently received any representation
from the Delhi State School Class IV
Employees Union, Delhi; if so,

(b) what are their grievances; and:

(¢) what steps Government
pose to take in the matter?

pro-

Tue MINISTER oF
(Dr. K. L. SHRIMALI):

EDUCATION!
(a) Yes, Sir.
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(b) Their grievances are as fol- '
lows: —

(i) The benefit of the Provident
Fund Scheme is not made
avaiiable to Class IV servants

working in private aided
schools.

{ii) They have to work in both
. shifts of aided schools, run-

ning in two shifts.

(iii) They are not allowed to avail
themselves of the vacations or
allowed leave in lieu of them.

(¢c) The matter is under considera-
-tion.

RECOGNITION OF ODISSI DANCE AS A
'FORM OF CLASSICAL DANCE

*251. Smrr MAHESWAR NAIK:
“‘Will the Minister of ScIENTIFIC REe-
SEARCH AND CULTURAL AFFAIRS be
pleased to state:

(a) whether the Dance Seminar
held recently in New Delhi held dis-
cussion over the classical aspects of
the Odissi dance and recommended
for its recognition as a form of classi-
cal dance;

(b) if so, what steps have been
t:ken by Government to give proper
recognition to this form of dance;

(c) what are the conditions it must

satisfy to entitle it to such recogni-
-tion; and
(d) what are the various Indian

forms of dances so far recognized by
-Government as classical?

Tue MINISTER or SCIENTIFIC
‘RESEARCH AND CULTURAL
AFFAIRS (Surt HumAaYUN KaBIR):
(a) and (b). The Dance Seminar
discussed the Odissi dance and
recommended that the question of its
recognition as a classical dance may
be referred to an Expert Committee
to be appointed by the Sr ,eet Natak
_Akademi.

to be

(¢) The Expert Committee
lay

appointed by the Akademi will
.down conditions for the purpore.

1736

(d) The following forms of dances
are recognised by the Sangeet Natak
Akademi as classical:

to Questions

(1) Bharathanatyam.
(2) Kathakali.

(3) Manipuri,

(4) Kathak,

DETERMINATION OF CRITERIA FOR THE
CLASSIFICATION OF BACKWARD CLASSEE

*252, SHRI P. N. RAJABHOJ: Will
the Minister of HoME AFFAIRS be
pleased to refer to sub-paragraph
(d) of paragraph 68 on page 41 of the.
Report of the Ministry of Home
Affairs for 1957-58, and state:

(a) whether the Census Organisa-
tion has completed the survey to
determine the criteria for the classi-
fication of Backward Classes; and

(b) if so, what is the result of this
survey?

Tae DEPUTY MINISTER or HOME
AFFAIRS (SHRIMATI VIOLET ALVA):
(a) Yes, Sir.

(b) The reports received from the
Deputy Registrar-General are being
examined.

RENT PAYABLE IN RESPECT OF THE LANDS
ofF THE G.EL. CnurcH, RaNcHr

*253. SHr1 T. BODRA: Will the
Minister of DErFENCE be pleased to
refer to the reply given to Unstarred
Question No. 1382 in the Rajya Sabha
on the 11th  September, 1957, and
state the amount of rent still due to
be paid to the G.EL. Church autho-
rities, Ranchi, for the occupation of
their lands during the last war?

Tue DEPUTY MINISTER or DEF-
ENCE (Sarpar S. S. MAJITHIA): A
sum of Rs. 45,733 on account of rent
for land and buildings for the period
ending the 14th June 1957 has been
paid. Rent for the land measuring
14:29 acres, still in occupation of the
Military authorities for the period
beyond the 14th June 1957 is due to
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Church authorities and the
due in this respect is being computed.

1.0ss IN THE PURCHASE OF AIR FORCE
STORES FROM EUROPEAN COUNTRIES

*254. SHRIMATI SAVITRY DEVI
NIGAM: Will the Minister of
DEFENCE be pleased to state:

(a) what is the total amount * of
Air Force stores purchased for India
from Furopean countries during the
years 1954-55 and 1955-56;

(b) whether any loss occurred in

these purchases; and

[y

(c) what action was taken against
‘the officer responsible for the loss
arising out of such purchases?

Tue DEPUTY MINISTER or DEF-

‘ENCE (SarpArR S. S. Majrraia):  (a)
‘Rs. 137 crores.

(b) Yes; Rs. 12,500 as known at
present.

(c) No particular individuals were
tTesponsible for the loss.

1. P. S. SpeciaAL  RECRUITMENT FROM
THE STATE POLICE SERVICE

*255. SHr1 RATANLAI KISHORI-
LAT, MALVIYA: Will the Minister of
Home Arrairs be pleased to refer
to the answer given to Starred Ques-
tion No. 410 in the Rajya Sabha on
the 13th March, 1958 and state:

(a) by what date the final result of
the selection of the State  Police
Officers to Indian Police Service under
the Special Recruitment Scheme is
likely to be declared;

(b) what decision has been taken
about the allotment of the number of
vacancies to different States under
the Special Recruitment Scheme; and

(c) what part the age and length
of service of an officer, as a Deputy
Superintendent of Police, will play in
the year of allotment of that officer to
the Indian Police Service?

[ 7MAY 1958 ]
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Tue MINISTER or STATE 1IN THE
MINISTRY OF HOME AFFAIRS
(SHRr B. N. DaTar): (a) The result is
likely to be declared by the 15th of
May 1958.

(b) The officers selected from the
Police Service of a particular State
will as far as possible be allotted to
the I.P.S. Cadre of that State.

(c) The age and length of service as
a Deputy Superintendent of Police
will play the same part in the year of
allotment of the officer promoted to
the LP.S. under the Scheme as they
do in case of the Deputy Superinten-
dents of Police promoted to the LP.S.
in the normal promotion quota.

INFILTRATION OF NAGA REBELS IfTO THE
NortH CacHAR HiLLs Sus-DivisioN

*256. SHrr J. B. HAGJER: Will the
Minister of HoME AFFAIRS be pleased
to state:

(a) whether Government are aware
of the rccent infiltration of WNaga
rebels into the North Cachar  Hills
Sub-Division of the United Mikir and
North Cachar Hills District of Assam;

(b) if the answer to part (a) above

ke in the affirmative, whether the
rebels committed any hostilities in
the area raided by them; if so,

what is the nature of hostilities com-
mitted by them,

(¢) what measures have been taken
or are going to be taken by Govern-
ment against future infiltration;

(d) which are the various authori-
lies in-charge of maintaining law and
order in (i) Naga Hills-Tuensang
area and (ii) Manipur;

(e) whether there is any co-
ordination amongst these authorities;
and

(f) if not, why not?

THE MINISTER or HOME
AFFAIRS (Surt GoOVIND BALLABH
Pant): (a) and (b). The movement

of some hostile Naga gangs has been
noticed in North Cachar Hills. These
gangs have been responsible for some
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ra:ds involving damage to and looting

of public and private property and the ’

killing of a trolly man; {
|

(¢) Reinforcements of armed police |
have been sent to the affected areas.
The Assam Disturbed Areas Act
giving enhanced powers to the Police
has also been extended to the North
Cachar Hills by the State Govern-
ment;

(d) (i) The
through the Commissioner,
the Chief Commissioner.

(e) Yes.

Governoy of Assam
and (ii)

(f) Does not arise,

ProVISION OF FuUNDS ForR Roab DEVELOP-

MENT IN THE AUTONOMOUS DISTRICTS

OF ASSAM DURING THE SECOND PLAN
PERIOD

*257. Sur1 J. B. HAGJER: Will the
Minister of HoME AFFaIRs be pleased
to state the amount provided for
under article 275 of the Constitution
for the development of roads in the
Autonomous  Districts of Assam
during the Second Plan period?

Tue DEPUTY MINISTER or HOME
AFFAIRS (SHrRIMATI VIOLET ALVA):

A provision of Rs, 4'05 crores has
been made for the purpose.
PReSErvATION oF KacHarr KING's

Ruins AT DimapPur

*258. Sur1 J. B. HAGJER: Will the
Minister of SCIENTIFIC RESEARCH AND
CuLTURAL AFFAIRS be pleased to state:

() whether the Ancient Monu-
ments  Preservation Act of 1904
apnlies to the Kachari Kings’ ruing at
Dimapur;

(b) if not, why not; and

(c) if the reply to part (a) above
be in the affirmative, why no steps |
are being taken by Government for '
the preservation of those monuments? \

Tae MINISTER oF SCIENTIFIC ;
RESEARCH anpo C UL T URAL '

[ RAJYA SABHA ]
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AFFAIRS (Surr HuMmAvYUN KABIR):

(a) Yes, Sir.
(b) Does not arise.

(¢c) As far ag Government are
aware the Monuments are Dbeing
maintained and necessary repairs are
being carried out but a fresh enquiry
1s being made to find out the present
condition of the monuments.

*259. [Transferred to the 6sh May,
1958.]

DEVELOPMENT OF NATIONAL MUSEUM

*260. Dr, NIHAR RANJAN RAY:
Will the Minister of ScIENTIEIC
ReEseArRcH AND CULTURAL AFFAIRS be
pleased to state:

(a) whether it is a fact that all the
seven phases of development of the
National Museum as recommended
by the Gwyer Committee and accept-
ed by Government, are due to be
completed by the end of 1958, and
that not even half of the development
process has so far been covered;

(b) whether it is a fact that of the
seven keepers of the seven proposed
Departments, only two have so far
been appointed, and that no Director
is yet in view though planning of

| and acquisitions for the Museum have

been going on; and

(c¢) whether Government have
accepted the recommendations of the
Central Advisory Board of Museums
and whether they are prepared to
hand over the management and
administration of the National
Museum to autonomous board free
from the direct control of the Minis--
try.

Tue MINISTER orF SCIENTIFIC
RESEARCH AND CULTURAL
AFFAIRS (Sart HumavuN KABIR):
(a)eto (c). A statement is placed on
the,Table of the Rajya Sabha,

STATEMENT

The Gwyer Committee had recom--
mended in 1946 that the National
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Museum should be developed in three
stages and a beginning was made in
1948 by setting up a nucleus Museum
in the Rashtrapati Bhavan with somse
of the objects returned from  the
London Exhibition. The construction
of the buildings of the Museum and
its full development according to plan
thad to be deferred on account of
financial stringency and it was pro-
posed instead that the scheme might
be slowed down and parts of it
postponed. According to the revised
scheme, it was proposed to build the
National Museum in 8 stages com-
mencing from the financial year 1950-
51. The continued financial stringency
did not permit the implementation of
even this modified plan but a begin-
ning was made with the building of
the National Museum in May 1955.

the
the

The Museum has at present
following departments besides
Secretariat: —

1. Archaeology,

2. Art.

3. Numismatics and Epigraphy.
4, Chemical Preservation,

Two keepers have been appointed. As
no suitable Indian was immediately
available, negotiations are in hand for
obtaining a Director from abroad on
deputation for a period of 2-3 years.
It will thus be seen that the delay in
the implementation of the scheme is

due to lack of funds, absence of
suitable  personnel, problems of
accommodation and paucity  of
-exhibits.

The recommendations of the Central
Advisory Board of Museums are still
under examination and a final deci-
sion will be taken soon.

DEVELOPMENT OF MUSEUMS

*261. Dr. NIHAR RANJAN Y
“Will the Minister of Sc FIC
‘RrsEARCH AND CULTURAL AFrairs be

‘pleased to state:

(a) whether it is a fact that out of
the amount of two crores of rupees
-provided under the Second Five Year

[ 7 MAY 1258 ]
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Plan for the improvement and deve-
lopment of museums, nothing has so
far been spent; if so, why;

(b) whether it is a fact that several
applications for grants enclosing sche-
mes for improvement and expansion
of museums have been received by
Government, and that those applica~
tions have not yet been cons.dered
and hence no grants made; and

(c¢) whether Government have any

plan or scheme under consideration
for improvement of the organisation
and adminijstration of the various

organised and maintained
and public bodies,
in

museums
by Government
and for effecting co-ordination
their activities?

Tee MINISTER orF SCIENTIFIC
RESEARCH anp CULTURAL
AFFAIRS (Surr Humavun KABIR):
(a) and (b). The amount of Rupees
two crores originally provided in the
Second Five Year Plan was reduced
to Rupees one crore in 1957-58. An
expenditure of Rs. 77,280 has been
sanctioned so  far in response to

applications. It was not possible to
sanction more substantial grants as
the reauests were in some cases

incomplete and in others without any
nrovis on of msatching  contributions
by the anplying authorities.

(c) Yes, Sir, the whole question is
bemg reconsidered,

*262.
1958.]

[Postponed to the 8th May,

*263. [This question has been trans-
ferred to the list of questions for
written answers for the 6th May, 1958,
where it appears as Unstarred Ques-
tion No. 21-B.]

SHIFTING oF THE I[.AS. TRAINING
ScrHOoOL TO MUSSGORIE

*264. Surr MAHESWAR NAIK:
Will the Minister of HoME AFFAIRS
be pleased to state:

(a) whether it is a fact that nego-
tiations are under way for purchase of
buildings at Mussoorie for housing
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the Indian Administrative
Training School; and

(b) if so, what are the considera-
tions under which this institution is
proposed to be shifted to Mussoorie?

Serview

Tue M'NISTER or STATE 1IN THE
MINISTRY or HOME AFFAIRS
(Surr B. N. Darar): (a) Negotiations
are under way for acquiring buildings
at Mussoorie either by purchase or on

rent at reasonable rates for housing
the Indian Adminictrative Service
Training School.

(b) The considerations are the
availability of suitable, accommoda-
tion and conditions congenial to a

‘training institution.

ALLOTMENT OF PLOTS IN THE ROURKELA
TowWNSHIP

*265 Surmi HARIHAR PATEL: Wiil
the Minister of SteEL, MINES 4AND FUEL
be pleased to state:

(a) whether Governmert  have
received any applications from
amongst the displaced persons for

allctment of plots of land in the Pri-

vate Sector of the township of the
Hindusthan Steel (Private) Ltd,
Rourkela; and

(b) if so, how many persons have

been allotted plots?

Tue MINISTER or STEEL, MINES
AND FUEL (SARDAR SWARAN SINGH):
(a) No, Sir.

(b) Does not arise.

EpucatrioN 1N UNTON TERRITORIES

*266. Surr ABDUL RAHIM: Wil
the Minister of EpucaTioN be pleased
{0 state:

(a) which of the following Union
Territories are provided with facili-
ties for college education:

Trioura, Manipur, Andaman and
Nicobar Islands, Himachal Pradesh
and Laccadive, Minicey and Amindivi
Islands;

[ RAJYA SATHA ]
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(b) whether there is any proposal
before Government to introduce col-
lege education in those Territories

whete such facilities do not exist at
present; and
(¢) whether Government have

received any memorandum from any
of the Union Territories for provision

of such facilities as college, second-
ary or primary education?
Tee MINISTER oy  EDUCAT ON

(Dr, K. L. SurivaLr): (a) Facilities
for college education are available in
the Territories of Tripura, Manipur
and Himachal Pradesh.

(b) Not for the present,
(¢) No, Sir.

NON—REBOGNITION OF INDIAN DEGREES-
IN ForrigN COUNTRIES

#267. Surr ABEDUL RAHIM: winl
the Min:ster of EpucaTioN be pleased
to state:

(a) v-hcther 1t 1s a fact that Indian
degrees m science such as M. Se. are-
not reconnised in foreign countries;

(b) wiether as a result of the
refusal to recognise Indian degrees in
science, Indian students who go
abroad, particularly in America, are:
compelled to take American M.Sc. in
case they desire to take un higher
course in research work; and

(¢) what steps Government pro-
pose to take to make the Indian deg-
rees at par with foreign degrees?

Tueg MINISTER oF
(Dr. K. L. SHRIMALI): (a) to (c).
The information is being collected
and will be laid on the Table of the-
Sabha in due course,

EDUCATION"

PROPOSAL TO GIVE DEARNESS ALLOW.
ANCE TO EX-SERVICEMEN

*268. SHRIMATI MAYA DEVI
CHETTRY: Will the Minister of”~
DErFENCE bhe pleased to state whet- -
there is any proposal under Govern-
ment’s consideration to give dearness:
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allowance to ex-servicemen, if so, at
what rate and from when the allow-
ance is proposed to be given?

Tee DEPUTY MINISTER or DEF-
ENCE (Sarpar S, S. MaJIiTHIA)
Mulitarsy, pensioners 1n receipt of
smail pensions, who have not bene-
fited from the Iiberalised rates of
pensions authorised during the  war
and the post-war period, have
already  been given  temporary
increases in their  pensions at rates
applicable to civil pensioners of the
Central Government. The question of
enhancing the present rates of
temporary increase in small pensions
is under consideration by Govern-
ment in the Ministry of Finance,

YITHN FAA] H1 QAT

*¥8. AT UH TZT T
%11 0T T T T FAT HGT (5

E_

() & Qo AT &9 845 §
W XF A 6 @ e Faa
FT T & AR

(/) 399 ¥ 9@F *1 F4T F0
FEraaT & T 7

F[{Assistance To RirLe CLuUBS

#269. SHrt RAM SAHAI: Will the
Minister of HomE AFraAIRs be pleased
to state:

(a) the rifle clubs which were given
assistance by the Government of
India in 1957 and 1958; and

(b) the assistance given to each of
them?]
TSGR RATYT R qsA we T
(2 &Y gyo MA) : (F) WX (=)
T AATAT T QLYo | LT FT FA4A
TITHA  TANGIAT FHI q=E] A
gfer Ifrmafae afenfer & foo
Y,000 TIT AT 3T A TIHA af47 &
fawe #r fafwm e & fam

~ " 4[ 1 English translation.
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t[1uae M NISTER or STATE IN THE
oFr HOME AFFAIRS
(Surt B. N. Daiar): (a) =nd
(b). The National Rifle Association of
India was granted by the Ministry of

| Home Affairs Rs. 5,000 in connection

|

!

i
i
1
l

|
\

|
|
|
|
|

with  the fifth
Championship

National Shooting
Competitions, and

' Rs. 60,000 towards various schemes of

development of rifle training in the
country during the year 1957, The
general assistance rendered to rifle
clubs is given in the Statement laid
on the Table of the House. No other
assistance is given by the Government
of India to individual rifle clubs.

STATEMENT

General Assistance Rendered to Rifle
Clubs

I. The facilities granted by the Gov-
ernment of India are:

(a) training in the use of fire
arms and target practice to
the members of recognised
rifle clubs by local Army
personnel where local police
are not available for the
purpose;

(b) entertainment of applications
from recognised rifle clubs
for direct import of arms and
ammunition from abroad;

(¢) supply of ammunition to rifle
clubs from Ordnance depots
at concessional rates;

(d) grant to the National Rifle
Association of India by the
Ministries of Home Affairs
and Defence in connection
with the National Shooting
Championship Competlitions
and

(e) the following further facili-
ties in connection with the
said competitions:

(j’) assistance by the Army in
the form of service

[ 1 English translation.
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personnel to conduct and | qigy 1A} § TEEF Nfea 7 AATRI
supervise the champion- ® o )
ships, &1 5 e N

(ii) provision of military )
accommoadation on payment *¥J@o W, TW qga oAl TZ-
of rent, ®1d WA [EHE GAT F LLLO-Y5
(iii) loan of military firing

ranges, and

(iv supply of ammunition from
Ordnance factories at con-
cessional rates.

II. The Government of India have
also requested the State Governments
from time to time to—

(a) provide storage facilities (if
required) for arms and
ammunition in police
armouries;

(b) make available the services
of trained police personnel to
act as instructors;

(¢) grant subsidy towards fees
pald for the licences of arms
held;

(d) grant financial subvention for

the purchase of arms and
ammunition for target
practice;

(e) issue instructions to the

licensing authorities to adopt
a more liberal attitude and
quicker procedure for
granting licences to members
of the National Rifle Associa-
tion of India and the Rifle
Clubs on recommendation of
the President of the Club,
and

and
Clubs for

(f) give all encouragement
facilities to Rifle
practising for competitions
and for this purpose to
instruct the authorities con-
cerned to adopt a liberal
attitude in granting licences
for these target shooting
weapons and the requisite
ammunition to the Members
of the Rifle Clubs who ¥ntend
to participate in any such
competitions,]

21 RSD.—3.

¥ sfdaT & 7% 37 9T 47 3 AV
G AT I AT FT FAT FH T {5

(%) foa e Tt 7 gfew ot
# gafasl &1 gfgew 37 &t FeET
Fifad g A g ; WK

(@) 2y Toaf # 3§ A F
Fraifaa 789 & FRU A g 7

+[TraINING OF CIVILIANS AT POLICE
STATIONS IN RIFLE SHOOTING

*270. Surt RAM SAHAI: Will the
Minister of HoME Arrairs be pleased
to refer to paragraph 31 on page 21
of the Report of the Ministry of Home
Affairs for 1957-58 and state:

(a) the names of the States where
the scheme to impart training to civi-
fians at Police Stations has been
implemented; and ‘

(b) the reasons for the noﬂ-
implémentation of the scheme in the
remaining States?]

Tg-HT WA F 5T HA (A
g0 Qo TR : (F) Tfe=w &,
FTA HI ISAT F AATAT L AT H |

(=) aff=w @me o= F g
& F AT FY TG FA FT BFAT
o & 1 e A1 ST Uvg 9 fawg
R A F @ E )

+[Tue MINISTER or STATE m
TaE MINISTRY oFr HOME AFFAIRS
(Surt B. N. DaTtar): (a) All States
except West Bengal, Kerala and
Orissa.

(b) West Bengal have recently
decided to ftry the scheme. Kerala
and Orissa are considering the matter.]

+[ ] Englich translation,
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GRANT BY HIiGH COURT OF APPROPRIATE

RELIEF TO CONVICTS GOING UP TO THE
SupREME COURT

22. Sert V. K. DHAGE: Will the
Minister of HoME Arrairs be pleased
to state:

(a) whether Government are aware
of the report appearing in the Hindus-
tan Times, dated the 7th April, 1958
that Mr. Justice James of the Allaha-
bad High Court has invited the atten-
tion of Parliament to the desirability
of the High Court possessing powers
to grant appropriate relief to convict-

ed persons going up to the Supreme

Court and the need to amend the
Code of Criminal Procedure suitably;
and

(b) if so, what action Government
propose to take in the matter.

Tee MINISTER or STATE 1N THE
MINISTRY or HOME AFFAIRS (SHrI
B. N. Daragr): (a) Yes.

(b) A similar point arising out of a
judgment delivered by the former
Nagpur High Court has already been
referred to the Law Commission for
consideration. A copy of the judg-
ment of the Allahabad High Court is

being obteined and will alse be sent

to the Law Commission for their con-
sideration.

23. [Transferred
1958.]

to the 6th May,

EMPLOYMENT oF PRIMARY ScHOOL
TEACHERS

24. Sart V. K. DHAGE: Will the
Minister of EpucATioN be pleased to
state:

(a) whether the Planning Commis-

sion has approved the employment of.

Primary school teachers in the next
three years under the Scheme to
Relieve Educated Unemployment; and

(b) if so, how many teachers are
proposed to be employed under the
scheme?

[ RAJYA SABHA]
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Tag MINISTER or EDUCATION
(Dr. K. L. SarimaLr): (a) Yes, Sir.

(b) 60,000.

COMPOSITION OF THE ‘SuLPHUR CoM-
MITTEE’

95. Suri M. P. BHARGAVA: Will
the Minister of ScIENTIFIC RESEARCH
AND CULTURAL AFFAIRS be pleased te

state:

(a) whether it is a fact that a com-
mittee, known as ‘Sulphur Committee”
has been appointed to explore the
possibilities of producing sulphur on
a commercial scale; and

(b) if so, what is the composition
of the committee and who is its chair-
man?

T MINISTER oF SCIENTIFIC
RESEARCH anpo CULTURAL
AFFAIRS (SHrI HumMAaYUN KABIR):
(a) Yes, Sir.

(b) A statement giving the requir-
ed information is laid on the Table
of the House.

STATEMENT

1. Shri Charat Ram, Director,
Managing Agents, Delhi Cloth & Gene-
ral Mills Co. Ltd, Bara Hindu Rao,
Post Box No. 1039, Delhi—Chairman.

Director,
Laboratory,

2. Dr. B. R. Nijhawan,
National Metallurgical
Jamshedpur-7—Member.

3. Dr. A. Lahiri, Director, Centralk '
Fuel Research Institute, P.O, Jealgera,
Distt. Manbhum, Bihar--Member.

4. Dr. V. P. Sondhi, Director, Geolo-
gical Survey of India, 27, Chowrin-~
ghee Road, Calcutta-13—Member.

5. Dr. S. Husain Zaheer, Director,
Regional Resgearch Laboratory, P.O.
Regional Research Laboratory,

Hyderabad (Dn.) S8—member.

6. Dr. G. P. Kane, Industrial Adviser
(Chemicals), Ministry of Commerce
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and Industry (Development Wing),

New Delhi—Member.

% 7 Shri P. A. Narielwala, C/o., The
Tata Industries Private Ltd., Bombay
House, Fort, Bombay-1—Member.

8. Dr. J. W. Whitaker, Director,
Central Mining Research Station, and
Dy. Director General Scientific & In-

dustrial Research, New Delhi—
Member.
9. Shri N. R. Kuloor, Shri Ram

Institute for Industrial Research, 19,
University Road, Civil Lines, Delhi-8
—Member.

12 Noon

STATEMENT BY THE MINISTER

REGARDING STARRED QUESTION

NO 298, ANSWERED ON 10TH
MARCH, 1958

ReviSED ESTIMATES OF STEEL PLANTS

Tae MINISTER orF STEEL, MINES
AND FUEL (SARDAR SWARAN SINGH):
Sir, in reply to a supplementary ques-
tion by Shri Jaswant Singh on the
10th March, 1958, I had stated that I
would make a detailed statement
regarding the revised estimates of the
three steel plants. I am glad to say
that at present I see no reason to
revise the estimates for Rourkela and
Durgapur given in December 1956

and of Bhilai last year. These are:
Rourkela Steel
Plant Rs. 170 crores
Bhillai Steel
Plant Rs. 131 crores
Durgapur Steel
Plant Rs. 138 crores

These are estimates for plant proper
only and do not include townships, ore
mines, etc.

It would not be correct to think
that we are constantly revising the
estimates. The original estimates
which were merely project estimates
differ in scope and significance in
regard to each other. Thus the
Russian project estimate was virtually

a supplier’s firm quotation for the
plant and equipment proposed to be
supplied from the Soviet Union. But
the estimate of Indian cost was based
on certain assumptions and was in no
sense a quotation. In Durgapur, the
initial estimate for plant and
machinery to be imported from the
United Kingdom was to be subject
to an increase of not more than 5 per
cent. in certain sections, in the final
quotation. The figures for erection,
civil engineering, shipping and trans-
portation given in the original esti-
mates were the contractor’s prelimi-
nary estimates and ISCON had said
that it was not possible to estimate
these costs in detail in the time avail-
able.

In case of Rourkela, the estimates
of expenditure both on plant and
equipment and on civil engineering
and erection was merely the Con-
sultants’ opinion of the likely costs
and did not represent the offer of any
suppliers. .

After the main contracts for plant
were concluded and we had a fair
idea of the quantities of civil engineer-
ing work involved, the estimates were
revised as 1 mentioned earlier. This
has been the only occasion for such
revision. These estimates consist
broadly of four components: (i) cost
of plant and equipment; (ii) cost of
civil engineering; (iii) erection
charges; and (iv) incidental charges
like ocean freight, railway freight and
handling charges.

In the contracts concluded for plant
and equipment for the Rourkela and
Durgapur steel works, the prices have
been settled and they are subject only
to escalation on account of changes
in the costs of certain basic materials

and wages. No allowance has been
made for such escalation in the
estimates. Civil engineering is

generally on rates which are again
subject to escalation on an agreed
basis. Such escalation has not been
taken into account in the estimates.
As in all other projects of this nature,



1755 Papers laid

the estimates of civil engineering costs
are on assumed quantities of work
and the actual quantities may differ
from those assumed. For the other
two components, the best estimates
had been made on the experience of
contractors and the  Consulting
Engineers. But payment is mostly on
actual costs. Thus, at present, except
for variations on account of escala-
tion and on account of actual quanti-
ties of civil engineering and erection
work, there are no known factors
which call for any further revision of
the estimates,

Although the eapacity expressed in
terms of crude steel is about the same
for all the three projects, the nature
of the plants differs considerably
otherwise. Difference in technique
and practice are alsg reflected in the
weight of the machines used, the sizes
of the motors provided, etc. The lay-
out of the plants, the reserve capaci-
ties—it is the largest in the rolling
mills of Rourkela—and the nature of
ground conditions also account for
differences in the cost of correspond-
ing sections of the three plants. The
products of the three plants will also
differ. Rourkela plant will no doubt
cost more, but it is to be remembered
that the value of its products will
also be comparatively higher.

PAPERS LAID ON THE TABLE

NOTIFICATION PUBLISHING AMENDMENT
N THE CorYRIGHT RULES, 1958

THE MINISTER or SCIENTIFIC
RESEARCH AND CULTURAL
AFFAIRS (Surt HumayuN Kagie):
Sir, I beg to lay on the Table, under
sub-section (3) of section 78 of {he
Copyright Act, 1957, a copy of the
Ministry of Scientific Research and
Cultural Affairs Notification G.S.R.
No. 267, dated the 22nd April, 1958,
publishing an amendment in the
Copyright Rules, 1958, [Placed in
Library, see No. LT-698|58.]

NOWFICATIONS UNDER THE ALL INDIA
ServicEs AcTt, 1951

Tue MINISTER or STATE IN THE
MINISTRY or HOME AFFAIRS
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(Surr B. N. Darar): Sir, I beg to lay
on the Table, under sub-section (2)
of section 3 of the All India Services
Act, 1951, a copy each of the follow-
ing Notifications of the Ministry of
Home Affairs:—

(i) Notification G.S.R. No. 250,
dated the 11th April, 1958,
publishing an emendment in
the Indian Administrative
Service (Regulation of
Seniority) Rules, 1954,

(ii) Notification G.S.R. No. 251,
dated the 11th April, 1958,
publishing an amendment in

the Indian Police Service
(Regulation of Seniority)
Rules, 1954.

[Placed in Library, see No. LT-
685/58 for (i) and (ii).]

(iii) Notification G.S.R. No. 270,
dated the 17th April, 1958,
publishing an amendment in
the All  India Services
(Leave) Rules, 1955. [Placed
in Library, see No. LT-
720/58]

STATEMENTS SHOWING 'ACTION TAKEN

BY THE GOVERNMENT ON VARIOUS

ASSURANCES, PROMISES AND UNDER-
TAKINGS

-

Tue MINISTER or PARLIA-
MENTARY AFFAIRS (SR SATYA
Naravan Sinma): Sir, I beg to lay on
the Table the following statements
showing the action taken by the
Government on the various assurances,
promises and undertakings given dur-
ing the sessions shown dgainst each:

@) Staitement No. Twentieth Session,
IT .

1958.
(i1) Statement No. Nineteenth Session
V. 1957.
(#i7) Statement No. Eighteenth Session,
IX. 1957.
(fv) Statement No. Seventeenth Session,
XI. 1957.
(v) Statement No. Thirteenth Session,
XVIL 1956.
[See Appendix XXI, Annexures

Nos. 28 to 32 for (i) to (v).]
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NOTIFICATION PUBLISHING ESTATE DuTty
(D1sTrRIBUTION) RULES, 1958

THE DEPUTY MINISTER oF
FINANCE (SHr1 B. R. BHacgaT): Sir,
1 beg to lay on the Table, under sub-
section (2) of section 6 of the Estate
Duty and Tax on Railway Passenger
Fares (Distribution) Act, 1957, a copy
of the Ministry of Finance (Depart-
ment of Economic Affairs) Notifica-
tion S.0. No. 327, dated the 18th
March, 1958, publishing the Estate
Duty  (Distribution) Rules, 1958.
|Placed in Librarv, See No. LT-686/
58.]

NOTIFICATIONS TUNDER SeEa CuUsToMS
Acr, 1878

Suri B. R. BHAGAT: I also beg to
lay on the Table, under sub-section
(4) of section 43B of the Sea Customs
Act, 1878, a copy of the Minisiry of
Finance (Department of Revenue)
Notification G.S.R. No. 245, dated the
16th April, 1958, relating to the
allowance of drawback in respect of
duty-paid imported materials used in
the manufacture of leather cloth.
[Placed in Library. See No. LT-688/
58.]

I also beg to lay on the Table,
under sub-section (4) of section 43B
of the Sea Customs Act, 1878 and
section 38 of the Central Excises and
Salt Act, 1944, a copy of the Ministry
of Finance (Department of Revenue)
Notification G.S.R. No. 243, dated the
16th April, 1958, publishing the
Customs and Central Excises Duties
Drawback (Leather Cloth) Rules,
1958. [Placed in Library, See No.
LT-687/58.]

MOTION FOR ELECTION TO THE

CENTRAL ADVISORY BOARD OF

EDUCATION AND PROGRAMME
THEREOF

Tug MINISTER or EDUCATION
(Dr. K. L. SurivaLrl): Sir, I beg to
move:

“That in pursuance of sub-clause

(e) of clause (2) of paragraph 3
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of the Government of India (Edu-~
cation, Health and Lands Depart-
ment) Resolution No. F. 122-3/35-E,
dated the 8th August, 1935, as
amended, this House do proceed to
elect, in such manner ag the Chair-
man may direct, one member from
among themselves to be a member
of the Central Advisory Board of
Education.”

Mgr. CHAIRMAN: The question is:

“That in pursuance of sub-clause
(e) of clause (2) of paragraph 3 of
the Government of India (Education,
Health and Lands Department)
Resolution No. F. 122-3/35-E, dated
the 8th August, 1935, as amended,
this House do proceed to elzct, in
such manner as the Chairman may
direct, one member among them-
selves to be a member of the Cen-
tral Advisory Board of Education.”

The motion was adopted.

Mr. CHAIRMAN: I have to inform
following dates

have been fixed for receiving nomina-

tions and for
necessary,

holding
to the

election, if
Central Advisory

Board of Education:—

1.

2.

. Last

. Place of election

. Method of election

Number of members
to be elected.

Last date and time for 8th May, 1958
receiving nominations, (Up to3 p.M.)

One

date and time g¢th May, 1958
for withdrawal of (Uptorram)
candidature.

Date and time of

€ oth  May, 1958
election.

(Between 3 P.M.
and 5-0 P.M.)

1

Room No. 20,
Ground Flocy,
Parliamzpt "%
House, . Newt
Delhi. .,

Proportional re-
presentation

by means of -
the single
transferable
vote. -

&)
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MOTION FOR ELECTION TO THE
BOARD OF GOVERNORS OF THE
INDIAN INSTITUTE OF TECHNO-
LOGY, KHARAGPUR, AND PRO-
GRAMME THEREOF

Tue MINISTER or SCIENTIFIC
RESEARCH AND CULTURAL
AFFAIRS (SHrRt HUMAYUN KABIR)
Sir, I beg to move:

“That in pursuance of clause (h)
of section 11 of the Indian Institute
of Technology (Kharagpur) Act,
1956, this House do proceed to elect,
in such manner as the Chairman
may direct, one member from
among themselves to the Board of
Governors of the Indian Institute or
Technology, Kharagpur

Mr. CHAIRMAN: Motion moved:

‘“That in pursuance of clause (h)
of section 11 of the Indian Institute
of Technology (Kharagpur) Act,
1956, this House do proceed to elect,
In such manner as the Chairman
may direct, one -member from
among themselves io the Board of
Governors of the Indian Institute
of Technology, Kharagpur.”

Sari BHUPESH GUPTA (West
Bengal): May I make a submission
on this point? There are' certain
bodies like this to which thé& House
selects one Member or two Members.
In such cases, I think there should be
mutual consultation between the
various parties in this House so that
representation is given to all
sides, not only to the Government
side but also to the Opposition. This
can be done only when Government
is agreeable to mutual consultation.
We feel that whenever one seat is
filled, that inevitably goes 'to the
ruling party, that is, to the Govern-
ment party and it does not generally
go to any Member of the Opposition
howsoever qualified he may be. This
is not a very good convention;
neither ig it in keeping with the fine
traditions that we are setting up in
this House. Therefore, I would

[ RAJYA SABHA ]
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request the Government to bear this
thing in mind and hold mutual con-
sultations whenever they have to fill
up such places.

Mr. CHAIRMAN: As a matter of
fact, Mr. Bhupesh Gupta, there are
Members of the Opposition who are
also returned to some of these com-
mittees.

Sart BHUPESH GUPTA: Not for
all.

Mr. CHAIRMAN: >Buu". you want
everywhere?

The question is:

. “That in pursuance of clause (h)
of section 11 of the Indian Institute
of Technology (Kharagpur) Act,
1956, this House do proceed to elect,
in such manner as the Chairman
may direct, one member from
among themselves to the Board of
Governors of the Indian Institute of
Technology, Kharagpur.”

The motion was adopted.

MRr. CHAIRMAN: I have to inform
Members that the following dates
have been fixed for receiving nomina-
tions and for holding election, if
nhecessary, to the Board of Governors
of the Indian Institute of Technology,
Kharagpur:

1. Number of members
to be elected.

2. Last date and time for
receiving nominations,

One'

8th May, 1958
(Up to3 pP.M.).

3. Last date and time for 9th May, 1958

withdrawal of can- (Up to II
didature, . . A.M.)
Date ard time of oth May, 1958
election, . (Between 3 P.M.
and 5 ©P.M.)
5. Place of election Room No. 29,
Ground Floor,
Parliament
House, New
Delhi.

Proportional re-
presentation
by means of
the single
transferable
vote.

6, Mgthod of election
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MOTION RE NOMINATION OF FIVE
MEMBERS TO THE JOINT COM-
MITTEE ON THE PARLIAMENT
(PREVENTION OF DISQUALIFI-
CATION) BILL, 1957

Tee MINISTER or PARLIAMEN-
TARY AFFAIRS (SHrRI SaTvya Nara-
vaN SiNHA): Sir, I beg to move:

“That this House concurs in the
recommendation of the Lok Sabha
that the Rajya Sabha do appoint five
members to the Joint Committee on
the Parliament (Prevention of Dis-
qualification) Bill, 1957, in the
wvacancies caused by the retirement
of Dr. Shrimati Seeta Parmanand,
Shri S. D, Misra, Kazi Karimuddin,
Shri C. L. Verma and Shri H, D.
Rajah from the Rajya Sabha and
resolves that the following members
of the Rajya Sabha be nominated to

the said Joint Committee to  fill
these vacancies, namely:
1. Dr. Shrimati Seeta Parma-

nand.
2, Shri Shyam Dhar Misra.
3. Shri H, D. Rajah.
4, Shri Tajamul Husain.
5. Shri Vijay Singh.”
Mgr, CHAIRMAN: The question is:

“That this House concurs in the
recommendation of the Lok Sabha
that the Rajya Sabha do appoint five
members to the Joint Committee on
the Parliament (Prevention of Dis-
qualification)  Bill, 1957, in  the
vacancies caused by the retirement
of Dr. Shrimati Seeta Parmanand,
Shri S. D, Misra, Kazi Karimuddin,
Shri C. L. Verma and Shri H. D.
Rajah from the Rajya Sabha and
resolves that the following members
©of the Rajya Sabha be nominated to
the said Joint Committee to fill
these vacancies, namely:

1. Dr, Shrimati Seeta Parma-
nand.

2, Shri Shyam Dhar Misra.
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3. Shri H. D. Rajah. Lot

4, Shri Tajamul Husain.
5. Shri Vijay Singh.” * -

The motion was adopted,

[

THE RICE-MILLING INDUSTRY
(REGULATION) BILL, 1958

Tae DEPUTY MINISTER or FOOD
AND AGRICULTURE (Smrr A. M.
Taomas): Sir; I move: .

“That the Bill to regulate the
rice-milling industry in the interests
of the general public, as passed by
the Lok Sabha, be taken inwo con-
sideration.”

Sir, this is a very important Bill,
but at the same time, I may 3ay
that it is not a complex one. This

Bill was passed by tte Lok Sabha
in the form in which it was introduc-
ed although there was detailed con-
sideration of all aspects of the rice-
milling industry as well as  that of
the hand-pounding sector. In this
hon. House also, I hope that the
debate will take an identical course
and the Bill would be passed without
any change. I have come across only
one or two amendments with which I
will deal at the appropriate stage,

In our economic planning, some
positive steps are being taken to meet
sifuations when a large-scale industry
competes with coftage industries.
The appropriatz course recommended
by the Planning Commission and
generally adopted in such situations
is to adopt a common production pro-
gramme with the aspect of employ-
ment prominently kept in view.
According to the principles laid down
in the First Five Year Plan, the pro-
gramme of development of village
industries is to be supported both by
specific methods of assistance as well
as by appropriate State policy. The
present Bill now before the House, I

may humbly submit, is a conscious
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[Shri A. M. Thomas.]
effort meant to encourage the hand-

pounding industry by the State
coming forward and taking such
powers as are granted by this hon.

House, to regulate the large-scale

sector.

The First Five Year Plan makes
special mention of the rice-pounding
industry as a substantial source of
employment, The Planning Com-~
mission has said that in the interest
of rural employment and to ensure
better nutrition, the Government
should formulate a programme for
replacing the huller type of rice-mills
by organising the hand-pounding of
rice. At the outset I may say that
this Bill is for such legislative sanc-
tion as is necessary to implement some
of the decisions taken by the Gov-
ernment on the recommendations of
the Rice-Milling Committee appoint-
ed by the Food and Agriculture
Ministry. Hon. Members will recollect
that that Report as well as the
decisions of Government thereon were
placed on the Table of the House as
far back as the 13th of August, 1957.
I am not going into the details of
that Report, but I will just mention
some of the recommendations which
have relevance to the Bill. They
are: :

1. The introduction of a system
of licensing for the installing of rice
mills.

2. Each State Government should
draw up a programme for the
development of the hand-pounding
industry and for the elimination of
existing rice mills within a period of
five years,

The Planning Commission also
appointed a committee known as the
Village and Small-scale Industries
Committee, which is better known as
the Karve Committee, to examine and
report on small-scale industries and
village industries in general. They
considered the hand-pounding
industry also, Chapter VI of that
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! Report makes special mention of the

hand-pounding industry and  deals
with the problems confronting that
industry.

Sir, the recommendations of the

Karve Committee  differ materially
from the recommendations of the
Rice-Milling Committee in some res-
pects. One reported in June, 1955, and

the other in October, 1955. Unlike
the Rice-Milling Committee  which
has failed to take into consideration
the additienal production of paddy

the Karve Committee contemplated
that the Five Year Plan would allow
sufficient scope for the development
of the hand-pounding industry if only
restrictions were imposed on the
establishing of new rice mills. It is
true that we have not been able to
go to the full length that the Karve
Committee wants us to go. But all
the same, we have been able to adopt
some of the recommendations of that
Committee.

There is practically no difference of
opinion about the desirability of
encouraging the hand-pounding of
rice to the maximum extent possible.
But opinions only differ as to how
this is to be done. The Rice-Milling
Committee is of the opinion that
because of the monopoly procurement
that we adopted during the days of
control, and also due to the large-scale
licences issued for the setting up of
rice mills, there has been a set-back

to the hand-pounding sector. But I
may submit that in spite of this
competition, which has been taken
note of by the Rice-Milling Com-
mittee, that Committee is of the

opinion that 65 per cent. of the paddy
is still being husked by the hand-
pounding sector, In every main rice-
growing State, such as Bihar, Orissa,
Madhya Pradesh and West Bengal,
more than 70 per cent. is stated to be
hand-pounded at present,

Let us also keep in view the likely
increase in the production. According
to our new targets, we contemplate
an increase in the production of rice
to the extent of 6'5 million tons. In
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terms of paddy that will come to about
10 million tons so that the paddy
available for hand-pounding is esti-
mated to be about 35 million tons. At
the time the Committee reported, it
was about 25 million toms.

The Government has considered all
aspects of the question. They invited
the views of the State Governments
on the recommendations, and the
recommendations were considered at
the various levels in the Ministry;
also the Planning Commission has
considered them and we have come
to certain decisions, copies of which
have been placed on the Table of the
House. The Village and Small-scale
Industries Committee of the Planning
Commission to which I made
reference, in para 105 of its Report
places both the pros and the cons of
the question when it says:

“The case for hand-pounding
usually rests on three  principal
arguments: firstly, it gives higher
percentage recovery of rice, second-
ly, it provides larger employment
per unit of paddy processed and
thirdly, it yields rice with higher
nutritive value. In favour of rice

mills it is generally urged that
they provide a fairly effective
agency for bulk purchasing, bulk

processing and bulk supply of rice;
their cost of processing being lower,
they can supply rice at a lower price
which is more within the means of
low income groups; and they can
satisfy the consumer preference of
certain classes of people for the
more polished rice.”

Sir, keeping in view all the various
aspects of the question, Government
came to certain decisions and I would
invite the attention of hon, Members
to only three decisions of the Gov-
ernment. One is that the existing
rice millg shellers and hullers or
combined huller-shellers may be
allowed to continue to function. The
other is that the existing rice mills
may  be permitted to replace or
modernise their equipment, provided
this does not result in substantial
increase in their present installed
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capacity. The other is that licensing
of all power-driven rice mills should
be introduced and a census of all such
mills should be taken.

Sir, it is true that the hand-pound-
ing industry, as has been mentioned
by the Rice-Milling Committee, is a
type of home industry which is a
part and parcel of the village life of
the people perfectly suited to their
food habit and has a  great socio-
economic value. At the same time
we cannot ignore the fact that the rice
mills have also become an integral
part of the rural economy of the
country now. Regulation is therefore
the proper course and not elimination
or absolute ban. At this stage all
that is necessary is to arrange for the
licensing of the existing mills and
not to grant any more licences unless
absolutely essential, Sir, the decisions
to which the Government have come
to, such as licensing of rice mills,
that no new mill should be allowed
to be set up, that no expansion of the
existing capacity of the mills should
be permitted unless absolutely neces-
sary, that the existing rice mills may
be permitted to replace or modernise
their equipment provided that this
does not result in any substantial
increase in their present installed
capacity and that the milling of rice
should be restricted to five per cent.
removal of bran with a minimum of
three per cent, all these could not be
implemented except by suitable fresh
legislation and it is only with that end
in view, namely, regulation of the
existing mills as well as control over
future expansion, that this legislation
has been brought,

As T have already said, the Bil],
though important, is in a way a
simple one. Rice mills are divided
into three broad categories, defunct
rice mills, existing rice mills and
new rice mills. For establishing a
new rice mill or for reviving a defunct
rice mill a permit would be necessary
and for the grant of a permit several

conditions have been incorporated in
i clause 5 of the Bill. Complcie
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investigation would be made into all
the aspects mentioned in that clause
and all the mills would have to take
licences and if any person or authority
establishes a rice mill without a
permit, that would be an offence, so
also contravention of the direction to
take out a licence. Sir, I may also
submit that in the interest of uni-
formity of procedure as well as of
approach to this question the Central
Government has thought it fit to
assume powers and to declare that
Parliament may enact suitable legis-
T1ation; yet the intention of the Gov-
ernment is to delegate these powers
to the various State Governments and
the State :Governments would cer-
tainly be in a better position to grant
or refuse licences.

Surt V. PRASAD RAO (Andhra
Pradesh): Why don’t you leave it to
the State Governments to legislate as
well?

SHrRr A. M. THOMAS: I  have
already submitted that in the interest
of uniformity this House is legislating
but the powers under this Act would
normally be delegated to the various
State Governments, Sir, I move that
the Bill be taken into consideration.

Mgr. CHAIRMAN: Motion moved:

“That the Bill to regulate the rice-
milling industry in the interests of
the general public, ag passed by the
Lok Sabha, be taken into consi-
-deration.”

Serr V. PRASAD RAO: Mr. Chair-
man, Sir, I oppose this Bill on more
than one basic cause. The first thing

4hat has been suggested by the Thon.
Deputy Minister who moved this
Bill is that the intention of the

Central Government is that in practice
the authority would be delegated to
the States for the execution of this
measure. Then I do not understand
why only the co-ordination part of it
4s not taken up by the Centre, Why
.does it not leave it to the States

[ RAJYA SABHA ] (Regulation) Bill, 1958 1768

themselves to come out with the neces-
sary legislation as far as regulation of
rice-milling is concerned?

If the Centre wants to interfere as
far as the processing of food is con-
cerned, why only rice is taken up for
that purpose? Why have the other
products been left to the States? If
the Centre wants to take over the
whole processing of facd as such, then
they would have to take the cases of
wheat, bajra, jowar and other things
also. But they have left out all these
things but taken up only rice and
thus they have given scope for a sort
of propaganda in the rice eating States
that the Centre is discriminating
against the rice eating area of the
South. It is giving grist to the mill
of the Dravida Kazhagam and others.
Such measures—I do not know what
the motive of the Centre might be—
certainly give a handle to those pro-
pagandists in the  South that the
Centre is discriminating against the
rice eaters in that they are not doing

anything like this with regard to
wheat eaters.

Surr N. M. LINGAM (Madras):
What about West Bengal?

Surr V, PRASAD RAO: That is
why it is discriminating against the

rice eaters, I said. They have got a
big grouse against U.P. and Bihar
that as far as their main staple food
is concerned, it has been left un-
touched but it is only rice which is
their food that is being dabbled in
by the Centre. So I think it would
have been best for the Centre to take
up only the co-ordination aspect of
this praoblem and leave the rest to

the States as far as concrete and
detailed legislation is concerned.
Now, the States, as they are, are

nothing but glorified district boards
or local authorities but still more and
more powers are being taken by the
Centre at the expense of the States.
They are taking more and more power
into their own hand¢ making the
States only glorified district boards
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. and it is from that point of view
dhat I say that this is best left to the
States themselves.

.

About the merits of the Bill itself,
the hon. Minister perhaps expecis
that people eat not food but food
values. When he talks of rice being
more nutritious if it is hand-pound-
ed, does he mean to say that the
people take not food but food values?
8ir, it is better that the Government
do not dabble in such things as the
food habits of the people, Of course,
they can do propaganda that such and
such food has got more nutritive value
.and so on, but you cannot change the
food habits of the people by mere
legislation. We call ourselves a
democratic set-up and of course
members from the other side
are very cociferous, condemning
methods of totalitarianism  but
here they come out with a
legislation to say that people must
eat only hand-pounded rice because
it is more nutritious. Of course, I
do not deny the fact that hand-pound-
ed rice is more nutritious but that
does not mean you can force people
to take only a particular brand of rice,
a particular type of rice and not to
‘take polished rice. The food habits
of the people can be changed only by
persuasion, only by propaganda but
certainly not by such measures as the
so-called regulation of rice-milling.
"That is why I think the State Gov-
ernments who are in the better know
of local food habits would be the best
people to legislate as far as  food
processing or the rice-milling indus-
try is concerned. Here you want to
dictate to the people that they must
take only hand-pounded rice or rice
that is polished to a specified extent
.and not other kinds of rice. This is
not the thing that is going to convince
the people and it is only by persua-
sion and propaganda that you can get
things done, not by such measures.

Then this Bill has utterly ignored
the existing state of the rice-milling
industry; it has merely depended
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upon some reports of certain com-
mittees that were appointed by the
Centre. They want every rice-miller,
small or big—here I am not holding
any brief for rice-millers as such—to
come to the Centre to take out the
licence or permit for every new mill
to be set up or for the existing mill
also, Is the hon. Deputy Minister
aware that almost in every village
in the delta area of Andhra Pradesh
there is a rice mill, but no rice mill
of the huge type, of the huller-sheller
type, which is not using more than 3
to 5 h.p.? You want these people to
go and apply to the Central Govern-
ment. I have very carefully observed
the provision. The application must
be sent to the Central Government,
not even to the licensing authority.
Here in clause 5 it has been mention-
ed: “Any person or authority mayv
make an application to the Central
Government for the grant of a
permit for the establishment of a new
rice mill... ” As such if a petty
trader or some fellow wants a rice
mill to be established in his village
he has to apply to the Central Gov-
ernment and go through all this red
tape so that a small type of huller-
sheller type rice mill may be
established.

Surr P. D. HIMATSINGKA (West
Bengal): What about clause 19 which
gives power to delegate.

Surr V. PRASAD RAO: I perfectly
understand that it can be delegated.
As far as application is concerned, it
must be to the Central Government.

[Mr. Deputy CHAIRMAN in the Chair]
As far as renewal of the licence and
some other thing is concerned, of
course it may go to the State Gov-
ernment as such. I do not think that
it is a correct thing that if one wants

to  establish a small mill of the
huller-sheller type, one should
approach the Central Government.

And there is regular process that is
prescribed. A survey will be conduct-
ed. There also, the local food habits
of the people are never the consider-
ation. Here there are about six-
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[Shri V. Prasad Rao.]}
factors that have to be taken into
consideration before the issue of a
permit, that is, the number of rice
mills operating in the locality; the
availability of paddy in the locality,
the availability of power and water
supply for the rice mill; whether it
should be of the huller type, sheller
type, ete. ete, Therefore, actually
the food habits of the people of tne
local population are not a consider-
ation at all. Even while imposing the
restrictions also nowhere the food
habits of a particular type of people
that are there are taken into con-
sideration. In the South, mostly the
people eat rice. There are different
kinds. People in Antlhra take raw

rice; in Tamil Nad, they eat boiled
rice; in Kerala also they eat boiled
rice. When we are licensing these

things, we must also take into con-
sideration whether the people are
accustomed to eat boiled rice or raw
rice or whether they are accustomed
to eat polished rice. It is not always
the rich people who take polished rice.
It is according to the custom in that
area. In some villages in Andhra
I know definitely that even the poorer
class eat highly polished rice. There
we cannot impose a restriction
that local mill must produce only
that variety of rice, thal is, the raw
rice which should be concumed. You
cannot force the people like that.
So, I think the magnitude of this is
not properly considered by the

Centre, when they have said
that they must apply to the
Centre. And the Centre has

to take these things into account
and also what the food habits are of
the local people.

Another point which I want to say
is that no provision has been made
as far as leasing of these rice mills is
concerned. If one has got any touch
with the rice-mill industry, it is
not the rice mill owner that is
actually running the mill, If we take
Andhra Pradesh, it is one of the
biggest producers of rice, There
usually 80 per cent. of the rice mills

-
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are run not by the owners themselves
but actually by the some of the con-
tractors. But here there is na
specific provision in the whole of the
Bill, for putting it into a particular
form for regularisation of these con-
tracts. I have studied the whole Bill
carefully and I do not find any pro-
vision made for regularisation of those
contracts as such. I am not against
hand pounding at all. But that is not
the point there at all. I am not against
the introduction of hand pounding at
all. We can encourage hand-pound-
ing, but the Central Government,
which is not able to take power in its
hands for implementing land reforms.
comes out with a measure to take up
the question of rice-milling industry.
What has promoted them to bring
this measure, while more important
than that, for food production, the
land reform is being left in the hands
of the States? I do not wunderstand
this,

Another point which I-want to
mention here is that the Government
has come out with thegf@use that
we have made so many exemptions.
Under clause 18 we can exempt any
particular type of rice mill coming
under the mischief of this Bill. So,
huller-sheller type or small types
could be exempted. Instead of that
they should have specifically men-
tioned that mills that are being run
with less than a particular power,
say, for'instqnce, 5 h.p, will not come
under the ﬁnsM, of this Bill at all.
Then, thousands of people who are
running small mills would have been
saved all this trouble,

Finally, the object with which this
Bill has been brought forward will
not be achieved by this sort of mea-
sure at all. If it is the intention of
the Central Government to encourage
hand-pounding, that will not be done
by bringing a measure of this sort,
because the Government is not aware
that even workers in the villages are
not doing hand-pounding. But they
are taking the paddy or whatever-
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they are getting in kind, to the local
mill which is readily available and
they are getting it husked there. If
the Government is thinking that 60 per
cent. of the people are taking hand-
pounded rice, I am afraid that this
state of affairs is not correct, at least
as far as my State is concerned. Nearly
65 per cent. of the rice produced he
claims to be hand-pounded rice. I am
afraid it is not the state of things,
that is, there in Andhra or in the
erstwhile State of Hyderabad, as far
as I know, because there 80 to 85 per
cent. of the rice is husked through
either big mills or small mills, That
is the fact as far as Andhra Pradesh
is concerned, whatever the Karve
Committee Report might say. 1 come
from an area where rice is produced.
I know the whole delta district very
well. If you want I can give the
statistics regarding the mills there, the
total production capacity, the mills
that are there in the delta district, how
much work they have done and all
these things. And if you compare it
with the production it will be plain
that 80 to 85 per cent. of the rice that
is produced is husked through these
mills, not by hand-pounding at all. I
do not know about Bihar, but as far
as Andhra Pradesh is concerned, the
contention that 65 per cent. of milling
is done by hand-pounding is not at all
correct. It is not a fact at least as
far as Andhra Pradesh is concerned.
In view of these peculiarities, in view
of the different conditions obtaining
in different areas, it would have been
best if this measure had been left in
the hands of the State Governments,
instead of the Centre taking it up.
So, even at this late stage I urge upon
the Ministry to reconsider the deci-
sion, to seriously consider all the
implications of this measure, to see
also what sort of reactions it is going
to have on the rice eating people ete.
Even at this late stage I urge upon
them either t{o abandon this measure
or at least circulate it to all the States
to ascertain their opinion.

! FAWARA  AITEAW (A
e syEwfa S, 39 fauas
F) 3G FT YA FF q9 a7 AT T &,

HIX Some thing is better than nothing,
ARG AL &T FmEr g ag--34
TH F IE FEET  WEOT T=A
Naq@a g @ 98| T, 3@
T a@ ag § f w=r aF wranr
SAAT H I Fq@I W AT
ST & FTHT HT g7 qST 1T &, SH
AT g Tt f5ams & o 3y
g Saa1 A et W) wT F feerd
Tgl wdr oy Waw, ey F e
WET X AT JAR AT | I BEL
BIET 4T W § 4 a9 Far 15 F
f& gd Uz fAew ST uF g ¥ O
FT 7 iR HI} &3 Trefe &1 aEh
FET AR | G HET 9L W F
I 333 W fow@n § —

“The introduction of rice mills of
the huller type greatly diminished
this employment and was also waste-
ful in various ways. It appears to
us that in the interest of rural
employment and to ensure better
nutrition, the Government should
now formulate a programme for
replacing the huller type of rice
mills by organised hand-pounding
of rice.”

This was in 1952—Huller type of
mills should be replaced by hand-

pounding organisations. I g1 a7 £ (%,
& ERAL, LAY F OF FHEY F1AH g
g fafaw £33y, g sndr a1 e
g o QU # AT 1w # waEade
FT G.R. AT 0% Tawde T 995 ~q7
T &, AR A 8ys F wE wEA A a7
fa=r =ad qrw o7 @ § ) U |
TaTer faer gravy aral fFaE ¥
AT AT A T §, SHF L8R
qFC HF qF G IV FT & Z1 TS | AT,
ffz g: ad & arg t 71 & @ §, T
TgH fafawr 7T &t w1 fawria 9
@ w7 AE 1 wm oFF aaA
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[5f 1FsrTiaT ArTw)
F F15 fowifey aeT Sy & 7 A8 )
YAAHE FT G AT @Y G.R. § AT
W g @y A W 9T @Y
g a1 fF & HOer 9T AT
ey, femfr a8 § SO FUE Fr—

“No licenses for new rice mills or rice
milling in combined mills should be

granted”. O#% qag % | g‘ﬂ'("l’ qg é
“Immediate  action should be
taken to eliminate small huller
machines operated with one or
two hullers”. AT T A wEeEw
fawrfy & | S 9o ARy fawr-
o g & % 2< 2Ted #7 Al &7 A
FT AT AT | T I dFF &
T afgw 7 “Of the mills

the most serious menace to the hand-
pounding industry is the small huller
machine which operates in the villages
in front of the labourers’ homes”.

g9 TRT T WIAA UF O
g S T qfE | ogw gFRdy § i
IFHT FIAT o0 TH § A gAR 7
TR & g% fog <99 faer et & o
STET AT S AT U g AT F2TS ¥ FIH
gaT § AT g §AT WAAA A AT E |
AT AT ETRT &1 A I afgay
FT ST F T W § | GEA THAH
98 & 1 & 5 e amw faeel g
i@ am Fe7 § ar 399 fagar =
T a9 faear §, g 2T Wl &
IEF G TEd q9 TH FA [Aw-
AT E | :
Surr V. PRASAD RAO: What about

the rice bran you get?
Surr DEOKINANDAN NARAYAN:

T @ g@ s £ | I am
coming to that. Recovery of rice from
paddy by huller {ype of machine is

- 10 per cent. Tess. g T FFNT 7
Y| W OART Y MY JF§ TR

¥ THATT UgAT @ & | T99 @ 9Ed
fegqar =i 9z #9 fpaar €
HR AT aga & | IHT AT TE@ & gA<
T2 T A THGTT Tg=T G| FREY
F1 fRaie & @ fo@r § 1 “Thatis the
e & g
Fgl T g fF g & fewwaw ¥
93 & g FAL IRW I AW A<
F &1 aifgd, ag fawfog § w9y v
fore oic 3@ faw 9 F15 ww T@-
fammn g

]
greatest menace.’

EGEC - CRUIE CI T
frdsgidmmamef o o
afaza =1 %1 aTr wgF & i A
WY A &Y T G g § Y A §
o) faelt & 9 Aqfewa & 3w 970
WE AN A A WE A NIy w@—
THAT g, AT F WE a9 § WAY
U TS § FgT EPT— ] AFH
TITHE F FTATIAIG TF FAET F1 AT E
F & AT AT AT ATEATE

SHr V. PRASAD RAO: I said abecut
the delta districts of Andhra.

o FAWIER AN ;. qg IfGd,
ot &Y fage & Qo o g ¥ FA
T &, AT F ot THT, qFY F FOT
FOG 4¢ T | T TE I AT A0
g g faara 3%y = A g aw,
gl Yo ZHT ¥ FH §ET FET AT &Y,
Tl Ere-—asfer ¥ mw o @ 3
# 9T & 9l # o, 5% HIX Qo THT
4t g9 ¥ FO O § 1 3wl g
Fg 1 {290 %z gfaew ager A,
7% 3% AL & | 99 19 48 € fF o
T TR AT 3 qvEd A A AT
Ty & 9T 3G At qar T B dve
arsfer ¥ mrer W Y @@ afed AR
ar§ A a1 @ §
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Q% TAATT Geeq © q9 aigq & g |

(Interruption.)

(4. 3% TR AW : JY AAD
Fafgi oy gy ATH FIW TG FL
T § #1798 AT F WA T FH E |

The DEPUTY MINISTER of
EXTERNAL  AFFAIRS (SHRIMATI
LagsaMmr Menon): Is there any corre-
lation between the eduication of women
and hand-pounding?

¥ FIHAER ATV ;. Why not?
IS 77 897 § (6, 37 U AT afgri 2,
S 59 AR A g E, IR AN A
¥ 7 U foerar € o 999 § oo
T TG E | A G A wr o
% god & Ty ANgL FAT & WK fady
@ & W FreR A9g # qE ST
Tt & | 7 afew il T gy @@
At | 7F ¢ gAY SR afx ALY afzw
T Y 19 gl B o a9 ¥ g
FA AT FA A Y &, § I R T
o afe #TT AE A F qq forad
7 afgd 7™ g § | H g5 &
/1Y S falg 7 9 )

| 9% AW o fae €, foaa
R 7 AR WS wAE 9 7 9%
T gl faq s uF a@  mrewy
HH HC @ § | ek St o1 o % el &
Sawl A afe gra-gers Se Ay 2
qQr &0 L8 AT AfgAt 1 7L 519 ey
ST | WS ST T AT AT &, A
&Y AT AT & E | W qraE oy &y
q31 g R gaR wrfan s &
qIFA FAA 4T AT qTET T Far o
- T fedm deata @i & fao g
TFATIHE T TME o ATF AT WX
W& 75 Afenet faard 2w § fr ag enie
') arE 9% T 99 qI° a1 78, 78
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gieg daTd A g w § § | faw
FERY EIRT §R AT ¥ I A9 QL 9
afedy #t fear o @@, 9@ AW ¥
fow § 7 qweran B g Y Waw
I @ AR e asfeT M awa@ &
7T T A1 F g g g ?

W™F a1@ Th A FeN g F
fas wremade & w¥ faad amr §
T8 19 2 2 | @R fewady a g—
S| &4 it w3 o G faw fow &
gaaT = 491 ¥ faed A& @wa
farqar fr &5 q3fen & ar §—Ss-
qrefen &7 faad vo & V3 TREE TF
& o< faeil Y faady &= ¥ vo TWET
qF &AM 3 ¥ § TEE qF SART
frardy wmaw A wmwy frendt § 1 5
feaa s &€ drwwr fasll & QY
faferm e == er smar g "R afg
THAT T A FzH T g av e Forady
¥ 93 9 q7@ 9 q\d q5 QA b
HIST HI9 qET § I AT A AEAE
W I | WX U A AR @ A
ST FY A g ATT A HGRT R AT
T FT 1G4, 8, &N M@ T &
A ATAT P 7R Fey & w;erd
FUT €0 GIOAMT F7 a=q & SOay §
H gmamde ¥ fggw & Rfaw,
TR @R Y wfew FEd g4 wd g
™ fearm ¥ el sk TR ey
¥ few@ & om 3w www § 1 Al
FARE N @AY T CF TR TG
g | TR fiesx aTed g AT § |
g fom s § awaf § &oo fafaeex 9,
T IEH T8 gF e gar o R
TN gifeqeen # AR greeey & g3-
qEIT T T IHAWT AT 07 ¢ ;T
WY §TFX A g9 a1a F1 A fwar g
T F g fag o) " &
giftqad, greea A1 e 4 fra ds-
qrIET-TZT FT I TR FTAT I1EA | T
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[ ZagrreT R |
gT-qrgde-qza A 1 Araw-ueq §, I
facfam g, 3 wg 9@ & A faar arffarm
= fafrrd S @iy dr 7 & 1 oy
@z farwmrza (Thiomine) 74 Wraw
T E, Qo W MAT g, Wi e
# W@ 9T 8, W] ag TA g9
¥REgramw F@ ST 1w
#R W % 919 § 5 wfeee TEw o
e femré Far & ag foawT o ar
Wd § ITET g T FET AT AT TGN
qroaq & Ay @= & oft g

ST &

SHRT V. PRASAD RAO: More food
-value is retained.

Surr DEOKINANDAN NARAYAN:
“What is more and what is less is a
-different thing, my friend.

R AT AW g & fF AT
Frgfaee Bs 787 ¥ 9@ ¥ I .91
#t fawifer s3 @ & S &ni &
THIAT 3 ¥ A o § e & fad
& T gt 9= A & qer A afe &
&9 § I8 IR FIAT 7= § |

A Fg1 FT Aaw@a a8 & fF o9
fret fomg d3fmam @ sa fawr & Y
grg ard ger 9 | 98T 19 qg Frev
ft fF gax arzq & St faw § saar
faeger ave % 37 =rfed 1 Sy & fawr-
fear g w342 7 7 & T faawaT geys
¥ g g & AT AT A1 1 9T W
21 A9 g T HR T TG AT 1 A TS
g &1 @I § : 399X F F G990
Fifed ot 1 gadr a7 faew A § fR
7o faw & foal gt & e ‘wswefaa s
YA A BT g1 ar a5 g &y
TTag 7 & arx | fegean € e
amwr gawramnde &0 s € ag
WY gHE § AN AGT | G WO 349
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a9 #1 Sl & W faar § A
grzqrsfenar a8 AaR E % =9
T yde wfus fqaar § o) few
q AT-TFgAS Goaq7 & ol & quH
TEl aEa. fF @ T «
—1 mean Clause 5 sub-clause 4(e)-—
“whether the functioning of the rice
mill in respect of which a permit is

applied for would cause substantial
unemployment in the locality”

FT F47 qqATE |

& oy Fg A § A oae
TR A Y 3o S T & fF o
Fg I T % goue (Rae FACFEATI-
#E 7 &Y Tl & HYT 9 g FAT § |
@ fag & =g sgm & ‘eswefamer
asg 398 ¥ frarer §ifed | far a@
Y TATFATIHE ST Fear & ar gw
TS A1 AT FATI AG) QAT AT |

T a¥g ¥ 99 TF a9 a1 TR
fera & €t & fo Stgif wawwe A1 4T €<
#1 qg AW a1t f5  “Ensuring
adequate supplies” &1 gata § AT
Emergency #F @ & 41 I
FTRART, A1 HTT Fg GF4 § 0 59 AR
T TAEY T 8 e I
AT O & | G Aaq ww aFal
a ;ﬂﬁ g, a3 41 99 A WA
U ey g o wfeqar T
afeh forad wiws & #fas SF
garr fad, ofas ¥ sfts Staw &
g9 81 W saF ¥ wiuw ofEw &g
Frng & fr 1, @ & fa frerar @0

Tg% 17 | A9 qG FgAT AT
g fir #2Yer & S | 7 Tw el A
fard 7y 1| FO ¥ B geasfes
aTae & #UF 39 3T | G 9, 956G
FE@ ¥ A A, I AF ATDIST X
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9AW #, aga @ 9T a1 gg A%
faat @1 qrare Aga ag ¢ | 99 AR
W O AAwR 9, o gigad §, O
faarard 9, S IR gEEE & 39
g7 & grgw fafaeex, v o dto
qHEETHT wEFT | IRE 99
FAH A IEHIT H FAEAL HIK
g9 zred 1 A awg wTdr o

g fFEY w1 TN WEF @F 9
All the mills were banned by Sir C. P.

Fifs & SWd
& i St § soeaTTae fa F3TE
& s @ fa =raw A fEqEt s=a @
R g1 AR e e A
§ qgma 9 |

aifay & § oy FFaw & ag am
AT &Y TEY &1 & TERT TET ST
&T UF ST 9g HT YATAT ATEAT § ¢

Ramaswamy Iyer.

“Rice mills are -menacingly
spreading fast, extending through-
out the province an unholy alliance
with malaria and other flag-bearers
of death, robbing the whole people
of its vitality through a constant
weakening of its nourishment.

Rice has been our staple food
from which we ave, for genera-
tions, received a great part of our
health, strength, energy and intel-

ligence. But, curiously enough,
especially among the upper class of
our community, a fatal epidemic

of foolishness has become prevalent
which allows this principal food-
stuffs of ours to be depleted of its
precious nourishing element.”

g TEA VAR &N A g
% fawg 7 49 Y v afgs faar ar )
TS WY Ag ATT Il & g g oy
fr 39 aFsg dr )

FToET qar gen 6 gw ge-msfen
F1 ot wged g ag fas fegmam &
g Ot ard g 1 39 f gd—W
BT ¥ 98¥s FT AT 98¥v FT AT
21 RSD—4.

[ 7 MAY 1958 ]

|
]
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geit—ufaar & e Megfan #dvs
F TF T g3 41 AT IqR Ig F"qd
aTE AT AT :

(Time bell rings.)

“Educated women and women in
the higher income group should set
an example by eating brown rice.
The growing fashion of eating highly
polished white rice in preference to
unpolished brown, created serious
problems of dietetic deficiency.”

qg S T w7 @ 7 afgAi
B FTRT | T A9 qfgel O gHT AT |
79 79 = fod &1 aw @ S9ew
YATFATIHE FH T, [ @A
S¥W AT Faald § gs-urefer &t
TAFITHE AT, IS W0, 9% A
aug & T wn, A4 AR faw w7 qe
¥ mfaT aF gl qF Ig FE AG qar
71 fF T@H ®E ¥ AAGEEAC
T, e I 3 WX QRTART GZT IR G |
T =18 a1 g fAew F1 g9r9q & vy
& ST ATgAT, T FTeA1 qg 1 ATgA T
AT & 9 &1 (99T AT |z
araq 3 T fr a<@ @ ofeee @ q e
fruT F7T 3 1 37 fomTg & 37 Ze) ATy

TR AT WA faegr § @ g

a7, a2 WaT 740 FRaT | gt Frew &Y
AT FA FT R G a1 g g
w7 & gadr (wate & &9 € 91T,
az w99 747 foar, §1 7 a3 oy fe
IO ARTHATEE & a1 A 35 faa &
Fiar T A9 fRar P gl R
T Fi ot arT R wE
qrfen &t gas s fFar 7 grrifs
wee faeg & $3 7 & @ A A}
TS T AT (a7 §, T3 A=
FEAT =1ET §, A A & =T & 0%
FEl Fal ATy HNETC TUI a1 a3
fosi &1 garsq AT a0 & ST
qoq € ¥g W@ AN T | TAY A
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FE FTH UM &1, TAT g FEF WA,
geg a1 AT e § A o9 f6
«Some thing is better than nothing” TF
fagra § 7 3§ €I FWTE | &l TF
g ST &, e qF g AT &, gl
% | TEHT ST FATE | T TR
¥ ¥ AT & fF oo feer fmg @
e, o fa=TaaT & ——wgrent el
#1 gre Ofod, #9ifF ey T E
A AT FF WAL R ATTHRT TH
FF 931 Far -1, sar A7
TR TR F AT Fw, AT e
iR F Y Y ufiraTfew AN Y FEY
g% oft SuFT arg F41, ¥ g7 ¥ qHA1
F1 IIMEIO 2 GFar §, 9a gfAar ag
FTEdT & WX gt & giafer agg
ag WEd & f ggeearane v frmg
¥, zfs smEw & TaET A @
R Ffeam & frmg &, s-Trfen £
gH a9 qg § SAue AT A1 WX
99 A9 ¥ famg € # WA 7347 §
fir weit Agea ga faer w1 Q1 7 704 8,
T FeaT A1 38y AfdF IR A 4796
faet 7t &Y Frfara F34

1 pm.
MESSAGE FROM THE LOK SABHA
TeE GIFT-TAX BILL, 1958

SECRETARY: Sir, I have to report
to the House the following message
received from the Lok Sabha, signed
by the Secretary of the Lok Sabha:

“In accordance with the provi-
sions of Rule 96 of the Rules of
Procedure and Conduct of Business
in Lok Sabha, I am directed to
enclose herewith a copy of the Gift-
tax Bill, 1958, as passed by Lok
Sabha at ‘its sitting held on the 6th
May, 1958.

[ RAJYA SABHA ]
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2. The Speaker has certified that
this Bill is* a Money Bill within the
meaning of article 110 of the Con-
stitution of India.”

Sir, I lay the Bill on the Table.

Mr. DEPUTY CHAIRMAN: The
House now stands adjourned till 2.30
P.M.

The House then adjourned
for lunch at one minute past
one of the clock.

—_—

The House reassembled after lunch
at half past two of the clock, M.
DepuTry CHAIRMAN in the Chair.

THE RICE-MILLING INDUSTRY

(REGULATION) BILL, 1958-—con-
tinued
,.'il) d,l.a.?l Jsdlo,g,a' wsrd

N T E L QU
P SRS IR P ey Y
o dwaie 2l § Wl 8 A
& e - A Gul 0L eme
S bp pl oS wl NS des Sy
ot byl gy e amad Sl B
3 J & S e By oS
w d e R - S
S et O adiaie 8
o W pam (ul o5 gy 58 iy
— 2 sk« Kl &S5 Vo
“On the one hand, the hand-
pounding industry gets reasonable
facilities for development and
employment is provided for the rural
population, on the other, requisite

facilities for conversion of paddy
into rice are not curtailed,.”
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P % 2 4P S Enhae Rl
éﬁ d. LJM &§ 3 2 Jb’ JQ".’)
sa2 5 Aoy g8 Jrypfe =Ll e
qu' & 2 s ‘..,!af' Sake ._sl'é’
2 daiel ;iJ,@S ¥ u_l_.la gf"“)
S 2 X ol -2 s,
el &5 2 sl &1 eaeglan
dg)’ &S A-O wﬁ’i) J+ﬂ’ G‘_,'.}S)Lﬂ
XN S S YL Y Syl g Sty
PP e 2 il e - Sa s
adla Sy G- 2 Uy osa o
o J.léj,‘.,o,.»-’ _55,5 df JEVLRENIN
axy ol 3 amaW Ll gae - Gye
£ S o QS e bplye
Gy S U o 1yl 0 y8ken
L3 yae w’ o u“‘gé Lc)'f h{\&b
ki @kaind &S 2 e W Ol
- d‘do Syl Py S _‘-’U’QS L}A L)‘”)

arb el B TS (Sl iy

¢S am S g U el o £
aype & g gaS  paldadizy o
st e 5 a3y 3 yRada Jaayf
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“On the one hand, the hand-
pounding industry gets reasonable
facilities for development and
employment is provided for the rural
population, on the other, requisite
facilities for conversion of paddy
into rice are not curtailed,..... ”

[ ] Hindi Transliteration.
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Surr V. C. KESAVA RAO (Andhra
Pradesh): Mr. Deputy Chairman, this
is a simple measure. This Bill ought
to have come to this House long ago.
The Report of the Rice Milling Com-
mittee was submitted as far back as
1955 but this Bill comes only in 1958.
I have a few observations to make on
the Bill. It is a poor man’s Bill. Right
from the beginning of our Swaraj
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[Shri V. C. Kesava Rao.]
movement, Gandhiji, the Father of the
Nation, has been telling us that work
should be given to the rural people.
Sir, you are aware that in the villages
mostly agricultural labour will have
work only for six months in a year.
Sir, by controlling these rice mills I
think we will be doing justice to the
cause of these people. The rural people
have no work for six months in a year
and they will welcome this work of
hand-pounding of rice. Though they
do little of hand-pounding, there will
be work for the remaining period of
the wyecar. Sir, it has become the
fashion of the day to eat double
polished rice. We are going back
from the rules of health and every-
body now wants to eat white rice,
double polished and polished three
times. Nobody cares as to how much
of bran is wasted, how much of energy
is thrown away by this milling. I
think, Sir, Government have brought
forward this Bill to control the rice
mills in the country. I have a doubt
about the control of these rice mills.
The present set-up of the control by
the States of these rice mills is all
right., Though it is said in this Bill
that there will not be much expendi-
ture to be incurred by the Central
Government, I am afraid that they
will have to set up a large establish-
ment for controlling these rice mills.
Nowadays, every village has got one
or two rice mills and we have to
control these mills. By having one
licensing officer or a tribunal for the
whole of the State, I do not think it
will be possible for us to serve the
whole country. The present set-up is
that the revenue officials are control-
ling these things, especially the mills

and other things, and so, that would .

have to be continued, but the Central
Government has to take over from the
States and I think that there will be
large expenditure on this account, and
in these days when we are thinking
of economy, I do not know, Sir, how
this will affect the exchequer of the
country.

As regards the registration of mills,
of course, it is stated in the Bill that
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there wiil be some restrictions on
licensing. I would have been happier
if it had been said that only the mills
which are working now will be allow-
ed to continue and that no new mills
will be allowed to come up. We
know, Sir, that the Khadi Board has
been doing useful work. It is
encouraging cottage industries like
hand-pounding, etc., and societies have:
been formed in the villages and towns,
The people are going back and are
eating hand-pounded rice. I am sur-
prised to see my hon, friends oppaosite
opposing this Bill and saying that the
hand-pounded rice will not satisfy the
people. Hand-poui.ded rice may be a
little dark but the hon. Member has
not cared fo tell us about the vitamin
content in the hand-pounded rice
Those people who speak here and
there loudly and oppose every legis-
lation here say that their party is the
poor man’s party. This is a poor man’s
Bill and I do not know how by oppos
ing this Bill and by telling the peaople
that hand-pounded rice should not be
taken, they are going to help the poor
people. I wonder whether they are
helping the capitalists instead of the
poor people. My hon. friend, Mr
Deokinandan Narayan was telling us
that about 65 per cent. of the villagers
are depending upor hane? pounding. )
know, Sir, that in the villages awart
from men, it is »swostly the women
who are employed in this kind of
work. When the ploughing and
transplantation seasons are over,
women will not have any work and
it is then that they undertake this
work so that throughout the year they
may have some work to do and earn
some money. In that way, we are
going to help the millions of un-
employed people in the villages, the
agricultural labourers who do not get
work throughout the year. They will ~
derive benefit from this measure. I
really congratulate the Government
for having brought forward this Bill.

Sir, the hon. Minister also told us
that regulation was more important
than control. When we are growing
more paddy, if the mills are properlv
regulated and controlled, I think we
will be able to give employment to
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so many people. As regards the crea-
tion of jobs after the Bill comes into
operation, according to this Bill there
is not much to create. Still, to control
these mills in the villages, in every
village an< every town, 1 think a large
number ~f nands will be necessary. I
do hope the hon. Minister will look
into this matter and see much expendi-
ture is not incurred after the passing
of this Bill, and actually introducing
it in the country.

In conclusion, I would only like to
say that I support this Bill and I
hope that it will become an Act very
soon and it will help the unemployed
people.

Surr V. PRASAD RAO: It is not
going to do anything of that sort.

Surr A. M. THOMAS: The hon.
Member need not be so pessimistic.

Sert D. P. SINGH (Bihar): Sir, I
wish to approach this Bill from two
particular points of view. The first
point is whether we in’ this country
believe in decentralising our economy.
The second point of view is whether
the small-scale sector is intended io
be retained as a permanent feature
of our economy. I submit that from
the point of view of the decentralisa-
tion of our economy, it is absolutely
necessary that a certain sector of our
economy, particularly that which con-

- cerns food and raiment, is decentra-
lised. So far as this particular Bill
is concerned, I have a suspicion that,
although the intention apparently
seems to be to give encouragement
to the hand-pounding of rice, the real
purpose may be that new rice mills
are started in large numbers and this
industry of hand-pounding, which is
fairly wide-spread, instead of receiv-
ing encouragement may receive a set-
back. The hon. Minister himself
admitted that hand-pounding of rice
has received a setback. 1 do not see
why it should have received a setback
if the policy of the Government was
to encourage it. Already in our
country we get rice by hand-pounding,
to the extent of 60 to 70 per cent. as
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has been admitted in this House. If
we can get rice to the extent of 60
to 70 per cent. as a result of hand-
pounding, I do not see why more and
more of rice cannot be had as a result
of hand-pounding. It has been
admitted in this House that, from all
points of view, from the point of view
of yield, from the point of view of
nutrition and also from the point of
view of preventing the import of rice,
it is desirable that more and more
rice should be had as a result of hand-
pounding and not by operating our
mills. I would personally have liked
if this Bill had dealt only with the
existing mills as they are. If this Bill
had confined itself only to those mills
which are operating and also those
which have become defunct, and said
that certain conditions should be
imposed on their working, I would
have had no objection, Actually I
would have been very much satisfied.
After all money has been invested in
all these mills. Even in the defunct
mills money has been invested. So
all these mills naturally ought to be
allowed to operate, considering our
resources and all that, but under
certain conditions. But this Bill pro-
vides for the opening of new mills.
Therefore, it seems to me that the
idea is not so much to give encourage-
ment to hand-pounding as to the
opening of new rice mills.

There is another point of view from.
which I wish to deal with this Bill
and that is this. In our economy, do
we intend to have these small-scale
industries as a permanent feature of
our economy? If we intend to have
them as a permanent feature, as a
sector which should co-exist with the
other sectors of our economy, then I
submit that we must be generous in
our treatment, in the treatment that
we mete out to the small-scale indus-
tries, The impression should not gain
ground in our country that we are
only paying lip sympathy to the small-
scale industries, that the small-scale
industry, whether it is hand-pounding
of rice or some other industiry, is only
there as a temporary feature of our
economy and after some time it will
be wound up to give place to the other
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sector of bigger industries. That
impression must not be created in our

country.

The argument has been advanced
that we are having more and more
paddy and the production of paddy is
increasing in our country; therefore,
possibly hand-pounding may not be
able to cope with that increase. 1
submit that the increase has been very
small, almost infinitesimal in my
opinion. From the year 1949-50 +to
1956-57 there has been an increase of
only about 7 million tons, if I have
been able to collect the figures
correctly. So this increase is not very
big and this increase can fully be
absorbed Dby hand-pounding rice
centres.

So the only point of view that I
have really to emphasise is that we
should really start as many hand-
pounding centres as possible in this
country. Of course, I don’t think the
Government is going to withdraw this
Bill or do anything of that kind. But
I personally feel that this Bill will
not promote the hand-pounding indus-
try. It will not promote the sector
of the small-scale industries and
therefore, from almost any point of
view, this is a Bill which will not be
conducive to the good of our country.

S Ao To wew A (Fry fAdfara) ¢
Irewrafa wEEd, # 39 faw 1 @
FYATE, AfFa R few & @i adl & )
TR AT Fgg & 5 @ §F Fg—
fersy, & wwaan g ..

If the hon., Minister wants, I will talk
in English.

I welcome this Bill but with mixed
feelings, and the reason is, as my hon.
friend Shri Deokinandan Narayan has
said, that this Bill is a belated one
and I cannot understand why all this
delay was caused in putting the Bill
before the House. At first the Plan-
ning Commission talked of it in very
very clear and emphatic terms, as was
read out by Shri Narayan, and later
a committee was appointed, and it
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reported in nine months. But for years
it was hanging fire and I don’t under-
stand why. And when it has come,
it has come in this form which to my
mind is only paying lip service to
hand-pounding, for it really under-
mines the industry of hand-pounding
which to my mind is far more impor-
tant than even khadi, I say this
because 80 to 90 per cent. of rice is
hand-pounded. It is 70 per cent. in
most provinces, and in some it is even
as much as 80 per cent. and more.
But it is not so with regard to cloth.
With regard to cloth 90 per cent. is
from the mills and only 10 per cent.
is produced otherwise. So as a village
industry, to my mind, this is very
much more important than even khadi
which to me is a matter of faith and
I have been wearing it icr years
together.

Another thing which weighs in my
mind is this. The Government seems
to be hesitating all the time. It does
not know where to stand. It appointed
a committee and that committee‘ made

nine  important recommendations.
And the most important
3 p.M. recommendations were reject-

ed out of hand. One was that
the programme of eliminating mills
should be phased and it was emphatic,
The programme was that huller mills
should be eliminated within one year
and sheller mills within five years. It
was very clear, very emphatic and it
was an official committee where there
were no Malkanis and no Deoki-
nandanjis. It was an official com-
mittee and its findings were unani-
mous; its findings were important and
its findings were based upon what we
have been thinking off and on for the
last 20 to 25 years, what Gandhiji
was telling us. This was rejected out
of hand. It was also recommended
that no new rice mill should be allow-
ed to be set up and expansion of the
capacity of the existing mills should
not be permitted. I am sorry I got
mixed up myself. This recommenda-
tion, Sir, has been kept but it has
been slightly undermined, quietly
undermined, and I would say, not in a
very fair manner. Then there is a
third recommendation that a cess may
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be levied on paddy milled by rice
mills but this has also been rejected.
These are the three most important
recommendations of the Rice Milling
Committee. There are nine of them,
some of them important, some of them
not so important, but these are the
most important and vital recommen-
dations. They have all been rejected
here.

Dr. W. S. BARLINGAY (Bombay):
The Bill does not reject it; it is the
Government which rejects it.

Surr N. R. MALKANI: Thank you
very much. Sir, I ocan understand
that the Committee decided hastily
though it will require a good deal of
pleading by great advocates to con-
vince me of it because all my life I
have been convinced that these things
are right and the other things are
wrong. The Planning Commission,
Gandhiji and all the great public
thinkers have been saying the same
thing for the last 25 years. When we
come to the other Committee which

was appointed recently, the Com-
mittee known as the Village and
Small-Scale Industries Committee

appointed by the Planning Commission
and consisting of professars—not
Congressmen at all; not Gandhites,
not one of them as far as I know—
all professors and some officials, they
also made recommendations and
those recommendations were rejected,
to my mind, by the hon. Minister.

Dr. W. S. BARLINGAY: Why are
you worried about being a Gandhian?

Surr N. R. MALKANTI: Because the
Gandhian knows where he stands, or
should know where he stands, and
fights for it. All other people do not
know so much. You find here even
the recommendations of that Com-
mittee have been diluted. This Com-
mittee, however, said one thing very
clearly that the existing mills should
not be touched and it was a wide-
spread recommendation including all
kinds of mills, The existing mills
should not be touched; I agree with
it, but the Committee also said that a
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cess must be imposed. It said also
that when new mills are opened, there
had to be a provisoc and the proviso
was that they will provide facilities
for quick conversion of paddy into
rice. It also said that their elimina-
tion might not only disturb the rice
supply position but also have other
adverse effects. So they wanted ade-
quate supply of rice and convenience
for conversion of paddy ‘into rice
quickly. Only then they said that new
mills may be allowed. Even this
recommendation has not been accepted
by the Government. Sir, the Govern-
ment then issued a notification in the
Gazette dated 13th July. It was an
announcement by Government and
that also does not hold good when
you come to the Bill. There it is said
very clearly that there should be no
new mill unless it be to ensure ade-
quate supplies. All right; quite good,
but they say here very very clearly
that in case it is decided by the State
Governments concerned to allow any
new mill to be set up, preference
should be given to sheller mills.
Where is it in this Bill? And without
that it is an empty Bill. It is almost
a hoax if I may say so and if you will
permit me the use of this unparlia-
mentary word. The existing rice
hullers shellers and combined sheller-
huller mills are allowed to continue
to function.

-

Dr. W, S. BARLINGAY: Please see
page 3 line 12 of the Bill and sub-
clause (3) of clause 6 where it is very
clearly stated. The intention obviously
is not to have a huller type of mill.

Surr N. R, MALKANI:
intention be made clear.
clear to me. It may be clear to a
subtle lawyer. It is not clear to a
simple common man like me. Of
course in an indirect way it is said
there that when you apply for a
licence for a new mill you must
specify the type and kind of mill but
it does not say that no huller mill
would be given licence. I wish that
a simple ordinary straightforward
answer must be given to a straight-
forward question.

Let that
It is not
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Dr. W. S. BARLINGAY: Your com-
plaint is against the Government, not
.against the Bill.

Surr N. R. MALKANI: Very good,
:Sir. Therefore my plea is that the
Government must stand somewhere
firmly in a clear manner. Even in
‘its own announcement as given in this
‘Gazette order dated 13th July it does
not do so.

When you come to the Bill itself, it
:appears to me to be rather a weak
Bill. It is a weak Bill because it
:allows new mills to be opened, I won’t
'say indiscriminately, but it allows new
-mills to be opened. It does not dis-
scriminate between a big mill, a small
mmill, a huller mill, a sheller mill or
any other kind of mill. It does not
«do so; it does not even say that only
-for ensuring an adequate supply of
‘rice a new mill will be opened. As
:a matter of fact, Sir, the Planning
»Commussion was very clear about it
:and in its Rewmort it says that no new
‘mills should be opened except where
it is absolutely essential in the public
interest and in very special circum-
stances. And the Report of the
Village and Small-scale Industries
‘Committes also says: “to ensure that
:the increased production of paddy is
-processed almost entirely by hand-
pounding equipment”. Both the
Planning Commission and its Report,
~this Committee and its Report and the
Rice Milling Committee and its Report
are perfectlv clear about certain
-matters and tnose certain matters are
that the mills should be eliminated in
a phased manner and that no new
mills should be allowed, and when
they are allowed they must be allowed
only in very special circumstances and
in public interest and not simply to
expand the mill sector.

s

Sir, I do not wish to go into the
question of hand-pounding versus mill.
It is quite clear that hand-pounding
has several advantages. About khadi
I may have doubts and you may have
doubts; many of us have doubts about
the price, about the quality and what
not; abeut the quantity, whether we

[
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can produce so much quantity of khadi
or Ambar khadi in a particular time,
whether it can be cheap so as to dis-
pense with what we call subsidy and
so on. As I have said, many have
doubts that it is expensive. I am
wearing khadi of only 15 to 20 counts
all my life, but with regard to hand-
pounding there is no doubt in my
mind that the quality is superior; it
is more nutritious. (Time bell rings.)
Sir, I am the real mover of the amend-
ment and I must have a little more
time.

Mr. DEPUTY CHAIRMAN: There
are five more speakers and the overall
time is limited.

Suri N. R. MALKANI: When I move
the amendment I must have the right
to  speak. When  Deokinandanji
spoke. . .

Mr. DEPUTY CHAIRMAN: I am
telling vou that there are five more
speakers and the time is limited.

Surr N. R. MALKANI: Sir, I do not
wish to go into all those details,
because to me it is perfectly clear that
it is more nutritious. It is more
economical and cheaper because the
recovery of grain, as my friend said,
is 3 to 5 per cent. more than that in
mills generally and 10 per cent. more
than that in the huller type of mills,
That is there. Also the employment
potential is much more here than in
mills; it is quite clear. I do not wish
to go into all that and waste your
time, but I do wish to say that some
of the phrases used in this Bill are,
to my mind, not correct. I find in
this Gazette Order where a quotation
is given from this Committee’s Report,
they say like this, that the rice mills—
by that they mean the rural rice
mills—have now become an integral
part of the rural economy. These are
the words used: “The rice mills have
now become an integral part of the
rural economy”. But the Karve Report
says: “We consider that hand-
pounding of rice should be treated as
an integral part of the village economy
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for the purpose of meeting the domes-
tic and local demands”. We have not
only borrowed these words from the
Karve Committee, but have thoroughly
misused them. They do not say that
the rice mills are an integral part of
the village ecoromy. They say that
‘hand-pounding’ is an integral part.
When the rice mills become an inte-
gral part, they will be a superimposi-
tion upon the rural economy. They
have been introduced in the rural
areas only the other day and by Gov-
ernment under pressure always from
important, influential people in the
party, under pressure of the cities,
under pressure maybe of an emer-
gency. But they are not a natyral
rart of the economy of the rural areas.
They have grown on.y the other day.
And I know from authoritative people
that thess have grown very rapidly
in the South during the last five years
simply because there are politically
influential people in the party—and
in all parties—who make their influ-
ence felt, so that these huller mills
are being, to my mind, broadcasted
all over the country. That has hap-
pened in a very short time. I do not
mind if you allow the rice mill to get
on with a sheller one, for it is a big
mill and an expensive mill. It may
not be touched. But I wish that the
Government should make a very clear
and straight answer to this question
that the huller mills should no more
be allowed. Personally, I would even
say that the existing huller mills when
they become old ang obsolete should
not be renewed at all, because in every
way these huller mills are bad for the
economy of the village, bad for the
economy of the country. Also here
you state that mills provide credit and
storage facilities. It is not the huller
mill which provides credit and storage.
It is the big sheller mill which pro-
vides storage and credit. And, there-
fore, it is the huller mill which I want
to be abolished and note#the sheller
necessarily. You also say ‘for the
purpose of ensuring adequate supplies’,
as I have read out just now to you.
As a matter of fact, hand-pounding is
so very widespread all over the coun-
try and in the villages you might say

that any demand can be adequately
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met, except when there is an emer-
gency. Otherwise, even today you find
that the production of rice is going up
not all over the country, but in some:
areas orly. And these are not new
areas either. It is only intensive culti--
vation, which is known as Japanese
cultivation, where there is more pro-
duction and there are also hand-
pounding methods devised in those
very same areas. There are no new
areas, mountains and forests, and such
waste areas where it is necessary to.
put up these mills. , .

SHrI V, PRASAD RAO: In the rice
areas it is already there.

Serr N. R. MALKANI: Not only-
rice cultivation but hand-pounding
exists there already. To my mind
that device is quite sufficient for con-
verting any amount of additional
production of rice quickly into the
rice that you want. So, for all these:
reasons I suggest that Government
should accept my amendment and the:
suggestions, what have been recom-
mended by the Planning Commission
twice, by the Committees twice. What
they have accepted themselves in this
Government Order should be clearly
accepted in the Bill which is before:
the House.

Dr. P. J. THOMAS (Kerala): Mr.
Deputy Chairman, in my opinion,
hand-pounding of rice is very desira-
ble not only on the grounds mentioned’
already but on other grounds also.
First of all, as has been pointed out it
would give employment particularly
to women-folk who are generally un-
employed or under-employed in most
parts of the country. Secondly, the
superior quality of rice. We get more
nutrition this way. More of the bran
is kept and, therefore, there is more
nutrition than in the milled rice. Third-
ly, I understand from medical people—-
at any rate older medical people in
the country—that women who pound
rice have less difficulty at the time of
child birth and so on. Their health:
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_is generally better with this kind of
-exercise, and this makes child birth
easy for them. I do not know if this
‘will be borne out by the doctor mem-
"bers of the House. On these many
.grounds I consider that hand-pound-
ing is a very valuable industry. 1
would go even further and say that it
is more valuable than hand spinning,
because while the former improves
health of the people, in the two ways,
the other does not improve health and
gives too little income.

But there is growing difficulty.
‘Things are changing. Now, we re-
quire a lot of rice. Formerly only the
upper classes ate rice, only the big-
ger people. Now, all want rice. Food
habits have changed all over the
.country and, therefore, more rice is
required. There must be a bigger
production of rice, conversion of paddy
into rice. This is the first difficulty.
Secondly, women who formerly used
to do the work are dead and the
younger women, their children, girls

particularly, who have gone to school, |

are averse to this kind of work. Evea
in my part of the country wh-re un-
employment is very common and many
people have no work at all, even there
it is very difficult to get women to do
this kind of work. In certain parts
I know it is absolutely difficult to get,
because they have got certain taboos
and certain aversions to this work.
"Therefore, at least in certain parts un-
less there is some mill, there will be
difficulty, partly because the few
women pounders demand high wages.
‘The note attached to the Bill explains
that the increased demand for rice
makes it difficult for hand-pounding to
meet the needs of this industry. There-
fore, we have to tolerate milling. But
milling must be done very carefully.
I am not an expert in the matter of
technicalities. Polishing must be rather
lIimited and there must not be too
much milling to make rice white.
Formerly, people were cranky about
white rice. But now, at any rate,
after the last war.

SHr1 V. PRASAD RAO: Now, it is
the other way round.
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Dr. P. J. THOMAS: Now, they are
getting accustomed to red rice. It
means more bran. Therefore, even
the rice mills are more careful and
make rice less polished. For this
purpose proper regulations have o
be drawn up. So, my point is this
Considering the change of circums.
tances we have somehow to tolerate
the rice mill especially in those areas
where people are otherwise employed
1 believe—] am not quite sure—that
in Bombay State, for instance where
industry has advanced very much
there will be difficulty in getting
women to pound rice. Therefore, in
these matters there should be a State-
wise decision made. By all means let
us make a law like this, but the rules
under that Bill should be drawn up by
the various States according to their
requirements. After all, in this matter,
conditions vary very much in the
country from State to State, especially
because rice is not eaten all over the
country. In some parts where rice
| is produced, it has to be sent to other
| parts of the country for pounding. So,
" the problem in different States are
bound to be different and that is why
I say that the rules should be drawn
up separately for each State according
to requirements.

To my mind, therefore, the necessity
for rice mills is unquestionable and }
am very sorry to disagree with my
esteemed friend, Mr. Malkani. I know
he is a very staunch Gandhian. Like
h'm, I also believe in hand-pounding.
But conditions have changed. But as
things are now, our step will be to
control these mills properly. But I
agree with him about the need for co-
operative rice mills and I am sure he
will be moving his amendment. As
far as possible co-operative mills
should be preferred. Wherever pos-
sible agriculturists should form them-
selves into co-operative societies. Those
co-operativ® societies must be en-
couraged and must be given all faci-
lities in maintaining the mills in those
areas. Thereby the profits from the
rice mills will go to the agriculturists
themselves and not to the capitalists
} and the middlemen. So we must take




1809 Rice-milling Industry

certain steps in that direction. I do
not think it is any use for us to go
back upon the decision of the Gov-
ernment regarding conditional sup-
port being given to the milling of rice,
but that support must be given very
carefully, and the terms and condi-
tions will have to be devised,
having regard to the conditions
of the (different areas. 1 fear
that on many matters now, the Centre
is taking too much power, pushing
through uniform legislation too vigo-
rously and appointing officers all over.
In some fields there may probably be
justification for that, but the proper
authority in this field is the State
Government, and the rules must be
framed by the State Government, and
their enforcement also must be in its
hands. I believe that is the proper
thing.

With these reservations I support
the Bill. I do hope that there will
be proper rules drawn up in different
‘States so that, wherever there are
women prepared to do the work and
do it properly, permission to start
mills should be withheld. In the
Bombay State and some other States
rice mills are essential, but in certain
-others industries are not very many
and many women may not be em-
ployed. In Kerala State too there are
some areas where women are prepar-
ed to come forward. Having regard
to all these adverse conditions, we
must draw up the rules accordingly.
Therefore, the first step I should like
to be taken is a survey of the different
parts of each State as to the condition
of the hand-pounding of rice in those
areas and as to whether there are
women doing it on reasonable terms
and how far people are satisfied with
that. Where there are few women
available, we must encourage the set-
ting up of mills .

Surt N. R. MALKANI: Is there
any rice area at present where such
labour is not available?

Dr, P. J. THOMAS: I can give you
places where women are not available.
There are certain industrial occupa-
- tions like the decortication of cashew
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nuts and so on in my State. A good
number of women have got work in
those occupations. You may nof find
a single woman in some parts of the
State to do this kind of work, and if
you withhold the license for the mil-
ling of paddy, our women will be
put to much inconvenience. We will
have to send our paddy far away to
areas where there are mills. There
are large parts of the country where
women have got work, or where they
have no work. Formerly, when under
employment was the rule in all areas,
women had to supplement the hus-
band’s income and they had to do
some work. This is not the case in
many areas now.

I am certainly supporting the Bill,
but I do hope that proper regulations
will be drawn up having regard to
the conditions in different areas.

s qfo o TANR (q=E)
SoeaTafa AEET, wR SI9T A7 g
gar 8 & . .

Mr. DEPUTY CHAIRMAN: Very
short; no repetition.

51 cfo qro AN : 7g fa - S
gA Ay wEr § gEw & s
&R F3@0 § | FE| Saq oo
e & A wg d 95 A F KU
TN A3q WAFRAT § | AT w5
q SrETaT qw grad 9 A #3§
§ AT IO AT § 7g F7; AHA
wtaw 77 fqqar Iareq gar § 98 I
qT & AU qur 1 wsar g1 zatg
IqFET HATT AT AT 7 FIT F
fae sgrr & ST e FEAT AL
3T I F, AT &9 A, 39 N"q@ T T
3T AT AGA § | TAWT I ge-
UITA Fr owraw FT AT S ITF
SHaT 37 FT§ A 5 agg wraze
g\ e 9 9w & SaET X fA7 5w
FT g8l Araws § fr de-nsfer g
RN & SATEl e Maear 3 1 a4y
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[#t ste o T 4]
TR % GIT F@i g | ™ AT QAT
g & geacsler & =wam  fam=d
§ SiEr wsT T g Ated sar
Gl AT GATE T Y AT WA &
yg S =g gs-aSfen & fsoar §
ST T 5 A9 4% 8 | 93 a1 8
AW AT GT9T FT AZT HAHFAT§

A FRIA@ AN gEarsfET
FT FTH FIT § AT Qo AT & ATAT
|Ta 1 (AT § F719 67 § | 98 WY q1a
AT T fF o wmw & fag ag 97
TAET S AR Y A & fAF gy
T &1 afad gur e § R T
faat &1 st aeda 7 § A% fAe &
uF g 9% e A 81 | faet gt 7 98,
gfew I3 a9k g1 Fifd TET & @E%
TF A A9 q T4 FEE AT g
TTEA IR AT AT § | 5E T A W
S =gy & dgmai § e w@em @
IR9AT gEfaa 7 fEur s Mifs agh
4§ | AT Y TG | A A
ge-arSfsar &7 LT g 7 AT AR
F T HH F FT TAHT QAT 1A
gad fad ferd gmr =nfed, a9t aga
raawal g | g s gaa J@l |
AR FIF 5T F@ FT AT 727 |
WA A 39 A §ganT #iX 9%y,
7g T wiaF Afd F =T 1 g|
za faer s/ & FET T18Y § AR
T go-ar3few 1 &1 HI&d T A
g Fifs #vaT & ag GWF Tl og |
fez, A Faar 9@ gar § a8 99
gearsfeT & fasmmT 9w T8 8 1

g ArAT g fF famar wsda
AT § SUET A GLHTC FY AT QAT
wifgd, fag To8 @R R €% ami
FT AT T EAN, SAFT TR WY Iga
g | ofg 3 &1 9T § e 9 e
giow FTacdg faa——mitE fer
A9y G FE——T IqR! qgd AFAA

4
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2w zafed, AR gaw § adg [
FT HITFTT FAFIL FI——FE WG TL IF
#1 fefezae ufsrede #g3 & a1 =1fed
R SATET & SAET ATYFTT 47 A10ET 1
fefeae wiwede & fedaor & ar &
W fa=aR @ 1 agT ArRgwar g |

T gam o g B oEdt Wk
fa@rst eI 1S & wrfrare I 99 |
foqd w9 o & fF § s
9% g W@ #1 sfwr dwr wifg
aifF 3 geumsfesr & sox fagam &7
T | 50 T ag @ agwr St
F forE w7 shww A W agd
TEAFAT § 1 S wifem faa B
W IAET TEH FLHET AT GEE q
FH FT A1fed, FifF F faw o=
HETFTT LT F WSF GLHILHT g0
WR I FT G & |

TEF AR UF @™ A aqrEr
ATEAT § | ST T FY qFATawT & agi
9fwe 7 fad 99 | 3y g g
§ FTH FIA Y A FT G {7em |
faer & w17 F gu AW & TR MW
g &t A faear #i faenardr serr
ATET | AEET L IT I Il 9T S
[0 =ifed 1 Y Ty FERA faw € T
F TS § SART qIAH AT ¥ FAT
R

@ fawr Fa g 8% "{Eh: umag e fw
gH @RI &1, 5 @ET &1 A1E AT §,
AN FT QAT q1F §, AENaE
AT aTS §, AR Au® F Afas;’
ASgl F FA FT HKIT GAT A G
T ATgF | AT waysiiaT & &6
fam fxfearsar s & ST &, T
YT R 1T 1A § qT FAT ST AT |
fafeaa =1 1@ Fgar 7 gl 1A |
AT G 1% AT Ao A1ae T8 v
@ dearsfen & af@m ¥ e go
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AN F TG F1E TG Wl ¢, SW
QAL |\ JTH S0 FAAS ATANT &
ANGR &, AfETE, THF 97 F Fr AT
AT EIAT & ITHT SUTRT § SATRT
JAAT ] FT ATTGFAT g | FHT qTe
ZHTE FXFTT A ;X gATE Wl Agrey
q M fad =1AT @1y SAFT HAT A
fa<ry 481 & Trfgw | |9 AFIT g
ZAH ST T FAT A10EF | FAST A
W 37 fawifar a1 ot % fasr & Ja1%
£17 aT OF 77 A1 F FI G2 A 7
—F—a37 faar 17, I9FT T AAX
fagr AT 1 AT AT FE O AT E

Il wEiEE, A9 qF agd
eI F T HIET Va0 qH FE
& fag a1, zafag 7 w7 sanar 48
FFAT | ”

M odegT  wART wW (R
Fma) ;. swrg fedt IgAT argw,
g9 fa7 o7 7areT F57 A1 AT TG )
Ferger g o e gar & W
A FLH AEATE 5 QOF awa 3q%
qarfeas F27 | 39 faar 7 gad agvang
A ATy I AEe S g, g am e fw
<A foefl 1 Fezrar fmar s | g et
F 7i g gEr AT | T N/ -
URHTIRAT FT AF FA 5 {75 | AT
gl Fre-TrefEn  agT TS ¥ F«AT AT
@) 81 T HoF 7 30 3% T3 A HF
S & MR U faai &1 aemfes
FgaIdc {9 A T I W s S99 T8
gaq 937 g1 W g fF qeF 7 g
qrafen #& @ew T g I AT H9-
TrETEAZ HT T G&T 7 g1 AT | 59
A H w9 wgH A s g Rasw |
foadr ot wigEfaer g SAETH faar
R | W qeF [ -G F
F7E g A FAUIATINE § AT AT
gd fod gady i, T ag gs-areten
FEETTT R AL FET AT | ZATAR
21 RSD—5
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T®T 39 q1q w1 g fF Uz fa=y &
FEe fpar s | Stan i foE 7 e
AT & w faad o fawrfe s i g,
SRq drafr s AT fF gARTEEI
foar st £ 59 aTq FTFIL Y A8 FEAT
gfmaes A faodr uzq fad § sasr
T8 F¥ faar s, @@ 3 fear 917 )
gy faei 4 A ST 37 a9 5 o
gagarFAA &, SAFTAT @ATET &,
sfFrFarad @ATE | W FTT R @A
FT FTATT ATH HT 9T @I & AR g A
a4 feAT & 17, A 9 3AF AR A
qrFar g 1 AR & 7 wrar g fF
NITAT FT THAE FG WA § | A
gfEa wara g, sz faa v afa
Sgr Taqqc faal &1 FI w1 a0
@ 2, TeT 3T AT FT = qT F THA
g, ST F 3T IR W AT BT AHATE -
st ag Jror 781 #1 o7 W 2 afew wET
39 FIT AT HIT G H AT ATGAT & |
T STFT AFEE AR FATAF 7% 2 fa 7Y
®AA F AT (A gdaw fadi & gral
§ IAT SATAT . SHART H2TT F T I
X GgTA § q¥ 9 9IaT & {5 wHEy A S
fawrfed 18 S QU & & f9a g
FIW IETAT AT T 21 AT TR/ ATIHT
TG AFET & QU ITHT @A FT FFAT
Afegd | T T8 TFGT AGI & At WA
AT d I8 AFGI M FI1s T4 AT

SCEN

HITHT FT TG TF HZH THAT a7
T g AT 9% AT R qeH
uzq fAal &7 w99 FEI A @AT
Arfed | AT AT faA ATAT ITH g A
T ATAT §, Y TEE Fgh, TR IH
FT FIIT T T @I ATF, T FaT0
SH IR A ATEIY FT AT 2T TFAT & |
zq fagrs & W g8 faq dvar @ g,
Y IR guTe W aga Fug AFEE ge |
s 3a%F gafeas am@ &Y ad o
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[y sreg war® @]

W g | A9 Ug dgl g | WEAT i
@ aag a8 & {5 g qarfeas o1 4
gl v @ ¢ B ge-mafaw a1 wgg
e 7  FFest g2raT 10! a2 1 ETE
FTa g T gad wiw faan @ o gw 79e
weF A A TSR &Y @ & ITH!
qw FIAT A4 §, IR AT G
TGATAT §, IWHI FIAT AN E 1 X
fergrsr & ot fadf g5 T4 g, IAH0 AT
A&7 agA faqr s | A fogmt g1 aF0
2, IERT @A FIIT FFREATALG )
star % fqar 7 &g T 8 0 g e
T @ -—Igd g §Y wiTd g
TAT—aY qZT 99E TE W § 4 3T TR
WA F FHAFH, A0 F1 aTh (7 G
@ &1 wWifs w17 ST § G oam
=18 % {F aFefi® T FL | T7 T &
ST E, g a9 AT § W SwE ¥
I /T AT T AT @ IF AT I
FEAT TG AGN FLG | WAL T HSH
AT FL X F a1 AR AW G Y
T3 HAT, A T A gAT, A9
T FAT | 347 ag ¥ 0 fuey 9y
FIT G F1 TOW § | §L GO0 |
FI(A FA F[ ATAAT €27 A1d1 T
gre fear qrq Qv dgax 2

o wqgae  ferwmfagsr @ zEEw
EGEI GG

=Y W WA @A ¢ W AT
BiH 2 AL | | e H Iy Ao 9
FEAT FH J a9 FI AT & 1 99 F
FIT TEAT F9 I T & [F TFeT TA-
TIH T 9T T HIEE AT F gFA[
e 33 w0 JA w7 Q@I | T TN
gt =Jfed | 3| @ AdET gw g
R | =g I A AR AT 98 FTIAL
FY TAM B LA 9T Fgd & for Fied)-
T & qarad AT AT W@ GTAE
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Fooll Ef § | ST OF wrey Sy ;0
a3 WE, T FAT ATAT RO ATGR
T\ T R Ee q qg q@a & r ag
GI-NTEAA B F F7A #, G FA
A, Al & e & T g 97 € ary
3 TH K7 TG § A9 A9 A §
T F@T AW AT @ F

o § wgl W adl B ST
TST & RENIT AT T & qBT 9o 4g A1
¥ % qry =0y ovaay, &7 adyer aat
ERIT, W19 THF 9% § | 7G AT LA
AR A % S o m gR qaw
& | 9% a1 T 1 A war g
P ATT €2 FIAT F 7¢ FIH FTq GHA
AT AZAT FIAT | A% T T47 5 519
FURURG F2| *fFw amurhaggis
fom arat 9T FET FTTE | U FEL
qT AT TG E q TE (qAi w1 AT
TS AT 8 | 5TgT IS R0 % AT ARG
& Y S WT WUT T § AT ATET |

TR &7 o we AT arg T g,
AT @oaTer ¥ ATET av 547 < )
TH A FI GO F AES & W AT
arfgd a1, TEF ATy SrgAT =gy
g7 | U UF a8 AFHR § HIRX 39 i
# qartea® faaar fr w71 og, 2R
S A% QU TE I T HIT AF B
A a9 qF TITAC GG AT & AR T
JET ZM 1 W g A w1 fadr &
FIX GiE 2T T 7 AT FET
gz gl A9 A TH 437 IGF J1T A
BT FT THSAT GAT FGM IFF AT
SAH 9TF WAT qTHNT §90Td IEaT
FLAHW H IO | 3% fage &
qg atq AT fEd | gy ay wv W
TR FAT F |
Dr. W. S. BARLINGAY: Mr. Deputy

Chairman, Sir, while I support the

Bill, T want to raise some four or five
points here. One point that I wish
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to raise is with regard to definitions.
You will find at page 1 two phrases
which are defined there, and they are
‘defunct rice mill’ and ‘existing rice
mill’. And at page 2 you will find
the phrase ‘new rice mill’ defined as
a rice mill other than an existing rice
mill or a defunct rice mill Now
obviously these distinctions are made
. with a view to making certain provi-
sions with regard to these different
classes of mills. And if you will
kindly turn to page 3, you will find
in line 20, sub-clause (5), stated as
follows:

“In granting a permit under this
section, the Central Government
shall give preference to a defunct
rice mill over a new rice mill.”

Now my objection to this provision
is that I do not see why there should
be a provision in law for giving pre-
ference to a defunct rice mill over a
new rice mill. T am not at all saying
that preference should not be given.
But I am asking whether there is any
necessity to make this provision in the
law. I point this out because there
may be certain cases—at any rate it is
possible to conceive of certain cases—
where it may not be right to give pre-
ference to a defunct rice mill over a
new rice mill. It would be much
better, more economical, and adminis-
tratively more desirable that an entire-
ly new rice mill should bhe started
rather than permission given to a
defunct mill. Not that I object to
this in spirit. But what I say is that
no legislative provision is necessary.

Now, Sir, the other thing that I
wish to point out is this. If you
kindly turn to page 4, you will find
in line 13 onwards pertaining to clause
7. stated as follows:

“without prejudice to any other
penalty to which the holder of the
licence may be liable under this Act,
the licensing officer may, after giv-
ing the holder of the licence un
opportunity of showing cause, re-
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Subject to correction, Sir, I feel that
there may be certain cases here under
this clause where a man may be
doubly punished, and just mark the
wording ‘without prejudice to any
other penalty’. That shows that there
can be more than one penalty for the
very same offence. Now, Sir, it does
seem to me that that offends against
the provisions of the Constitution. I
may be wrong also. But I wish to
point that out for your consideration,
Sir.

Then, Sir, the third point that I
wish to make is this. As you know,
Sir, originally a committee was
appointed to go into this whole ques-
tion of rice-milling. And it made
certain recommendations. They were
all extremely good people and experts
in their own sphere. But ultimately
what you find is that even after they
have made certain recommendations,
the Government has passed an over-
ruling order. Of course, I do not
doubt at all that the Governm®nt has
the power to accept or not to accept
the recommendations of any commit-
tee. I am not going into that legal
question at all. But what I wish to
point out is this. In this particular
case, Sir, it does seem to me that those
people whom the Government appoint-
ed in the rice-milling committee were
great experts and they were very good
people, and there is no guarantee that
those people in the Government who
reconsidered those recommendations
and made their own recommendations
were at all better people than those
who were members of the committee.

Surr P. D. HIMATSINGKA: It was
a unanimous report.

Dr. W. S. BARLINGAY: Yes, it
was a unanimous report, and yet the
Government of India has made this
order. True that it has bestowed its
careful consideration over this; we
do not doubt that. But the question is
with regard to the inherent capacity
of the persons concerned. Is there
any guarantee that those members of

voke or suspend the licence or for- | the Government who are said to have

feit the sum. . . .7

'

very carefully considered this report,
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[Dr. W. S. Barlingay.]

namely, some Ministers and Secreta-
ries, were more capable and they had
more authority and greater intelligence
than those people who were the mem-
bers of the original committee? After
having read all these recommenda-
tions, Sir, I feel that there is a very
grave doubt about this matter. 1 feel
that the original recommendations of
the committee were better recom-
mendations than those made in the
Government’s order. I feel so especial-
ly with regard to the sheller type and
the huller type of machines. The
Government of India does seem to me
to be positively wrong, and Mr. Mal-
kani was perfectly right in saying
that at any rate the huller
type of machine ought to be
prohibited. There is no doubt at all
about this proposition. You ecan take
the opinion of any experts. They will
say that hand-pounded rice is much
better, so far as its food value is con-
cerned, than this milled rice. There is
no doubt about it. And, therefore, I
do not see why the huller type of rice
mills should not be completely prohi-
bited from operating. You may have
the sheller type of machines. I am
not now raising that larger question,
namely, hand-pounding as against rice
milling. I am not raising that very
important economic question. After
all, Sir, there may be something in
what my hon. friend over there has
said. There may be certain areas
where it may not be possible to get
enough people to do the hand-pound-
ing work, and in those circumstances
the sheller type of machines may be
necessary. I do not at all, see,
therefore, that in this particular res-
pect the Government is right.

Then, Sir, T come to the fourth
point. As I said, Sir, I wholeheartedly
support this Rill. [ know that
drafting of the Bill is not at all bad.
So far as this Bill is congerned, it is
good drafting.

Sart N. R. MALKANI:

It is' very
clever drafting.

[ RAJYA SABHA |}
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Dr. W. S. BARLINGAY: Undoubt-
edly, Sir, it is very clever drafting.
But then what I say is this that the
Government can remain within the
framework of this Bill and still can
follow the most reactionary policy on
earth. That is the beauty of this Bill.
Of course, Sir, that is not a complaint
against the Bill itself. That onlv
shows that the Bill is very cleverly .
worded. After all the Government has
taken such an enormous time in fram-
ing this Bill. But when we find what
the general trend of the policy of
Government is, we certainly do feel
that there is no guarantee at all that
the Government may not after all
follow a more reactionary policy with
regard to rice-milling than this hon.
House may approve of.

Surr P. D. HIMATSINGKA: What
is that reactionary policy?

Dr. W. S. BARLINGAY: T1{ is just
as 1 pointed out that instead of com-
pletely prohibiting the huller type of
machine, they are continuing it. What
is the guarantee that they will not do

it? Of course I don’t say even for
one moment that Government will
follow that policy. What I say is

that it might have been better if the
Bill had been more specific and there
had not been so many loop-holes in
the Bill, so many points of escape, as
we find actually in this Bill.

These are the four points which I

wanted to point out.

Sarr  SANTOSH KUMAR BASU
(West Bengal): May I say a few words
for five minutes with regard to the
points of my friend, particularly the
legal points?

Mr. DEPUTY CHAIRMAN: You
can have five minutes.

Surr SANTOSH KUMAR BASU:
Sir, I have had a rather cursory
glance at the provisions of this BiH
and I think the main object of bring-
ing this measure before the House is
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to have a complete control over the
rice-milling industry. Rice mills play
a very large part in the solution of
our food problem, and some of thesc

[ 7T MAY

mills have not played a very clean |

and straightforward part in the recent
food crisis. Some of them have been
accused of hoarding paddy and after
putting that paddy through the mills
placing the product on the market
according, as it suited their purpose
or their pecuniary considerations.
Therefore, when these rice mills play
such a pivotal part in the solution of
the food problem, it is necessary that
Government should come forward
with a measure providing for control
so far as the rice-milling industry is
concerned. A controversy has been
raised as to whether we should try
and eliminate completely hand-pound-
ing of rice.

Dr. W. S. BARLINGAY: The huller
type.

Surr SANTOSH KUMAR BASU:
Yes, the huller type of machine. From
the point of view of small-scale
industries, probably my hon. friend
the Minister in-charge of Community
Development may have something to
say about it. There should not be any
attempt to eliminate small-scale indus-
tries so far as rice-milling is concern-
ed from the field altogether but I do
not find any attempt or intention in
this Bill to come to any such conflict
with the small-scale industries.

With regard to the points that have
been raised by Dr. Barlingay, his
first point is, why should a distinction
be made between a defunct rice mill
and a new rice mill to the extent of
preference being given to a defunct
rice mill? If we turn to the definition
of the expression ‘defunct rice mill’ in
clause 3(a), we will find the following:

“defunct rice mill means a rice
mill in existence at the commence-
ment of this Act but in which rice-
milling operations have not been
carried on for a period exceeding
one year prior to such commence-
ment;”

i machinery are there but
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Therefore, it would seem that opera-
tions have been stopped in such mills
for about a year or more. In other
words, probably ail the necessary
arrangements are there. The technical
arrangements are there, the plant and
operations
have been stopped. That being so, it
is incumbent upon the State to see that
all these machinery and other arrange-
ments do not go to waste and can be
utilised if possible. It is for the
licensing officer to see with regard *o
each case whether that mill is in a
condition to be started again with
necessary modifications and additions
or alterations. Therefore, the prefer-
ence is occasioned by the necessity of
avoiding the setting up of new plant
and machinery as far as possible and
to utilise to the utmost extent the
existing plant and machinery which
may be there already. That is the
reason why preference should be given
to defunct rice mills over a new rice
mill as provided in clause 5.

Dr. W. S. BARLINGAY: That can
be done by executive action.

SHrRr SANTOSH KUMAR BASU:
So far as executive action is concern-
ed, which my friend thinks should
replace the provision in the Bill, my
difficulty is this: As soon as you create
a new category called a ‘new rice
mill’, you have to make some provi-
sion about those which are already in
existence otherwise there may be a
legal clash. As soon as you provide
that new rice mills are to be set up
and on such and such conditions, you
have to say something in the Bill with
regard to those which are not new in
that sense as defined in this clause.
‘New rice mill’ means a rice mill
other than an existing rice mill or a
defunct rice mill. Therefore, the

. very fact that provision is being made

for new rice mill requires that some
provision be made with regard to
others which are not new rice mills
as we find here. That is the reason
why executive action would not suffice
for this purpose.
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[Shri Santosh Kumar Basu.]
There is another matter to
I would draw your attention. It is
with regard to the very important
point, which my friend Dr. Barlingay
has raised regarding clause 7, namely,

that there may be a double penalty. !

I had the advantage of having a dis-
cussion with him before he spoke and
my view I shall place before you.
Here clause 7 says:

“If the licensing officer is satisfied,
either on a reference made to him
in this behalf or otherwise, that—

(a) a licence granted under sec-
tion 6 has been obtained by mis-
representation as to an essential
fact, or

(b) the holder of a licence has,
without reasonable cause, failed
to comply with the conditions sub-
ject to which the licence has been
granted or has contravened any
of the provisions of this Act or
the rules made thereunder, then,
without prejudice to any other
penalty to which the holder of
the licence may be liable under
this Act, the licensing officer may,
after giving the holder of the
licence an ppportunity of showing
cause, revoke or suspend the
licence or forfeit the sum, if any,
or any portion- thereof deposited
as security for the due perform-
ance of the conditions subject to
which the licence has been grant-
ed.”

This presupposes that a breach of a
condition of the licence has taken
place thereby giving rise to an offence
which has been provided for in this
Bill later on. That offence is triable
in a court of law and certain punish-
ments have been provided, namely,
punishment of imprisonment or fine.
That is a case of a criminal offence to
be tried by a magistrate in a court of
law. But so far as the other provision
is concerned, namely, the provision
for the forfeiture of the deposit money
which has been deposited as security

for the due performance of the condi- |

which

[ RAJYA SABHA 1 (Regulation) Bill, 1953 1824

! tions, I would submit that it is not a
© penalty et all. It is rather a civil
' contract on behalf of the Central Gov-
ernment as represented by the licens-
i ing officer and the would be mill:
: owner who is setting up a mill as a
! business proposition, as part of a
; trade, in respect of which he enters
‘ into an agreement with the Govern-
! ment which takes the shape of these
| conditions of the licence, and for the
‘ due performance . of the terms and
| conditions of that contract, it is pro-
vided that security money should be
deposited. If he fails to per-
form the terms of the contract,
it is provided that the security
meney would be forfeited. It is not a
penalty in the sense of a punishment
thal would be inflicted by way of a
criminal prosecution in a court of law
for breach of the conditions which is
a penal offence under this Bill. I sub-
mit, therefore, Sir, that it ig not a
double penalty, which is prohibited
under the Constitution. One is a
breach of a civil agreement involving
forfeiture of the security money, and
the other is punishment by way of
imprisonment or fine obtained in a
court of law on account of the com-
mission of an offence as contemplated
by the Bill I submit, Sir, there is no
difficulty on that score.

4 r.m.

SHrt A M. THOMAS: Mr. Deputy
Chairman, I am glad that in spite of
the discordant note sounded by the
Communist group this Bill has by and
large the support of the House. The
complaint from one section of this side
of the House was that the Govern-
ment had not gone to the extent that
it was enjoined to go. That was the
complaint made, but in principle the
' Bill has been generally welcomed.
Prof. Malkani and Shri Kesava Rao
raised the question of delay. I must
admit, Sir, that I am not myself very
happy over the delay which has been
caused. About three years have
J elapsed since the submission of the
; Report. It is a pretty long period,
but what I want to submit, Sir, is that
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there has not been any avoidable
delay. 'fhe Government has not at
all slept over the recommendations of
this Committee. Sir, having regard
to the nawure of the recommendations
and having regard i{o the fact that the
raatter is in a way within the province
of the State sector, we had necessarily
1o consult the State Governments in
this matter. The recommendations of
the Rice Milling Committee were for-
warded to the various State Govern-
ments and they were also examined
by the concerned Minisfries of the
CGovernment of India. There was some
delay, in fact a long delay, in the
‘receipt of replies from the various
Siate Governments. We had to con-
sider their views. The Report and
their views were considered by an
inter-departmental committee. It was
considered by the Committee of the
Economic Secretaries, by the Planning
Commission, then by the Food Com-
mittee of the Cabinet and lastly by the
Cabinet jtself. Afier that we placed
the decisions of the Government on the
floor of both the Houses of Parliament.
The Bill was drafted and the draft
Bill was sent to the various States for
their opinions. We had necessarily
to do it oul of propriety because we
are assuming jurisdiction for passing
this enactment under entry 52 of List
T of the Seventh Schedule, “Industries,
the control of which by the Union is
declared by Parliament by law to be
expedient in the public interest”.

Surr V PRASAD RAO: May I know

whether any State Government has
suggested any alternative to this
Bill? Has any State Government not

accepted this Bill but has suggested
an alternative?

Surr A. M. THOMAS: I will come to
that. My humble submission is that
this delay was inevitable,

I will then come to the point raised
by Shri Prasad Rao. He ofposed this
Bill on the ground that this legislation
was not at all necessary and that, if
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( at all, it should have been enacted by
{ the State legislatures themselves. He
| just now put me another question as
to whether any State had objected to
the passing of this enactment. 1 am
glad that my hon. friends are getting
more and wmore zealous about the
rights and privileges of the various
States. 1 can perfectly understand
that, but I may say, Sir, that in prin-
ciple. except the State of Orissa which
has its own doubts with regard to the
desirability of the whole thing being
taken up by the Centre, no other State
has opposed the enactment of a
measure of this kind. Even the State
of Kerala wherein a Communist gov-
ernment is functioning had no com-
ments to offer except in regard to some
minor clauses. Even in regard to
clause 1(3), “It shall come into force
on such date as the Central Govern-
ment may, by notification in the
Official Gazette, appoint.” the Kerala
Government did not object and did
not want the option to be given to the
States and Orissa Government was of
the opinion that each State Govern-
ment had to decide whether this legis-
lation was to apply to that particular
State or not. Kerala State had no
objection to the vital provisions of the
Bill. I am rather surprised at the
attitude of my hon. friends. In the
other House, of course, apart from the
desirability of leaving this to the
State Governments, the question of
having some uniformity in the matter
of procedure as well as approach was
nevey dispuied. It was even suggested
from Communist benches that with
the Congress Party being in power in
the Centre and in all the States
except one, it was possible for the
Centre to give directives and persuade
the wvarious State Governments to
adopt such legislation. That was the
trend of arguments in the other
House. I do not know how my hon.
friend happened to take a different
attitude on the floor of this House.
Whatever it is, it is not desirable....

Surr SANTOSH KUMAR BASU: It
is freedom of thought and we welcome
it.
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Surr A. M. THOMAS: . . . having
obtained the views of the State Gov-
ernments both on 1he recommenda-
tions as well as on the draft Bill, to
leave the matter again to the State
Governments to enact legislation if
they want to. That is not desirable
and it will be really a waste of time
and energy that has been spent in
considering a very important matter.

My hon. friend then said that food
habits have to be changed by persua-
tion and that this was a sort of pres-
sure tactics and an imposition on the
food habits of the people. Certainly,
Sir, this is not so. My hon. friend
referred to the State of Andhra Pra-
desh as well as to the former State of
Hyderabad and he disputed the pro-
position that 65 per cent. of the husk-
ing process is in the hands of the
hand-pounding sector. He disputed
that proposition and so I am bringing
to his kind notice that whatever might
have been the affairs in the former
State of Andhra, as regards the for-
mer State of Hyderabad, what is seen
from this Report s this. It is stated
on page 76 as follows:

“At present 60 per cent. of the
rice requirements of the State are
met by hand-pounding. The econo-
mic conditions of the hand-pounding
Units are anything but happy.
Hence it is necessary to improve
their conditions. For this purpose,

the following measures are sug-
gested.
The former Andhra State Govern-

ment was also generally in favour of
the recommendations in regard to the
hand-pounding industry. Their point
of view was communicated to the
Rice Milling Committee. In reply to
the question: Whether this Govern-
ment think it necessary to exercise
any control over production by mills
and husking machines and if so, what
measures they would propose for the
purpose of such control, they said,
“No new mills and husking machines
may be set up except in areas where
hand-pounding units are not deve-
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loped in an adequate measure, or
where the production is intended
entirely for export only;” and added,
“renewal of licences for mills and
husking machines may progressively
be withheld except in areas where
hand-pounding units have not been
developed on a sufficient scale or
where the requirements of export
trade so warrant”. So, Sir, with
regard to the policy underlying this
Bill I do not think any State Govern-
ment has any serious difference of
opinion at all. My hon. friend said
that however much it may be neces-
sary, it may not be desirable to impose
by compulsion a change in the food
habits of the people. I would only
mvite the attention of the hon. Mem-
bers to the Resolution which has been
quoted in this Report, the Resolution
of the League of Nation’s Inter-Gov-
ernmental  Conference of Eastern
Countries, held in Bandung, in 1937
which inter-alic states:

that
make a

“It strongly recommends
Governments should
thorough investigation on nutri-
tional, commercial, economic and
psychological aspects of the pro-
blem, attention being given to the
possibility of checking the spread of
mechanical rice mills in rural areas,

with a view to conserving the
healthy habit of consuming home-
pounded rice, and to means of
making under-milled rice easily
available everywhere for those who
wish to purchase it.” .
Therefore, it is too late to dispute

the advisability of a measure of this
kind.

As anticipated by me in my open-
ing speech, there is no difference of
opinion with regard to the fact that
the hand-pounding industry has to be
encouraged. How it is to be done and
what methods are to be adopted? On
this there is difference of opinion and
that has been reflected also on the
floor of this House.

Prof. Malkani, for example, has
blamed Government for not accepting
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the recommendations of the Rice Mill-
ing Committee in toto. Dr. Barlingay
has also said that they are eminent
men and how can the Government
assume that it has wisdom superior to
that of the members of this Com-
mittee? 1 would beg this House to
consider the fact that this Report was
submitted in 1955 and to see what were
the conditions and circumstances
obtaining in the country at that time.
These have to be taken into considera-
tion. For example, one of the recom-
mendations of the Rice Milling Com-
mittee is this and we have to see
whether we can adopt it in toto. On
page 45 they make this recommenda-
tion which is No. 14:

K(In
rice, the rice of the same standard
of milling as stated above, should be
imported as far as possible.”

Is it possible for us to adopt this
standard or this criterion anywhere,
when we want to import rice,
especially in conditlons of scarcity? So
we have to take into consideration
the conditions and circumstances pre-
vailing now and then come to a deci-
sion as to what exactly would be the
best course to be adopted under the
present circumstances.

The matter was considered, as I have
already submitted, in detail by the
Government, most anxiously and
carefully and it was decided that the
best course to be adopted would be fo
allow the existing mills to continue
and to allow expansion of the large-
scale sector or the milling sector only
in cases where it is absolutely neces-
sary. These were the decisions taken
by the Government and this legisla-
tion is to implement those decisions.

We have to take into consideration
the price factor. The Rice Milling
Committee has itself stated on page

10 dealing with wages, cost éand
Tecovery:
“The cost of milling by hand-

pounding is from Rs. 1-8-0 to

the case of any import of-
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Rs. 1-12-0 per maund of paddy, as
against 4 to 8 annas by big rice
mills and 6 to 10 annas by small
hulling machines.”

So is 1t desirable to ignore this aspect
of it, the economics of it, and just
take steps for elimination of the rice
milling industry altogether? Govern-
ment thought that it was not desirable.

Dr. W. S. BARLINGAY: What about
the huller type?
/
Suri A. M. THOMAS: I will just
now deal with huller type also.

Prof. Malkan: said that Government
itself has decided that it will give
preference to the sheller type, and he-
asks, “What provision is there in the
Bill for that?” I wolld request the
hon. Members to give their attention
to part (d) of sub-clause (4) of clause
5 which, 1n the list of facts to be
taken into consideration for issuing of
permits or in permitting mills
function, says:

to

“whether the rice mill in respect
of which a permit is applied for-
will be of the huller type, sheller
type or combined sheller-huller-
type;”

So this certainly will be taken into:
consideration and in appropriate cases
preference will certainly be given to
the sheller type. We cannot absolutely
eliminate the possibility of applications
being made for setting up a huller
type and in appropriate cases we may
have to issue licences for it. For
example, in an area which has not
been served by any mill, if on account
of some large irrigation project, some
thousands of acres come under the
plough, it may be desirable to have a
mill there and it may not be possible
for us to wait for a mill of the sheller-
type to be set up. So we must also
take into consideration those circum-
stances which may be obtaining at a
particular time. .

Dr. W. S. BARLINGAY: May I res-
pectfully point out that the Govern-
ment itself has taken this decision?

’
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[Dr. W. S. Barlingay.]}
The Government of India have come
to the foliowing conclusions on the
recommendations of the Rice Milling
Commitlee and in their decision (j) it
iz stated:

“The milling of rice should be
restricted to five per cent. removal
of bran with a minimum of three
per cent. An inspectorate may be
set up by the State Governments to
implement this recommendation;”

In view of this, is there any necessity
for a huller type?

Sunr A, M. THOMAS: With regard
to that, I have already invited the
attention of hon. Members to part (d)
of sub-clause (4) of clause 5 which
says Government may, in appropriate
«cases, give preference to the sheller
typpe. It has been stated that it is
possible for Government to adopt a
'most reactionary policy under the
sprovisions of this Bill. I would only
suggest that within the framework of
-the Bill, there must be some flexibi-
lity by which Government can adopt
suitable measures. If that freedom is
xnot given, then it may not be possible
to function properly.

Surt N. R. MALKANI: But the
huller type has been developing at a
break-neck speed, because you were
wobbling all the time.

SHrI A. M. THOMAS: It is not
wcorrect. With regard to the issue of
licences we had to give certain
instruetions that licences should not
be indiscriminately given.

Dr. W. S. BARLINGAY: Don't think
we have no faith in you.

Surr A. M. THOMAS: We have
taken a decision in this matter that
. the sheller type would bé preferred
" to the huller type. But in particular
cases where there ig a possibility of
seiting up only a huller type and the
circumstances permit it, the Govern-
ment should be empowered to allow
it.

!

With regard to the opoint raised by
Shri Prasad Rao, I may say that I
made it clear in my opening speech
itself that the intention of the Gov-
ernment is to have appropriate powers
to itself first and then to delegate the
powers under clause 19 of the Bill
which reads:

“The Central Government may,
Dy notified order, direct that any
power exercisable by it under this
Act shall, in relation to such
matters and subject to such condi-
tions, if any, as may be specified in
the direction, be exercisable also
by—

(a) such officer or authority
subordinate to the Central Gov-
ernment, or

(b) such State Government or
such officer or authority subordi-
nate to a State Government, as
may be specified in the direction.”

¢ In the decisions that have been placed

on the Table of the House also it has
been made clear under item (b):

“No new mill should be allowed
to be set up and no expansion of
the existing capacity of the mills be
permitted unless the State Govern-
ment concerned is satisfied that it
is necessary to do so for the pur-
pose of ensuring adequate supplies.”

The idea here is to delegate the
powers to the various State Govern-
ments. T may also submit that there
has been legislation of an identical
nature. I may mention the Essential
Commodities Act which has been
passed by the Centre, by which when-
ever necessary, adequate powers were
delegated to the various State Gov-
ernments. This arrangement would
ensure uniformity of procedure and
action all over the country and would
enable the Government of India to
issue directions to any particular State
if they find the policy followed by the
State is not in consonance with the
all-India policy. So there need not be
any apprehension on this score.
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Then Prof. Malkani referred to the |
question of cess. With regard to that
1 may submit that that aspect also was
considered by the Government and
the decision that has been arrived at
is this: The Rice Milling Committee
recommended the levy of six annas
per maund of paddy milled and the
Karve Committee also recommended
that the disparity in the price of hand-
pounded and milled rice should be
removed by a levy but it has not sug-
gested any specific figures. These sug-
gestions have been examined by the
Planning Commission and while they
favour the existing rate of subsidy of
six annas per maund of paddy hand-
pounded to continue, they do not
reconrmend any incréase in the sub-
sidy. If a cess is imposed it would
either be recovered from the con-
sumers by increasing the price.of rice
or it would lower fthe price to the
agriculturist and T do not think any
of these contingencies would be wel-
comed by hon. Members of this House.

Bir, I do not want to take up any
more time. Of course, the nutritional
aspect has certainly to be borne in
mind. Even with regard to rice milled
in the mills the Government has come
to a decision that milling should be
restricted to five per cent. removal of |
bran with a minimum of three per
cent. because the Rice Milling Com-
mittee has adversely commented on
the tendency of the rice mills to fully
mill the rice and give it a bright
glossy appearance by the wuse of
materials such as tale, oils and other
polishing powders.

Sir, in the midst of conflicting views
as to how the hand-pounding industry
is to be encouraged I am glad to find
that my hon. friend, Dr. Thomas, has
‘made a very realistic approach to the
whole question which is in line with
the policy that has been adopted by
the Government in bringing forward
this Bill. We have to take into con-
sideration various contingencies. For
instance, he referred to the circum- |
stances obtaining in ¥Kerala where 1
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unemployment is very acute but yet
it is very difficult to get persons who
would do this hand-pounding work.
We have to take that also into con-
sideration. We have also to take into
consideration the aspect that has been
pointed out in the dissenting minute
made by Dr. Karmarkar in the Report
of the Rice Milling Committee. He
has. for instance, stated that hand-
pounding work is considered by the
labourers as something below their
status. Formerly hand-pounding of
rice for earning livelihood was mainly
done by unattached, widowed and
helpless women. The social order is
fast changing and it does not seem
likely that sufficient labour would be
coming forth willingly for this work.
Moreover, there is a general awaken-
ing in the country as regards scientific
and technical develoPment and the
Indian agriculturist is very much
appreciative of the technical advances
and he has become machine-minded.
He is no longer in a mood to stick to
primitive methods.

is

Surr N. R. MALKANI: What

that?

Surr A. M. THOMAS: Tiisfrom the
dissenting note in the Report of the
Rice Milling Committee. Not that the
Government accepts that view but all
the same it is an aspect which has to
be taken into consideration when we
enact legislation for regulating and
controlling the rice milling industry.
Sir, I move that the Bill may be taken
into consideration.

Mg, DEPUTY CHAIRMAN: The
question is: .

“That the Bill to regulate the
rice-milling industry in the interests
of the general public, as passed by
the Lok Sabha, be taken into con-
sideration.”

The motion was adopted.

Mr. DEPUTY CHAIRMAN: We shall
now take up clause by clause con-
sideration.
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Clause 2-—Declaration as to the .
expediency of control by the Union !

Mr. DEPUTY CHAIRMAN: Mr.
Prasad Rao, yours is a negative amend- !
ment. So it is out of order.

Clause 2 was added to the Bill.
Clause 3—Definitiong
Surr V. PRASAD RAO: Sir, I move:

5. “That at page 2, at the end of
line 5, after the word ‘power’ the
words ‘exceeding five horse power
or more’ be inserted.”

6. “That at page 2, lines 20-21,
after the words ‘is carried on’ the
words ‘with the aid of power exceed-

ing five horse power or more’ be
inserted.”
Mgr. DEPUTY CHAIRMAN: The

clause and the amendments are before
the House.

Surt V. PRASAD RAO: Sir, my
amendments seek to exempt mills
operating with less than five horse
power. Many hon. friends have raised
the question of this being a small
industry. Certainly, those rice mills
that are operating with a power of
five horse power or less cannot be
called big industries. Most of them
are of course the huller-sheller type
that are operating in the villages
either run by a single individual or
assisted by his own family members
like his wife or children. So it is
not a big thing. They are not operated
by big mill-owners or people like that.
Very often the local mechanic or some
other person with a small capital of
less than Rs. 1,000 purchases the
necessary equipment on an instalment
basis and runs such mills.

Apart from the character of the
ownership of these mills, these are
utilised by the villagers themselves.
As I have already pointed out in the
morning, it is not possible for a,
labourer after eight or ten hours’ work
in the fields—his wife also works with
him—to come home and have the rice

[ RAJYA SABHA ]

" rally they will

pounded at home, a few seers which

(Regulation) Bill, 1958 1836

they require. Normally, it is such
people who go to the huller-sheller
type of mills and get the paddy
de-husked in those mills. And if you
bring such mills within the mischief
of this legislation, such small mills
operating in the villages, then natu-
rally those people who run the mills
will have to come up to the Central
Government for the licence and natu-
be harassed more
because they are not capitalists and
have not got contacts with the officials
of the Government. Therefore, I think
that this class of rice mills should be
exempted from the mischief of this
measure and that is in the interest of
ithese small people in the villages.
Whether it is sheller type or huller
type or a combined sheller-huller type,
if the power used is not more than
five horse power, such type of
machines which we call locally as
dhenki or some such thing, should be
exempted. There is no difficulty
because this does not go against the

r fundamentals that they have accepted

even according to the resolution that
has been placed on the Table of both

Houses. It only goes to protect the
interests of the very small village
artisans; nothing more than that.

Thank you, Sir.

Surr A. M. THOMAS: I oppose the
amendment because the policy is to
grant permission to start any power-
driven mill or license it only in cases
where it is absolutely essential and
necessary. Even if it is restricted to
five horse power, if indiscriminately
people are allowed to put them up,
the very purpose of this legislation
will be defeated.

With regard to the other point raised
by my friend that for licences they
will have to come up to the Centre,
I have already submitted that the idea
is to delegate the powers to the local
Governments including the power of
receiving applications for licence. Sir,
in the Financial Memorandum attach-
ed to the Bill you will find that it is
intended that the functions of licens-
ing officers and appellate officers would
be performed by the existing officers
of the Central! Government and State
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Governments. The officers of the
Centiral Government, especially in the
Food and Agriculture Ministry, are
spread throughout India and therefore
there will not be any difficulty at all
in the matter of applying for licences
or in the matter of investigations that
are necessary to be made.

Mgr. DEPUTY CHAIRMAN:
question is:

The

5. “That at page 2, at the end of
line 5, after the word ‘power’ the
words ‘exceeding five horse power
or more’ be inserted.”

The motion was negatived.

Mg, DEPUTY CHAIRMAN:
*Amendment No. 6 is consequential.
So it is barred.

The question is:

“That clause 3 stand part of the
Bill.”

The motion was adopted.
Clause 3 was added to the Bill
Clause 4 was added to the Bill

Clause 5—Grant of permits in res-
pect of new or defunct rice mills

Suarr V. PRASAD RAO: Sir, I move:

7. “That at page 2, line 30, for
the words ‘Central Government’ the
words ‘licensing authority’ be sub-
stituted.”

8. “That at page 3, after line 19,
the following be inserted, namely:—

‘(g) the food habits of the local

L)

people’.
Surr N. R. MALKANTI: Sir, I move:

1. “That at page 2, after line 33,
the following proviso be inserted,
namely:—

‘Provided that in such cases, the
new mills to be set up should be

*Tor text of amendment, vide col. 1835
supra.
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owned, wherever possible, by
co-operative societies or by the
Government’.”

2, “That at page 3, lines 13 to 15
be deleted.”

3. “That at page 3, after line 25,
the following proviso be inserted,
namely:—

‘Provided that no permit shall
be granted for the establishment
of a new huller or huller-sheller
mill or for the revival of such a
defunct mill’.”

Mr. DEPUTY CHAIRMAN: The
clause and the amendments are before
the House.

Suri V. PRASAD RAQO: Sir, just
now the hon. Deputy Minister was
saying that there is a provision for
the application to be made to the local
licensing authority. That is for the
licence, but as far as the permit is
concerned, it has been specifically
stated here:

“Any person or authority may
make an application to the Central
Government for the grant of a per-
mit for the establishment of a new
rice mill; and any owner of a
defunct rice mill may make a like
application for the grant of a per-
mit for recommencing rice-milling
operation in such mill.”

Sir, mark the words “Central Govern-
ment” here. So, it has been speci-
fically mentioned here that application
for a permit for the construction of a
new mill should be addressed to the

Central Government. My simple
amendment is that for the words
‘Central Government’ the words

‘licensing authority’ should be sub-
stituted. So that, as I have just now
stated, every small owner, every per-
son who wants to start a new rice
mill or who wants to recommence the
operation of a defunct mill need not
approach the Central Government, but
he can consult the local licensing
authority. It is for the presentation
of the application. If that principle
is accepted, this is only a wverbal
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[Shri V. Prasad Rao.]
amendment. I think the Minister will
seriously consider this matter.

Then, the second matter is “That at
page 3, after line 19, the following be
inserted, nameiy: ‘(g) the food habits
of the local people’.” Here, a series of
considerations are given for judging
the merits of a parlicular application,
a series of considerations that should
be taken note of by the licensing
authority. These are: the number of
rice mills operating in the locality; the
availability of paddy in the locality;
the availability of power and ‘water
supply for the rice mill, etc.; whether
it is going to cause substantial un-
employment in the locality, etc. Here
I want specifically to be mentioned:
‘the food habits of the local people’.
Unless that is taken into consideration
just because there is the policy that
no huller mill should be granied, act-
ing upon that, the local licensing
authority might not take that into
consideration. There are specifically
some areas where people do choose
polished rice, where we may have to
allow certain huller types also. There-
fore, while issuing the licence, the
food habits of the local people must
also be taken into considerationt The
Deputy Minister might say ‘such other
particulars as may be prescribed’ is
there. Bu!{ this is a pertinent and
very important matter that should be
included in this. So, if he does not
stand on prestige, surely this is a
thing which should be accepted by the
Government,

|

Mr. DEPUTY CHAIRMAN:

Malkani, do you want to speak?

Mr.

Surt N. R MALKANI: Yes, Sir. To
my mind it is obvious and it was sug-
gested by the Rice Milling Committee
that no rice mill should be opened at
all. It was perfectly clear. FEven in
the Second Plan, it was said that we
should have no new mills except
where it is considered absolutely
essential in the public interest in
special  circumstances. This was
slightly ioned down later on by the

|
|
|

Committec known as the Karve Com- :
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niittee, which said that no new mill
should be opened except when hand-
pounding cannot be organised in a
new area. But then Government or
co-operative mills should take il up.
Now, as it 1s in the Bill there is to be
no new mill except for ensyring ade-
quate supply. But I do rather think
that the suggestion made by the Karve
Committee that if any mills have to
be cpened in certain circumstances,
then they should be owned by Govern-
ment or by a co-operative society
should bhe accented. I think there is
nothing wrong about 1t in principle.
It should be done. As a matter of
fact, 1t was suggested by some
speakers here that wherever it had
not been controlled by Government,
there they have used the stock of rice
and paddy in the wiocng manner, so
that they have forced up the price of
paddy or when stocks were there they
were not available 1o the public.
Therefore, I rather think that even the
present trade channels can be con-
verted into Government channels or
run by co-cperative societies, this
should he encouraged and should be
done. Therefore, I move my amend-
ment so far as that is concerned. Shalil
I speak also about my other amend-
ments?

Mgr. DEPUTY CHAIRMAN: All the
amendments.

SART N. R. MALKANI: The other
amendment which is in a sense a
more logical thing is: “That at page 3,
iines 13 to 15 should be deleted”. The
third amendment is: “That at page 3,
after line 25, the following proviso
be inserted, namely: ‘Provided that
no permit shall be granted for the
establishment of a new huller or
huller-sheller mill or for the revival
of such a defunct mill’”. This to my
mind is quite clear because in the
First Plan the Planning Commission
has said quite clearly that huller mills
should not be used . . .

Mr. DEPUTY CHAIRMAN: You
have spoken at length on that.

Sert N. R. MALKANI: Yes, Sir.
Tiater on we find that the Rice Milling
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Committee has said that not only they |
should not be opened, but the exist- °
ing ones should be eliminated within
one vyear. Then the Government !
Order came. The G.O. says preference !
shall be given to shellers. Today there
is no such preference at all. It is
quite possible that there is a big loop-
hole here. The huller mills may be
opened. Many friends do not under- |
stand the difference between a huller
mill and a sheller mill. Huller is a
small mill, It costs between Rs. 500
and Rs. 1,000, 1t can Le easily opened
anywhere with 5 H.P. or 10 HP. The
danger there is that it mixes up the
chaff with the bran and the bran with
the chaff and which becomes a fuel
It does not become fodder at all. The
polishing of bran is not between five
ey cent. and three per cent. The
recovery is less by ten per cent. So,
it 1s in everv sense a bad kind of rice
mill. It is bad from the point of view
of the national economy. It is said
here, now hereafter mills will be
allowed to polish only between 5 per
cent. maximum and 3 per cent. mini-
mum. ‘'There are thousands of these
huller malls all over the country in
rural arcas. How much inspection
will be required, how much super- |
vising will be required to seec that
they will actually keep to the 5 per
cent. and not exceed it at all. If there
were only a few such mills, the pro-
vision would be easy. But with
thousands of them spread all over the
country it would be almost impossible
to keep to 5 per cent. or 3 per cent.
as prescribed in the Bill. Also, from
the point of view of unemployment,
the Karve Committee says that in
eight hours you can have one maund
of hand-pounded rice. But so far as
huller i3 concerned, you can have ;
48 maunds. You can see the ex ent
to which substantial unemployment is !
caused. It may be that only one huller
would throw 48 nvpersons out of
employment. It would appear there
is nothing substantial, but in that little |
area which is covered by that huller
it would cause substanlial unemploy-
ment. So, from the poini of view of
employment, from the point of view
of our economy, it must be made per-
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fectly ciear that no huller would be
opened hereafter, and the hullers today
in existence when they become
defunct should not be revived at all.

Mr. DEPUTY CHAIRMAN: Mr.

Taomas.

Dr, W. S. BARLINGAY: May I
say

No
to

Mgr. DEPUTY CHAIRMAN:
time, Mr. Barliqgay. We have
finish this.

Dr. W. S. BARLINGAY: I have
only ‘0 say iwo sentcnces, Mr. Deputy
Chairman, I am not supporting tihe
first amendment of Shri Malkeni
bacause it seems to me that it is
unnecessary to have this amendment.
The whole Government policy with
regard tc co-operatives could be fitted
in the framework of the Bill even
without any amendment.

But so far as the second amend-
ment is concerned, I feel that it is a
very, very impertani amendment and
that should bhe accepted by the hon.
Minister. It seems to me that the
whole question is of the food value
of the rice. A}l the experts are
unanunous in saying that so far as
polished rice is concerned. it is posi--
tively harmful to health, They have
stated this not only once but a hundred
limes. As a matler of fact there is
unanimity so far as this point is con-
cerned. Moreover, if you do the
polishing to the extent of ten per cent.
an so on, that Is so much waste of
food also Therefore, I feel that so
far as the huller type of rice mill is
concerned, 1lhat should simply be
prohibited.

Surr A. M. THOMAS: Sir, I oppose
all the amendments. With regard to
the addition of a sub-clause that
the food habits of the local people
should also be taken into considera-
tion. there is no element of compul-
sion at all in this Bill. Now, the
object of this Bill is to create condi-
tions and circumstances by which
sufficient cnccuragement will be given
to the hand-pounding industry. And
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if the hand-pounding industry is
encouraged, I do not think any Mem-
ber will dispute the fact that it is a
desirable development.

Then, with regard to the prefer-
ence that should be given . . .

Dr. W. S. BARLINGAY: Will the
thon. Minister give an assurance on
‘the floor of the House that no huller
type of rice mill will be started in
this country any more?

Surt A. M. THOMAS: It is not quite
that, The decision of Government
itself 1s to the effect that no preference
should be given to the huller type.
But if there is a statutory provision
-authorising the Central Government
that the Central Government should
issue no licence, even in a single case
hereafter, it might create difficulties
in certain cases. That is why the
Government has got that enabling
power also vested in it. According to
‘this clause the Government shall have
due regard to the fact whether the
rice mill for which a permit is applied
will be of the huller type, sheller type
-or combined sheller-huller type. That
clause is included for the purpose of
giving preference to the sheller type.
T do not think there is any necessity
for any apprehension that indiscrimi-
nate licences will be issued to the
"huller type.

With regard to encouraging co-
operative societies, of course that is
‘the declared policy of the Govern-
" ment and in proper cases co-operative
" societies will certainly be encouraged.
It has been stated in sub-clause (f)
“such other particulars as may be
prescribed”, and in clause 22(2)(b)
you will find “the manner in which

an investigation is to be made in res-

pect of an application for a permit
and the matters to be taken into
account in granting or refusing a
permit’—this will be one of the con-
siderations which will be taken into
account whether the application is
smade by a co-operative society or not.

i
i
[
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Sarr N. R, MALKANI: Sir, I beg
leave to withdraw my amendments
Nos. 1 and 3, but I would like to press
my amendment No. 2.

*Amendments Nos.
by leave, withdrawn.

1 and 3 were,

Mr. DEPUTY CHAIRMAN:
question is:

The

2. “That at page 3, lines 13 to 15
be deleted.”

The motion was negatived.

SHrr V. PRASAD RAO: Sir, I beg
leave to withdraw my amendment
No. 7, but T would like to press my
amendment No. 8.

*Amendment No. 7 was, by leave,
withdrawn.

Mr, DEPUTY CHAIRMAN:
question is:

The
8. “That at page 3, after line 19,
the following be inserted, namely:—

‘(g) the food habits of the local
people’.”

The motion was negatived.

Mg, DEPUTY CHAIRMAN:
question is:

The

“That clause 5 stand part of the
Bill.”

The motion was adopted.

Clause 5 was added to the Bill.
Clause 6—Grant of licences

Surt V. PRASAD RAOQ: Sir, I move:

9. “That at page 3, lines 37-38,
the words ‘and on the deposit of
such sum, if any, as security for
the due performance of the condi-
tions’ he deleted.”

*For texts of amendments,
cols. 1837-1838 supra.

vide
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Mr. DEPUTY CHAIRMAN: The
clause and the amendment are before
the House.

Surr V. PRASAD RAO: Sir, T move
this amendment because we have
already prescribedq some punishment
for contravention of the provisions of
the Act.

understand what is the purpose of
having this security. Petvhaps having

the security is only for its confiscation !

if there is any contravention of the
‘provisions of the Act. That is why I
‘thought that the existence of both the
things was unnecessary. I do not
think that for other licences any such
sum is attached. For that reason,
and so that there may not be double
punishment through excessive zeal on
the part of the executive, I feel that
this is unnecessary,

Surt A. M. THOMAS: There is no 1

question of double punishment at all.
In fact that point has been very well
answered by the hon. Member from
West Bengal. This forfeiture of the
security is for breach of the conditions
of the licence. The other is a criminal
-offence which has to be dealt with
separately; so that there is no question
of double punishment.

Mr. DEPUTY CHAIRMAN: The

question is:

9. “That at page 3, lines 37-38,
the words ‘and on the deposit of
such sum, if any, as security for
the due performance of the condi-
tions’ be deleted.”

The motion was negatived.

Mr: DEPUTY CHAIRMAN: The
question is:

“That clause 6 stand part of the
Bill.” ,

The motion was adopted.

Clause 6 was added to the Bill.

Clause 7 was added to the Bill.
‘21 RSD.—6.
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i Clause 8—Certain restrictions on rice
mills
Surr V. PRASAD RAO: Sir, I move:

10. “That at page 5, after line 15,
! the following be inserted, namely:—

‘(4) No rice mill owner or
licence holder shall give on lease
the rice mill, except with the
consent of the licensing authority
and on such conditions as may
be prescribed’.”

Mr. DEPUTY CHAIRMAN: The
clause and the amendment are before
the House.

| SHRI V.~ PRASAD RAO: Sir, as 1
f have stated earlier, at least in Andhra
i Pradesh many mills are not directly
* run by the licence holders themselves
| but are given on contract or lease.
| This proposed additional sub-clause
. mentions that “No rice mill owner or
! licence holder shall give on lease the
rice mill, except with the consent of
| the licensing authority and on such
* conditions as may be prescribed”. I
, do not want to take political advantage
of this, but the actual fact in Andhra
Pradesh is that in spite of the accept-
ance by the Government of the
recommendations of the Karve Com-
mittee, still many licences for the
establishment of new rice mills are
given somehow to the relatives or
other persons who are very close to
the Ministry. They will not for a
moment want to run those mills them-
| selves, but in the names of these per-
| sons the mills are actually run by some

|
1
|

other people. That is why I want this
| new clause to be expressly provided.
i It is in accordance with the principle
| of this very Bill, that is of control of
I these milling operations. Here another
{‘ restriction is being mentioned of not
| giving it on lease or contract by the
’ licence holder or permit holder, so
! that the licence cannot be misused.
| That is the only purpose of the amend-
| ment.

!
Sarr A. M. THOMAS: Our object

in the Bill is to control expansion of

the industry. Even if such a provi-
, sion is necessary, and if the State
I Government or the Central Govern-

‘
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{Shri A. M. Thomas.]
ment thinks that it will be necessary,
there is an enabling provision in clause
6: “On receipt of any such application
for the grant of a licence, the licensing
officer shall grant the licence on such
conditions (including, in particular,
conditions relating to the polishing of
rice), on payment of such iees and
on the deposit of such sum, if any, as
security for the due performance of
the conditions as may be prescribed.”

SR V. PRASAD RAO: Is it going
to be one of the conditions that he
should not lease it to another person?

Surr A. M. THOMAS: No statutory
provision is necessary, nor is it desir-
able.

Mr. DEPUTY CHAIRMAN: The
question is:

10. “That at page 5, after line 15,
the following be inserted, namely:—

‘(4) No rice mill owner or
licence holder shall give on lease
the rice mill, except with the con-
sent of the licensing authority and
on such conditions as may be
prescribed’.”

The motion was negatived.

Mr. DEPUTY CHAIRMAN: The
question is:

“That clause 8 stand part of the
Bill.”

The motion was adopted.
Clause 8 was added to the Bill.

Clauses 9 to 15 were added to the
Bill.

Clause 16—Jurisdiction of Courts

Mr. DEPUTY CHAIRMAN: There
is one amendment. It is out of order
as it is a negative amendment.

Surr V. PRASAD RAO: Sir, I want
to say a few words. The clause says:

“No court inferior to that of a
presidency magistrate or a magis-
trate of the first class shall try any
offence punishable under this Act.”

[ RAJYA SABHA ]

(Regulation) Bill, 19538 1848

I think the clause is not necessary
here in view of the fact that we have
laid down the penal provisions, and
according to those provisions only
magistrates of a particular standing
could try these cases. So, there is

. no necessity for stating that it shall
. be tried by a presidency magistrate or

a magistrate of the first class. By
this provision, when these small
owners are charged, they will be drag-
ged to the presidency magistrate or
some other magistrate in the larger
town. Moreover, I think it is redun-
dant since there is specific provision
in the Criminal Procedure Code.

SHrr A. M. THOMAS: The penalty
can even extend to punishment with
imprisonment for a term which may
extend to six months and a fine of
Rs. 5,000; so that it is not proper that
these powers should be vested in a
judicial officer below the rank of a
first class magistrate.

Mr. DEPUTY CHAIRMAN: The
question is:
“That clause 16 stand part of the
Bill.”
The motion was adopted.
Clause 16 was added to the Bill.

Clauses 17 to 25 were added to the
Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Ssrr A. M. THOMAS: Sir, I beg to
move:

“That the Bill be passed.”

Mr. DEPUTY CHAIRMAN: Motion
moved:

“That the Bill be passed.”
Suar V. PRASAD RAO: Sir. ..

Mr. DEPUTY CHAIRMAN: We
have exceeded the time. You have
spoken at length.

The question is:
“That the Bill be passed.”

The motion was adopted.



1849 Employees’ Provident

Mgr. DEPUTY CHAIRMAN: Shall
we sit for half-an-hour or more,
and . ..

SRt V. PRASAD RAO: We shall
adjourn.

Mr. DEPUTY CHAIRMAN: We will

|
l
|

1

Jhave to sit through the lunch-hour

tomorrow.

THE EMPLOYEES' PROVIDENT
FUNDS (AMENDMENT) BILL, 1958

THE DEPUTY MINISTER orF
LABOUR (SHrRI ABID ALl): Sir, I beg
to move:

[}

“That the Bill further to amend
the Employees’ Provident Funds
Act, 1952, as passed by the Lok
Sabha, be taken into consideration.”

As the House will see, the purpose
of the amendment is quite simple. The
Employees’ Provident Funds Act does
not, at present, apply to establish-

ments owned by Government or local .

authorities. This amendment pro-
poses to do away with this distinction
and make it equally applicable to all
establishments owned publicly or
privately. Most of these public under-
takings do, of course, have their own
Provident Funds, but I hope the House
will agree that it is only proper that
all undertakings, irrespective of their
ownership, should be placed on the
same legal footing so far as this parti-
cular matter is concerned.

While on this subject, the House
will be glad to know that we have
been following a policy of continuous
extension of provident fund benefits
to industrial workers. When the
Employees’ Provident Funds Act was
passed in 1952, it had a very limited
coverage. It applied only to six
important industries covering about
2,000 establishments and the member-
ship of the Fund was about 15 lakhs.
We have since extended the Act to

cover 32 additional industries and the -

number of covered establishments
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today is 6,373 employing about 29 lakhs
of workers. The membership figure
has risen to 24 lakhs. The average
monrthly contributions from these
members come to over Rs. 2.3 crores

! now, and the total provident fund

accumulation is nearly Rs. 104 crores.
These accumulations are being utilised
for financing development projects
under the Second Five Year Plan,
particularly for the construction of
houses for industrial workers.

It is our intention to extend the
coverage of the schemes still further
during the Second Plan period. All
industries with an employment
strength of 10,000 workers or more
would be covered. We also propose
to cover other organised industries
even though their employment strength
may be less.

When we are following a policy of
extension, it is somewhat anomalous
that there should be any distinction
between public undertakings and
private undertakings 1n the matter of
provision of provident fund benefits.
That is precisely why we thought it
necessary to bring about this amend-
ment at this stage.

Sir, I commend the measure to the
House for its acceptance.

Mr. DEPUTY CHAIRMAN: Motion
moved:

“That the Bill further
the Employees’ Provident Funds
Act, 1952, as passed by the Lok
Sabha, be taken into consideration,”

to amend

Surt BHUPESH GUPTA  (West
Bengal): Mr. Deputy Chairman, Sir,
I wish the hon. Minister in moving
this Bill in this House had said a little
more than what he said in the written
statement which he just now read out.

Surt V. PRASAD RAO (Andhra
Pradesh): In this occasion he is very
laconic.

Suri  BHUPESH GUPTA:
appears that at the beginning,

It
he
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[Shri Bhupesh Gupta.]
thought it fit to be a little brief, but
ultimately, he had to speak out because
of certain other statement that came
from the Members of the House. There
is no doubt that this scheme is of vital

importance for the working class and !

generally, for the economic develop-
ment of the country and much of the
success of the scheme lies in how you
implement it, how you extend it to
cover all sections of the working class
people who ought to be covered under
such a scheme. What little he has
stated in this House makes it clear
that Government has been proceeding
in this matter rather haltingly with
an undecided mind. It was in 1952
that the parent Act was passed and
_ then, after a lot of hesitation, the
scheme was extended, as he has him-
self said, to six industries. Even then,
as far as we know, certain units in
those chosen six industries were not
covered, As a result, a number of
workers in those industries were not
brought within the purview of the
Act. That position, unfortunately,
remains even today.

We have been told that the scheme
has been extended and that a larger
number of industries are covered
today. But we also know from our
own experience that a number of units
even in those lines of industries do not
come under this scheme. This is a gap
which should not have at all occurred
if the Ministry was sufficiently serious
in this matter. I do not at all suggest
that the Ministry is sitting with folded
hands. I do know that, from time to
time, as a result of the pressure from
the working people—pressure that
comes from the AILTU.C, ILN.T.UC,,
the Hind Mazdoor Sabha, the U.T.C.
and other non-affiliated and independ-
ent trade-union ° organizations—the
Government is yielding ground and
when they yield ground to a good
cause, we always welcome it. There-~
fore, today when they come here with
an amending Bill in order to take away
one of the odious sections in the
parent Act, I wish them well

But, Sir, the whole question has
to be discussed in the context of the

|

(

requirements of the working people
and having regard to the fact that
this provident fund scheme is meant
to benefit the workers in the first inst-
ance, to improve industrial relations
and to promote savings in the com-
munity in a manner which should be
agreeable to the working people. After
all, this scheme forms the major sav-
ings of the working people. As we
have just been told, about three mil-
lion people have been brought under
this scheme. Three million working
people are, therefore, today saving out
of their paltry earnings and these
monies are being accumulated in what
is called the provident fund. To that
fund also comes the money of those
employers. But then, Sir, there is this
difference. The worker’s saving of
6% per cent. of his wages and dearness
allowance is something because it
takes away a large chunk of his in-
come, whereas the share that comes
from the employing class constitutes
only a very small contribution of the
earnings of the capitalist class or the
Government, as the case may be.
Therefore, although the workers and *
the employers equally contribute, it
should not be thought that the social
scale is evenly held. But I am not
suggesting that there should be a dis-
parity in the contribution made by the
two sectors in this scheme. What T
would like to suggest in this connection
precisely is, because the workers make
such large contributions, we should
ensure that the scheme is administer-
ed in a manner which serves the
objective which the scheme has in
view. In other words, the cause of
the working people should be there.
We should see that they are really
given the benefits that should go to
them. Therefore, the administration
of the scheme is of great importance
in this context.

Sir, in this connection, naturally, I
will have some criticisms to offer and
I should have thought that the hon.
Labour Minister who, I take it, rather
represented the employees here, would
himself come out with criticisms In
the matter of the administration of the
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scheme. The criticism should fall in
two parts. One part relates to the

Government and the officials who are
supposed to look after the operation
of the scheme. There is also another
part which also relates to the employ-
ers class, who are supposed to make
contributions and are a participant
along-side the workers in this parti-
cular scheme.

Mr. DEPUTY CHAIRMAN: You
please continue tomorrow.

Surt BHUPESH GUPTA: I hope I
will be here tomorrow. »

5 P.M.

Mr. DEPUTY CHAIRMAN: There
are two messages to be reported.

—

MESSAGES FROM THE LOK SABHA

I. Tue INDIAN STAMP (AMENDMENT)
BiLr, 1958
II. THE 'TRADE AND MERCHANDISE

Marks Biri, 1958

SECRETARY: Sir, I have to report
to the House the following two mes-
sages received from the Lok Sabhs,
signed by the Secretary of the Lok
Sabha:

I

“In accordance with the provisions
of Rule 96 of the Rules of Proce-
dure and Conduct of Business in
Lok Sabha, T am directed to en-
close herewith a copy of the Indian
Stamp (Amendment) Bill, 1958. us
passed by Lok Sabha at its sitting
held on the 7th May, 1958.

2. The Speaker has certified that
this Bill is a Money Bill within the
meaning of article 110 of the Con-
stitution of India.”

II

“l am directed to inform Rajya
Sabha that Lok Sabha, at its sitting
held on Wednesday, the 7th May,
1958, adopted the annexed motion

21 RSD.—T7.
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in regard to the Trade and Mer-
chandise Marks Bill, 1958.

2.Iamto requestthatthe concur-
rence of Rajya Sabha in the sa:d
motion and also the names of the
members of Rajya Sabha appointed
to the Joint Committee, may be
communicated to this House.”

MOTION

_ “That the Trade and Merchandise
Marks Bill, 1958, be referred to a
Joint Committee of the Houses con-
sisting of 45 members; 30 from this
House, namely:—

1. Shri C. R. Pattabhi Raman

2. Shri Radhelal Vyas

3. Pandit Dwarka Nath Tiwary

4. Shri Kailash Pati Sinha

5. Shri C. Bali Reddy

6. Shri Nibaran Chandra Laskar

7. Shri Tayappa Hari Sonavane

8. Shri Akbarbhai Chavda

9. Shri Shiva Datt Upadhayaya
10. Shri K. P. Kuttikrishnan Nair
11. Shri Ram Krishan

12. Shri Jaswantraj Mehta

13. Shri Bishwa Nath Roy

14. Shri Raghubar Dayal Misra

15, Shri Sunder Lal

16. Dr. Sushila Nayar

17. Shri M. Muthukrishnan

18. Shri K. S. Ramaswamy

19. Shri Jitendra Nath Lahiri

20. Shri M. K. Shivananjappa

21. Shri Chintamani Panigrahi

22. Chaudhary Pratap Singh Daulta
23. Shri J. M. Mohamed Imam

24. Shri Laisram Achaw Singh

25 Shri Balasaheb Patil

26. Shri Ram Chandra Majhi

27. Shri Badakumar Pratap Ganga
Deb Bamra

28. Shri Motisinh
Thakore

29. Shri Nityanand Kanungo and

30. Shri Lal Bahadur Shastri

Bahadursinn
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[Secretary.]
and 15 members
Sabha;

that in order to constitute a sit-
ting of the Joint Committee the
quorum shall be one-third of the
total number of members of th=
Joint Committee;

that the Committee shall make a
report to this House by the first day
of the next session;

that in other respects the Rules of
Procedure of this House relating to

Parliamentary = Committees will
apply with such variations and
modifications as the Speaker may

make; and

that this House recommends to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the
names of members to be appointed
by Rajva Sabha to the Joint Com-
mittee.”

Sir, I lay the Indian Stamp (Amend-
ment) Bill, 1958, on the Table.

REQUEST REGARDING PRESI-
DENT'S CONSENT FOR MOVING
AMENDMENTS TO THE GIFT-TAX

BILL, 1958

Surt BHUPESH GUPTA (West
Bengal): Mr. Deputy Chairman, Sir,
I have one submission to make.

Sir, this afternoon, at 1 o'clock, we
received the message from the Lok
Sabha with regard to the Gift-tax
Bill passed by them. And I supporce
that tomorrow we will have to take
it up for discussion here, and this
particular Bill has been certified natu-
rally as a Money Bill. As you know,
under the Constitution we cannot move
any amendments to a Bill of this kind.
either in this House or in the other
House, to increase . . .

Mr. DEPUTY CHAIRMAN: We can
make recommendations.

Surr BHUPESH GUPTA: We

cannot move any amendments unless :

from Rajya !
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we get the consent of the President in
a matter like this.

Mr. DEPUTY CHAIRMAN: Not for
all recommendations. If you want
to increase the tax, then, of course, the
President’s consent will be necessary.

Surr BHUPESH GUPTA: Well, Sir,
we want to increase taxation on the
rich people. In that case I have to
ceek the consent of the President.
Now tell me how can I possibly do it.
1 shall be there at home in the even-
ing, and I do not know whether it
would be physically possible for
anybody to try the normal means
i getting the President’s consent
between now and tomorrow morning,
11 o’clock. Now, is it assumed that we
would not seek the President’s consent
about this matter for moving the
amendments that we want to move for
increasing this tax? Well, Sir, I do
not blame the Secretariat here or any-
body else. But I think that whenever
a Bill of this kind comeés to be dis-
cussed in this House, some time should
be given so that at least we can
operate the constitutional machineries
and go through the various processes.
And here we are absolufely helpless.

Mgr. DEPUTY CHAIRMAN: You
should have foreseen all these things
and be prepared for all these eventua-
lities,

Sur1 BHUPESH GUPTA: Sir, one
thing is clear. We do not take notice
of anything that happens elsewhere.
Tre Bill, as passed by the Lok Sabha,
is what we are concerned with, and
that came to our knowledge only at
1 o’clock. We are hardly concerned
with any other things that are hap-
pening.

Mgr. DEPUTY CHAIRMAN: If there
is any breach of rule, you can take it
up tomorrow.

The House now stands adjourned till
11 o’clock tomorrow.

The House then adjourned
at five minutes past five of the
clock till eleven of the clock
on Thursday, the 8th May 1958,



